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LOK SABHA

Thursday, March 30, 1867/Cha'tra, 9,
1889 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[Mr Speaxes m the Chair]
ORAL ANSWERS TO QUESTIONS

Mr. Speaker' The House will now
take up Questions—
Shr1 Prakash Vir Shastri—

Shri Krishna Kumar Chatterji: Sir, 1
have tabled a Calling Attention Notuce
and motion for adjournment to disouss
the happenings in Calcutta

Mr Speaker: This 15 Question Hour

Shri Krishna Kumar Chatterji: It 1s
a very senous matter

Mzr. Speaker: We are taking up ques-
tions now Later on we will come to
that

stwy fewd a7 eRT T 6
@R ¥\ TF AR |

Shri R. Umanath: At least we were
doing 1t after the Question Hour (In-
terruptions)

Mr. Speaker: Order, order Shn Pra-
kash Vir Shastn
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oft welve dger : wEd wt ¥ o
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off wele Ay : ez F Qe &
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o gy ag wgr ar fiw

“The President has stated
about the review of the structure
and functioning of the Planning
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-t ik ¥ i Pow g & - wwenTEr
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for wforeal &1 avem w0 qer @
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qxr wwErT faer w% )

oft walve g : g© whsareai A9
& ot fis garX @ A A & A grITw
&1 o AR § Ay A sl 39
A w7 gvar @ Afew oo &
T oy o Ay Y @ o ey
TR bag waf ax @ 2

shri S. Kandappan: The status ac-
corded to the Planning Commission in
our country which hag been rightly
characterised as a super-Cabinet is
very curious. It has neither consti-
tutional nor legislative sanction. Im
view of the changed Centre-States
relationship, may I know whether the
Government is prepared to give
statutory form to the Planning Com-
mission?

Shri Asoka Mehta: As I pointed out
earlier, this matter is under conside-
ration. The only reason I referred to
the speech of the Prime Minister is
because she said she wants to consult
the Chief Ministers also about it,

Shri 8. Kandappan: Sir, on a point
of clarification, The Minister has
stated that the matter is under con-
sideration. Is it by the Administra-
tive Reforms Commission or by the
Government?

Shri Ascka Mohta: I have made it
clear that the Government iz await-
ing the report of the Study Group set
up by the Administrative Reforms
Commission, When the report comes,
with whatever materials the Govern-
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ment may have at their disposal, they
will apply their mind and come to &
conclusion. Ip doing so, they will
also be consulting the Chief Ministers.

Shri Chengalraya Naddu: Will the
hon. Minister be pleaseg to comsider
the question of making the members
of the Planning Commission responsi-
ble for execution also, because there
is a lot of difference between drawing
up of plans and their execution?

Shri Asoka Mehta: That is not
possible,

st wew fagrdr avodadt : oot Wit
W ¥ wgr fe dr wrt w1 g
fir w9 fRgT W W 9T oW
weug 7w frare we @r &1 & e
wrgar § fF aoere & e fown F woew
fewrr s @ ar T —wwaT W
Feat? sroeTe & qra o Wt A e
dar fx gurs frar mar 3 e A
sy frdteni & ow SNy o afuafr &
¥ wwmosEn, 9 ¥ wtae el
woew w9 § agt | & s g § fe
wOwTC W T & woR & g g an
ﬁraﬁqzﬁnﬁﬁwwﬁgsw
foar & 1

o wivw g ;% grew i qg
WY w1 5 TF w ) FY Foqld wr R
gy & o 8 g & arrd avdfy A
¥ qot vt T Y § | owd areA
FERd i & ¥ @
W T T AT W e W
Saer faT o )

ot wo wro forlt : WY e
st pmed s &
arar wgar § fe sl aw ot smw
fut ot Wi % Sefigae o -
wewTe wrdmre St gur § v e ft
s i iy ? shaf R oty
Ntewerwtwi W af?
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off wew g : gt @@ e umm.x'um
wc gt o gew & wwr B, S0 TR e e o
w ot vt | wfedy Fodrd wod e mmr?wuwhﬁ the
ot grgzan ¥ oft | Juw Reely  people. I agree we not
aog & o avr o g v ¥ fad :.::l?:tﬂ;n our resources are very
T weTE t have to deploy them

t'f!?ﬂ‘&'ﬁ ﬂt' !ormd::tia:.purpm much more

Shri Umanath: Some time back it
was reported in the press that the
World Bank or the Aid India Con-
sortium had advised the Government
of India that the Planning Commis-
sion be reduced to an advisory body.
I would like to know whether it is
true; 1f not, whether at any stage
during their discussions these foreign
agencies haq suggested anything gbout
the re-organisation of the Planning
Comnussion,

Shri Asoka Mehta: There is no basis
for both the suggestions that have
been made by the hon. Member,

Shri Virendrakumar Shah: Has the
Government realiseq that the Plan-
ning Commssion has not only failed
to help the economy of the country
but has brought disaster, hence it
deserves to be gcrapped totally?

Shri Asoka Mehta: The Govern-
ment does not accept the conclusions
that the hon. Member seems to have
drawn.

Shri M. R, Krishna: The Planning
Commussion has failed in tackling the
problem of fertiliser and food and it
has grossly failed 1n meeting the
demands of the weaker sections, May
I know what changes the Government
proposes to bring gbout in order to
make the depertment dealing with the
weaker sections more effective?

Shri Aspka Mehta: As far as the
suggestion made that the Planning
Commission has failed to solve the
food and fertiliser problem is concern-
ed, I beg to disagree. The various
steps taken to increase food and ferti-
liser production and the warious
difficulties encountered are all before
the House. If there matters are to

than we are able {0 use them for
fare purposes.
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HOHTX § R 7 ATt o § avey aga o
e forederdt ey £t e fafw-
TR ar g WRowaw? fafret e
w1 w7 qufaRy 2 § ag @R A O

2 1 &% ag s wgar g e oag w0
i awRN Iy ?

Shri Asoka Mehia: Sir, the House
never asks what advice a particular
Minister giveg to Government. I am
called upon to give information when
the Government takes g decision. I
have made it clear that the Govern-
ment is waiting for the report of the
Administrative Reformg Commission
on the subject and is on its own, suo
motu, collacting a lot of information
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inciuding whatever we may have to
say im the Planning Commission
Government will review all this and
when a decision is taken, I will give
all the information..,.(Interruption).

Same hon, Members rose—

Mr. Speaker: May I request hon.
Members to take their seats? It is a
very important question, no doubt.

An hon, Member: Just one question.

Mr. Bpeaker: Everybody wants to
put only one question, all those who
are standing; they cannot put two or
three. But we have already takepn 15
minutes. I do not mingd giving an-
other half an hour to this, but then
will not other questions suffer? I
know, the Planning Commission ques-
tion is very important. We cap have
a one-hour discussion on this; I do not
mind that. But if we lose one hour
over one question, what will happen
to other questions?

Some hon. Members: It is an
portant question,

Mr, Speaker: | know, it is very im-
portant, but there are other import-
ant questions. Therefore, I will pass
on to the next question.... (Interrup-
tion). You want to continue with this
question? Then, T will al'ow every-
one of you.

An hon, Member: We can have a
half-an-hour discussion on this,

Mr. Speaker: I will deal with only
one question today.

Bhri 8, 8. Eothari: In view of the
fact. ..... (Interruption).

An bon. Member: Will you kind'y
allow a-half-an-hour discussion on
this?

Mr, Speaker: No, please. I will allow
questions now. (Interruption).

Shri A. B. Vajpayee: The other
Questions afe also important. We
should not devote so much time on
this,

Mr. Speaker: But others don't think
tke that Next Question.

im-

American Peace Corps Velunteers

+

*140. Bbri Vasndevan Nair:
Dr, Ranen Ben:
Shri A, K. Gopalan:
Shri Umanath:

Will the Minister of
pleased to state:

(a) whether it is a fact that some
State Governments have demanded
the withdrawal of the American Peace
Corps Volunteers from their Stales-
and

(b) if so, the action taken by the
Central Government in this regard?

The Deputy Prime Minister and Mi-
nister of Finance (Shrl Morarjl Desal):
(a) No. Sir, There has been no de-
mand from any State Government for
the withdrawal of American Peace
Corps Volunteers, These Volunteers
are sent to the States in response to
requests received from them.

(b) Does not arise.

Shri Vasudevan Nalr: Is it not a fact
that there have been many complaints
sbout subversive activities of some of
these persons belonging to the Peace
Corps from the various States, includ-
ing Maharashtra and Kerala, and may
[ know whether the Planning Com-
mission who were previously in charge
of these international volunteer orga-
nisations could not tackle these comp-
laints and that they were rather acqui-
escing in them, covering them up, and
were hand in glove with the Peace
Corps, and, if so, is that the reason
why this subject was transferred from
the Planning Commission to the Minis-
try of Finance last year. ~

Shri Morarji Desal: The inferences
drawn by the hon. Member are not
correct. ‘The transfer from ope to ano-
ther is only a matter of convenience
and utility. That is how it is done
There are not many complaints of sub-
versive activities against these volun-
teers. As far as I could find out, there
wag complaint ageinst only one pari-
cular volunteer in Pilani—it was not
anywhere else—and he is no longer

Finanoe be
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there, Out of 1600 volunteers who
have come here, there have been com-
plaints so far against only four persons
of something or the other, bad tempe-
rament or wanl of courtesy or some-
thing like that. In onz case, subver-
sive activity meant that he added opi-
nions in favou: of Pakistan in his
discussion with others. They were
sent away; they are not here.

siari Vasudevan Nair: The hon.
Minister just now said that there were
only four complaints and that too
mainly about discourlesy and all that,
I should like to know whether it has
come 1o the notice of the Government
that one Mr. Logan Saladah came in
September, 1964 and settied down in
very sensitive arcas, like Dalhousic and
Mussoorie an-l wanted to gpecialige in
relief work for Tibhelon olfugees, and
the Ministry of Exiornal AfTairs, after
recciving some report from the Intel-
ligence, wanted the reeall of thig parti-
cular gertleman. Ias it also come to
the nolice of the Government that a
pretiy girl of 25 years, Jovce Russel,
who was working in  yeur State,
= 3] LI

Shri Hem Barua: What i3 the con-
nection belween, a  prelly girl and
your State, Sir?

Shri Vasudevan Nair: She was work-
ing in the Home Science Colleg2 there
and the Principal ¢f the Ileme Science
College got rid of her. But this parti-
cular 'ady who went back to U.S.A,
after such a complaint freon the Prin-
cipal, came back with a wvolunteer
corps of 31 and went to work in the
Nagar junasagar project without prior
permission of the Government. I un-
derstand that when they go to such
project areas, they take prior permi-
ssion from the Government. Even be-
fore getting prior permission, this lady
who was a suspicious element .

An hon. Member: But pretty.

Shri Vasudevan Nair:.... ‘ries to
work in the Nagarjunasagar project.
Are we to understand that this Gov-
ernment has given licence to these
people to go anywhere they like and
to do whatever they like? What is
happening in this country?

MARCH 30, 1967

Oral Answers 1744

Shri Morarji Desai: The case of Mr.
Logan Saladah did come to the notice
of the Government. He came in 1964
and his activiiies were not found to
be desirable and he was returned.
About the other girl....

An hon. Member: Pretty girl

Shri Morarji Desai: .... pretty girl
or whatever hie wanits to say, I have
no knowledge.

Shri Hem Barua: Oun a point  of
order. When the  inance Minister
said that he docs noi have any know-
iedge of tne pretty giri, he is trying
to bypass this Pacliaznzat, Az a Fin-
ance Minister, becaure Peace Corps is

functioning under him, he should
know all about pretiy girls.
Mr, Speafer: Therz is 2o point of

order, here,

Shrimati Lakshmikaniamma: § have
an objection. It they have a com-
plaint, let them complain about their
activitiez,  Whx should thev sav pret-
ty girls av prety boys? Iuic a reflec-
tion,

Mr, Sp2aker: Dr, onen Scn,

Dr. Ranen Sen: In view of the fact
that quite a large numb v of these
Peace Corps  voluniezrs have been
doing subversive activities, as is re-
vealed by ihe hon., Tinenee Minister
now, may I knew whetizer it js known
to the Government ‘ha! the American
Peace Corps Volunleers are donating
4,000 dollars for the Intermational
Secretariat for Volunteer Service Con-
ference, which is a subsidiary body to
the American Peace Corps Volunteers,
CIA, and which is opening today in
Delhi. and Mr, Asoika Mehta, our Plan-
ning Minister, is associating himself
with that Conference and if so, may
I know s hy this Government and our
Ministers are associating themselves
with such organisations, a large num-
ber of whose wvolunteers are under
suspicion today in India?

Shri Morarji Desai: The hon. Mem-
ber's question is based on iwo wrong
premises. One is that he said that

there are many cases of subversive
activities.
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Dy, Eanen Sen: He hitsell admitted

#hri Merarji Demi: I have sdmitted
fiothing of that violent nature, I have
only gaid that there was only one
volunteer who was found like that
Does that mean ‘many’? Then I must
understand the hen Member’s defini-
tion of what 48 ‘many’ and what 1s
‘one’

Therefore, 1t 18 not correct to say
that Then, about the other organisa-
tion which he mentioned, that orga-
nusation has nothing to do with Peacc

Corps

Bhri A K Gopalan: May I know
what are the special facilities given to
thie Volunteer Corps and what 1s the
amount incurred on that account?

Shri Morarjl Desai: The to and fro
trave] costs and living expenses in
India of voluntcers from other coun-
tries except UK and Canada, are
borne by the respective countries
The Indian authotities provide them
with barely a simple furnished accom-
modation, a bicycle and free medical
attention They also get the income-
tax exemption upto a imit of Rs 2,250
on new articles imported for thewr
use m India

Shri Umanath: Recently President
Nyarare of Tansania and the Cambo-
dian Government have demanded re-
call of all the Peace Corps Volunteers
from their countries on the charge
that they are meddiing with ther
countries’ mternal affairs and intelli-
gence BSecondly, in most of the
American Press i1t has appeared that
this particular Peace Corps 15 an ins-
trument for the CIA 1o further their
activibes Thirdly, the Fmance Minis-
ter himself admitted that there have
been caves of misbehaviour . .

Shri Morarjl Desal: Only 4 out of
1800

Oral Awnrere CHAITRA §, 1300
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in poultnes on grounds of misbeha~
viour In view of ail thig, may I know
whether Goverement propose to keep
a close watch on the activities of the
Peace Corps Volunteers, and if not,
the reasons therefor?

Sbré Morarji Desai: The hon Mem-
ber’s question arises from the allergy
that he has, and I am not going to be
affected by 1t

Shri Umanath: The whole country 1s
allergic, and he seems o be the only
exception, which means that he has
got some sickness or something,

Bhri Morarji Desai: No, no Shout-
ing and indulgwng 1n sucn sort of rhe-
torics does not give any facts Let us
go to facts The country has not ge-
manded, and the Governments have
not demanded 1t As 1 have said, if
any State Government does not want
volunteers, they will not be there It
1s not a question of imposing any
volunteers on any State if they do
not want them ‘They Lad asked for
them and that 1s why they were given.
But if now any Government does mnot
want them, that will not be done It
15 not a question of umpomng any
volunteer on anybody Theréfore, itis
not nght to say like that If some
other countries have found some other
experience, that is no ground to say
that we have also the same exper-
ence

Sihri Umanath: The American press
has said that

Sari Morarji Desai: The Americen
press 18 of several kinds It 13 g dema-
cracy

Shri Umeanath: Most of the people
have said 1t

Shri Morarji Dessi: I* 15 a demn-
cracy, but not of the type that the
hon Member wants

Shri Umanath: All the papers have
said it.

Shwri Merarji Desal: That i= elso not
true. It is an exaggeration which I
indulged in, which is not right,
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8hri Morarjl Desai: I have not yet
Sot anything from them.

Bhri Chintamanl Panigrahi: May I
know whether Government are oblig-
ed in any way to keep these American
Peace Corps volunteers and whether
we do not have enough social workers
here to do the work?

Bhri Morarji Desal: If tnere aic peo-
ple who can help us and they come
voluntarily, I do not see why we
should not keep them if they are use-
ful to us. We are not obliged to keep
anybody; so that is not the question
at all. It is a questinn of our volun-
tary acceptance, if we want to do so,
and that is why they have been laken
in, It is not a question of not having
sufficient volunteers, but we have to
tave even more volunteers for ins-
tance, in the case of leprosy, we have
got to get people from outside because
here our nurses will not even look at
them,

oft farw wrrovaw : & ag e AT

g fs fam ameday & fosaa &
IEF gRE  TAAHE ¥ W7 g
forar )

sh sl ok : W WA
W TCAT AT W B A IR
wrew &) oy | A sy R e ag
T AT )

o wfiréwr: Rt M A Sy} Fs
fadl & @ odawi B §9 wWiew
gfrard & of § s gefer Wt %

ey o gfient ot & of § 1 & ag AT
wrger § Fe s Rw ¥ ot weard

Shri Umanath: ‘ﬂ'n lfcw Tm-k__

wr v e ﬂ'&ww*-.
Adtara g Ay
o § 5 g b ok el weendt oy
writee a7 W g i ¥ o
wpty it Rreft § 1 vy gt B et
W ot wriew o st gl waer
gfvart & vy ?

oft sirereelt ek ¢ oY Q¥ dw aTER
o qT firwre fisgr s

Shri Jyotirmoy Basu: What is there
on Government's record from our In-
telligence Department ang the CBI
about the Peace Corps activities in
this country?

SBhri Morarji Desal: I have already
said that it is not only our reports but
the reports also of the State Govern-
ments that they are doing useful
work. ...

Shri Jyolirmoy Basu: I am talking
of the Central Intelligence Bureau,
not of the State Governments,

Shri Morarji Desal: The Central In-
telligence Bureau has got many other
kinds of work {o do, and this is not
one of their items of work.

Shri Umanath: Have they given any
report?

Shri S, Kandappan: The answer is
very evasive.

Mr. Speaker: If it is evasive, the
question cap be repeated afterwards.

wft Farygfov first : farer st s @
wer & 5 g A & Afrt A ¥
O ¥ qgi & W fgefeay § WK
fader & sy g gy Ty A T )
war ag ol ) § fe it A AW ¥
T ges Afra * ¥ 3 worey T §
o fedt fedvly oY Frewer samer Wt
v § Wi v gl e fw v
¥ crdar ¥ v f BUd e O
wrurard # ¥ 3 anfersdiae Saromly
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Fertllizers Production in the Fourth
Plan

*“i41, Bhri C, C. Demi: Wil the
Minister of Petroleum and Chemicals
be pleased to state-

(a) whether 1t 1s a fact that the
fertilizers manufacture target for the
Fourth Five Year Plan has been

c:a;ndmbly scaled down recently;
a

(b) i po, the reasons which neces-
sitated such a decision?

The Minister of Plannirg, Pet:oleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) No, Sur.

{b) Does not arise

Shri C. C, Desai: May | know whe-
ther the reduction mn (he target ;s
caused by the fauure to utilme the
fertibser industrial licences and be-
cause of the wrong policy or wrong
ideology followed by the previous
Minster of Petroleum and Chemucals?
Second'y, how many industrial licenc-
es for fertiliser production have been
given, what has happened tu ‘hem
and why they have not been utilised®

Shri Asoka Mehta: I have pointed
out that there has been no reduction
in the target We have issued licences
to public sector projects and private
sector projects which whep completed
wl'l give us g ferliliser production of
28 or 29 mullion tonnes of nitrogenous
fertilisers.

Shri C. C. Demi: What is the atti-
tude of Governmen! towards *he im-
portation of ammonia from the Persian
Gulf installations ur ccun‘ries about
which the World Bank President was
so0 ingistent or anxious?

Shri Ascka Mehta: Government’s
licy has been cleariy enuncisted
thet nitrogenous fertilisers will have
to be produced in this country from
the naptha avatlable in cur country.

B
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Shri C, C. Desai: What about impor-
tation of ammonia?

Shri Asoka Mehta: Tha ques'ion

was: what is the palicy? Will we al-
low import of aminonia? My reply
is, it will be basce upon indigencus
naptha. My reply is quite complete.

Shri C. C. Desai: There was no men-
tion of ammonia in his reply,

Shri Asoka Mehta: Awmonia is
made out of naptlia. T hawve sa‘d that
we will use indigenous ra v meterials
for the purpose.

Shri C. C. Desai: Will you allow the
import of ammonia?

Shri Asoka Mehta: I have said al-
ready that the policy is to use indi-
genous raw material.

H{t AIFR T @ T T v
qR1zq 7 T 5 gaa 9gT & AR
fex & o 7 W=t ®WElRA F ag W
e i fFa@Aw A F AR T
FTLQIS o HY & 97 78 o7 & 7 qF SI-
O qsEAN # WNE € o argdew 2
feor & SfFa s1@mt &1 qar 78 & o
ar 47 TEr o @q< A & e E,
FAT ATIR F1L A1 F1 2 5 @ arai
A FTH FAT WE AT § av A frar g

st sritE WA ¢ g AN T @a%
@y & | ogl aF o9 fow # Q@ §
qg AR BT & AL H § | agi 8To Hio
o FT FIT@MT T 3l @ &, ITT
FTH 9 T, TeT TF A & AT
FT q¥aeg & 98 Ao F fear @ g

ot AieR T a@w : fFwaAr Tw
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TR
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Shri P, Venkatasubbaiak: In view
of the fact that the Third Plan re-
appraisal shows that the private sec-
tor has completely failed us in the
matter of production of chemical fer-
tilisers, are the Government introdue-
ing more fertiliser factorieg in the
public sector or entrusting more ferti-
liser production to the private sector
with all its consequences?

Shri Asoka Mehta: Government’s
policy, as has been stated very often,
is clear. We are pushing ahead with
our public-sector programme. The
projects licensed in the public sector
when completeq will give us about
1.6 million tons of nitrogen. The pri-
vate sector’'s performance has alsg im-
proved considerably in the past few
months.

Shrimati Tarkeshwari Sinha: Ac-
cording to the papers, there is a
reassessment of the Fourth Plan and
an ex-member of the Planning Com-
mission, Dr. Rao, said that they were
preparing a hard-core plan. Is there
a possibility of reducing the target and
if so what is the position at the pre-
sent moment?

Shri Asoka Mehta: The target for
building up capacity has been 24
million tons. Not only is that target
kept but if the capacities that we
have licensed are completed, they will
give us a capacity of 2.9 million tons
by the end of the Plan. The ques-
tion is whether the necessary amount
of foreign exchange will be available
for the public sector plants and whe-
ther the private sector plants that
have been licensed will go ahead ac-
cording to schedule. These things
are being revieweq constantly, and if
at any time the House wants, I can
give the position as it exists on that
particular day.

Shri Swell: Is it a fact that last
year the Government offered certain
concessions to foreign companies for
investment in fertiliser production and
that these foreign companies had not
responded favourably to these con-
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cescions? I so, in view of the Gov-
ernment's declared policy of self-
sufilcicney in food by 1971, how do
1ne Government propose io go gbout
it?

Shri Asoka Mehta: 1 have just re-
plied to that question that we are
pushing ahead with our public-sector
programma. . The public-scelor pro-
jecte that have been licensed in the
fast oine vear  when completed wili
give us an additional production of
abhout 9-10 lakh  tons. The private
sector has also responded well. There
a2 o number of schemes which are

tnn the ground now and there are
others which are being  considered
vy sovinpsive We expecet that if all

the peonle or at least a majority of
ultimately como foewvard  and
take up the work scriously, wo will
Fove o licon od capacity of about 4
miltion {ons before long,

Shri Inder J. Malhotra. Last y~or
ihe Government said that a fertiliser
team would visit the United States
and some other countries. What has
been the outcome of that visil?

A ferillizer team was =ent last year
to the USA and some other countries
al=o.

Shri Asefa Mehta: An officers’ de-
lcration had gone to some of the
counirice ang since then, a number
of serious enquiries are being made.
Some of the investors have already
taken out their licences and others
are ecarrving on discussions and nego-
tiations with us.

Nt gww w7 Fgam T 39 A
faweaor faar ot ar OF a3t 97 FreET
TqTfq 7% 37 A7 F WT [ JE TV
g 71 o, 577 00 Y o aeEe
7 Ty A & 7 32 fer s o
A FEF AW A0, AY I F AT H AT

st wEE AFA ;T AL H qFI
1 7z feafy 2 fF oz 327 o $237
fzar s 21 F=T w33 & a1 -
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Shri G. Viswara.hin: In the alloca-
tic;y of  fertilisers for "he var:ous
States, would the  Uovernmeni take
into consideration th2 performance of
the various Sta'es ana  ~obably and
possibly the y:eid  por ire of the
States?

Shri Ascka JMehta: Lhe guestion of
allocation of fer'hidsczs 1 with “he
Ministry of Foad  .na Agricufture.
It is not with m=>.

Barauni and Namrup Fertilizer Plants

“142, Shri Yamuna Prasad Mandal:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Khagapaihi Pradhani:
Shri Heerji Bhai:

Will the Ministcr of Petroleum and
Chemijcals be pleased to state:

(a) whethepy it is a fact that the
Fertilizers Corporation of India pro-
pose Lo commencs {wo new projects at

araoni and Namrup by 1970-71;

fhy if <o, the production cxpected
from each of them annually: and

(¢) 1the estimated cost of these {wo
projects?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramairh): (a) Two Projects
onc at Barauni and another at Nam-
rup (Expansion) will be put up by
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the Fertilizar Corporation of India
Bubject to foreygn exchangs arrange-
ments being made in the near future,
these projects are expected to be com-
pleted by 1570-71.

(b) Each of the factories will have
a production capacity of $,80,000 ton-
nes of Urea, equivalent to 1,51,800
tonnes of Nitrogen per year,

(¢) Baraum—Rs 38 crores approx.

Namrup Expansion—Rs 30 crores

approx
ot Ty wEw SN : ot ¥ T
# ag st & fis w04 dow wTard

& Ty ¥ g AxwwT W A ¥
T ¥k § 1 qg A g Aw w R
fir wmez Ao & e ar T 8 ?

Shri Raghu Ramaiah: The informa-
tion available 1s that a 300-acre area
will be gvailable for the factory I
am not aware of any difficulty in
regard to that

oft apr s www oW
SReRwT 1971 ¥ w g wndww ?

8Shri Raghu Ramaish: Actually, it
takes three years from the date when
foreign exchange 1s sanctioned and

then the whole apparatus begins to
function

Mr. Speaker: Shri Ramachandm
Ulaka—not here, Shr1i Dhuleswar
Meena-—not here

8hri D N Tiwary: I want to put a
supplementary question

Mr. Speaker: I am calling the
names of hon Members who have
tabled the question ‘They are not
here Next question Shri Bibhuti
Mishra

Shri D. N, Tiwary: I wanted to put
a supplementary question

Mr Speaker: I have patsed on to
the next question I have called
Shr1 Bibhuti Mishra
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The Minister of State in the Minl-
try of Petroleum & Chemicals and of
Planning apd Soclal Welfare (Shri
Raghu Ramaiah): (a) Yes, Sir

(b) A Committee of Enauiry set up
by the O] and Natural ~as Commis-
sion 1s investigating these matte~s and
1s expected to submit its report by the
end of this month Till then nothuing
can be stated 1n this respect

ot fawfie forst : & e @A
g & s wowre ®r ag wwron ¢fe
zr W aA ¥ feedy sft qOwTC
wogt g’

Shri Raghu Ramaiah. We have, of
course, a rought estimate One of
the rigs was damaged Its pre-deva-
luation cost was about Rs 7 lakhs,
There has been some loss of oil also,
We would rather await the report for
a fuller information.

ot firafe fvwt : @t a ¥ U
¥rogId § 60T ok oy wix
AR AREW FET W7

i



-y ow

17s7  Orel Answers CHAITRA 9, 1880 (SAKA)
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Shri Raghu Ramaish: So far as my
information goes, there has been no
such incident within the jurisdietion
of the ONGC. This is the first time
an incident of that nature happened.
That was because, although the oil
was ready in 1066, the outflow was
not considered sufficient and further
perforation was being made. Due to
certain technical reasons, there was a
blow-up of oil. It is a very unusual
incident We took some time to com-
trol it. We hope it would not be
repeated,

off wo wvo ferdlt : =g
ot § ou% wawm § faw
N frawr s *
g% qafaw ¥ s awE o
IFs fod w7 aw L
o wra?

Shri Raghu Ramalah: Three officers
of the ONGC are there and one of
th the Directors will be the Chairman.
I am glad to say that when I was
just coming nto the House I was
told by the Secretary that the report
has just been received.

Dr. Earni Singh: May I know if on
the receipt of the report we have
been able to ascertain whether there
has been any defect in the laying out
of the oil well? When we called in
foreign experts, may I know in which
way the foreign experts were better
qualified than our own?

Shri Raghu Ramaiah: We have a
Russian Adviser attached to the
ONGC. His services were considered
desirable. Therefore, he was appoin-
ted. They are experts in their line.
We have our experts too.

Dr. KEaml Singh: What about the
first part of my question?
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The Minister of Planning, Petroleum
and Chemicals ang Social Weifare
(8hri Asoka Mehia): The report
has just been received; as the minis-
ter pointed out, it has come only this
morning,

Dr. Earni Singh: Will you lay it
on the Table?

Shri Asoka Mehta: We will study it
first and then decide.

ot wifere o dow 2 & o
g g e war goeTCd ore et WY
o wax wrf §fe wdit favew
Wk g8 AW §aw W e
wrs fav qgd s g wer W@t
W W A W SO W
yg W WAt qEY?

ay

Shri Raghu Ramaish: 1 have no
such information. I have explained
the reasons why it has happened,

Shri Hem Barua: This unfortunate
fire was of a massive dimension and
the quivering flames could be seen
beyond a radius of 36 miles. Is it not
a fact that (a) when the rig which
has been damaged by the fire com
pletely by now showed signs of crack
nothing was done to repair the crack
and (b) when the perforation was
made and the oil flowed down, noth-
ing was done to plug the perforation?
This fire has taken place due to the
negligence of the officers on duty
there. In view of that, what steps do
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I know when we are to get the facts
mentioneq in the fuller repart? Is
he going to disclose the facts to the
House or is he going to seng it to ys?

Mr. Speaker: The port hag just been
received They will look into it.

Shti Liladhar Kotoki: The hon.
Minister has told the House that this
kind of fire in our oil fields is un-
usual and we had to get the services
of a foreign expert to extinguish the
fire. In view of this fact, may 1 know
whether the Government has taken
any steps to see that all necessary
arrangementg are made to save the
oilflelds from such fires?

Shri Raghn Ramaish: In the first
place, we have already in this coun-
try 2 Russian Adviser. Of course, we
calleg in some more technical ex-
perts because this was a difficult
matter for the experts here to handle,
As regards taking precautions, I am
sure the Commission wou'd have gone
into it.

Supply of Gas by the O.N.G.C. to the
Gujarat State

*144. ghri Yashpal Singh: Will the
Minister of Petrolenm and Chemicals
be pleased to refer to the reply given
to Starred Question No. 588 nn the
30th November, 1866 and state:

(a) whether the proceedings in the
dispute regarding the price to be paid
by the Industries in Gujarat State to
the Oil and Natural Gas Commission
for the supply of Gas has since been
concluded;

(b) whether the arbitrator has
submitted his report and given his
award;

(c) if so, the broad detalls thereof;
.and

(d) if the reply to part (a) above
be in the negative, when the report
is likely to be receiveq by Govern-
ment?

The Minister of Planning, Petroleum
and Chemicals and Secial Wellare:
(Bhri Aseoka Mekta) (a) The proce-
wdings are nearly complete,
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(b) No.
(c) Does not arise,

(d) Since the arbitrator is now a
Minister of the Government of India,
the question as t0 how the dispute
should be settled is under discussion
with the Government of Gujarat.

ot wwrerer Py : war & o @
g s sv o ay frfrecage vt
foi’d 3 wtcww aw 7y wrwaw vt
wy g i frry fea) & ag dfew
g?
26-3-64 % qfen & ot aw et
fo w1 mawr & 87 waemar e
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off weltw W &Y wd w@-
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that is the other party to the disputs.
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Prof. R, K. Amin: May I know from
the hon. Minister why 1t was deces-
3ary to appoint an srbitrator in view
of the fact that the principles of fix-
ing the prices for gas were already
settled in the case of Assam? Why
Was it necessary in the case of
Gujarat? Why was discriminatory
treatment in the fixation of gas prices
given to the State of Gujarat?

Shri Asoky Mehta: This matter must
have been gone into at that time; 1
have not looked up the facts. But
the fact remains that the two parties
agreed to refer it to arbitration,

Prof. R. K, Amin: Because the Cen-
tral Government disputed it.

off v aew ;e wERT,
ot Folt wgew } Jue A gu agww
fie faiE dare g Wil o ag s
feqfe N vad wrefadze @ ag agt
dor a7 q¥ § @i e gue twe
fear mr g v fz Foird amr & Wi
& 9 721 % quq wat w @) tov
foar mor st g7 AR #1 wATAws
I X W) qwrar W @ g7

o wiw A AR wer fr
The proceedings are nearly com-
plete.

st g0 W wydt : g WA
ferar?

Mr. Speaker: How can he give the
percentages”

Shri Asoka Mehta: T3e tﬁ;
This 1= a dispute between us on the
one side and the Government of
Gujarat on the other There was.an
arbitrator who was independent of
both. Now the arbitrator happens to
be a8 member of the Government of
India. We are therefore asking the
Government of Gujarat as to what
their view in the matter is. After all
they are the mamn party concerned.
‘We will find out what is to be done,

2026 (Al) LSD-2.
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Shri Manubhai Patel: According to
the latest report in the newspaper the
arbitrator 1s not prepared to give his
report and has suggested that the

State Government and the Central
Government should decide among
themselves. Is this a fact?

Shri Asoka Mehta: The arbitrator
has only raised the question whether
in view of the fact that he 1s now a
member of the Government of India
they would like him to deal with the
matter or they would themselves
decide 1t,

Shri 8. C. Samanta: Government is
taking more time to settle the matter.
Pending the final decision, may I
know how much gas has been wasted
up till now and how much loss the
Government has suffered?

Shri Asoka Mehta: I do not accept
the charge that the Government has
been wasting time. This is a matter
m which both the parties have to be
given time to make representations
in full The procedure adopted has
been that the submission made by one
side 13 made available to the other
side and the other side 1s given the
fullest opportunity to say whatever
it has to say in respect of that sub-
mssion. This has taken a consider-
able amount of time for which neither
the arbitrator is reasonsiabl nor any-
body else 1s responsible.

Shri Shivaji Rao 8. Deshmukh:
From the wording of the question it
seems the dispute 1s about the price
to be paid by the private industries
in Gujarat to the Oi1l and Natural
Gas Commission How does the Guj-
arat Government come into the pie-
ture Is it that the gas 15 initially
sold to the Gujarat Government
which, 1n its turn, sells it to the indus-
try®

Shri Asoka Mehta: The parties in-
clude the State Electricuy Board.

Shri Virendra Eumar J. Shah: Is
the hon. Mmister aware of the fact
that due to this inordinate delay im
deciding the price there is retardation
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of the growth of industries using gas
and the Gujarat State Electricity
Board is also not able to use the gas?

Shri Asoka Mehta: This matter
will be expedited as much as possible.

Mr. Speaker: Next question. Shr
Fernandes.

Shri 8. M. Banerjee: Sir, I would
suggest that, if the Minister agrees,
Question No 148 may be taken up.

Mr. Speaker: You mean both of
them should be taken up together?

Shri 8. M. Banerjee: No, Sir Ques-
tion No. 146 should be taken up first.

Mr. Speaker: No that 15 not pos-
sible Every time I have been re-
questing hon, Members not to take too
much time on each question Now
on each question so many hon. Mem-
bers want to ask supplementaries
with the result that I know some of
the important questions are not re-
ached I cannot help it We will
have to take up No 145 now.

Shri S. M. Banerjee: Si, you ma)
take up Question No. 146 first

Mr. Speaker: No, that cannot be
done

Improvement of Urban Areas

*145 Shri George Ferandes: Wil
the Minister of Works, Housing and
Supply be pleased to state

(a) how much money has been ear-
marked for the improvement of urban
areag in the country for the next fin-
ancial year; and

(b under what heads these funds
have been provided?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(8hri Igbal Bingh): (a) and (b) Im-
provement of urban areas s essen-
tially the responsibility of the local
bodies, The Central Government
have no information about the money
earmarked by the local bodies for
this purpose during the next financial
¥ear.
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oft wrk woide : wae s,
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t w e 1 3T ag W T fe
awrd §9 WX feer w1 &)

Shri Igbal Singh: The improvement
of the urban area consists of many
things, including the improvement of
transport, sanitation, housing and so
many other things It is more or leas
the responsibility of the local bodies.

oft ok s @ e R,
A e ATy aw § fr ot
g forrdt o 7o & g7 1 00 wafay
# & ) wrwT TgAT § 99 wgT ¥ fawrw
¥ fag ¥09 a7 N O 7 ay
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v g fe v ag v & fo 7w v
A W ¢ (veesw)
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Mr, Speaker: I am not prepared to
give. It is not part of my duty. Let
him put the question. There 1s only
one munute more . (Interruption)

Shri Virendrakumar Shah: Iz not
the name uttered at the time of affir-
mation the official name?

Mr., Speaker: Naturally The full
name 15 given while taking the affir-
mation (Interruption). We are
using the Question Hour to find out
the correct name . (Interruption).

sft s wTANW : Tw w9y 7Y FT
10 a9 @ 97 A1 & agr o gfec v
17 quT wEt A AT sfeeT A it
¥ AT ¥ geToqg A @ oA & A
A AMT & AEFA1 w1 vAed fEAr
R 73 ¥ ot 3T A AT 5T A
et 1 (§TeNT)

# ywr Q@A g | W qAY AFRT
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arx & wrAwra ¢ e sur qdly e
¥feeT dew et A IR ¥ owEET W@
FIE 52W, FIEN WLl ¥ ueAw ¥
g U7 T 49T F@TE 9T Tvad & Ay
1 f& oAl gaediy afeET o qad
R & fawmr & fav go W e o
TAAH g §T R 27

o e fag oW on @ fe
TEA T F AT

off wrk W . gAA ¥ AR
oW e

SHORT NOT:CE QUESTION

o ®o de ¥ wEA

+
SNQ 3 st gew war wwm :

W woy i

oft v fay :

oft ArevaY ey et ¢
T AT AT I q@TH AT EAT

w4 f -

(%) w7 ag 7« & fr S wrwmwr
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& wwy ¥w & fafww vt % oo dto wie
¥ weft fed n Qreeren wwar wifeaT
TIHH AYT AZ AWT TIER A
A ¥ gEvar o T,

= (&) afz ar, 71 v s HTOM §;

(7) w1 R &vwE w8k
wvardEA WA ¢, e

(w) afz g, A @ W & N
w1 sfafwr § 7

sfecet  swem & vew W
(st w0 o wwr) : (%) Wrgv

(«) 77 #=1 % ¥faat ¥ o
S Wil W A7 97 fed T X,
AT IW AT T A 4 ) AAF @ W
Ay 79 fafa 7 ¢ & wmevas dfaet
T FT T, ITH! WS ATAVIRAT A
219 O s @ ¥ ¥ A
o #io HAte ¥ wiwww s & faw
STF Y O § TA% e 9T WK A
T® oA

() srer

(%) vw faacor Ay & gew 9%
w fagr mar &

fareem
wowe Sfmws 6§ 9 gen
673 §, W §TFIT 7 AN T qEA-
qfgds fawr fear &, i o s
feemt ¥ faq avere A fis o m
foar ¢ —

1. §THFTT 7 T &HTe dYe ¥ Sfirersy
B ¥ gvee ¥ mir witfe
fraferat & ¥ ¥ ¥ wiw @
agEm R e &y —

(1) fomr Frgfeas & s &
fae vt ®= fans gy
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grer WY et §, T e

¥ fag, o “ehw oo
frwar” & st o

(2) =t areafiw wrg & wy
wafiy w7 Jriefy, o R
Qo Hre Wo Jar ¥ farrf,
Wi e et e & fag
weff * S & arg @
& a% ¥ I9T Il 7
&, @ swwr omm, fe
wfewfas wg @ &
e &, T wd qff
wT @ty

2. ¥ T qCHTQ A T v R f
TR JOHTA & WET FTH TC T0A
¥ fag ¥ez sfiew B W
(1) ¥ fret St gfesmg @
i

3. Wtz qfae®) ¥ F@raeraT Ty
¥ sreaz wrar F A 9 33 w7
wgafr & o€ &

4 wg #¥ gfaas) w1 F1 § A=-
sty Frafug s 23 & o
sreargT wix wfeor st fear
T

5 ¥ftg qTEIF T AT g
a1 & Frgfirma & fag &% sfomast
& SdAT-qa 7w a7 frarad
Ll S

6 ¥AIT AwEX JATET X IHEH &

foget qefeder & atx e wdf &
fa fraffer wfai A7 0w} —

(1) TAe #e @Yo AfFaz
fedftar , w7 & w9 qua
wrfegT 71 9% g fegr
F o]
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sy

(2) TAo dro dre wr ‘W wTor
qx sy fegr

7 ot v & @ T & watiet
WA & g FRew & aq qar §
e g mrad & sfoeret o ol &
fg &¥z sfiree  gogwr amewr
Ll

ot gew wx wora : qowTCd fu
WY ¥ oA Y § e A § 4y
Wt W § e wr goer gl v
¥ v qg wggeE s Wt ¢ fe g W
IAH! ww gravawar T | atd ?
W ETE A W 78 Ay ¥ e
w1 faan §, aft & @ wiasy & 37 oix
& AE A A sgaEqy W HE G
ANy’

sftgo o : frrer ¥ @
Tt & A ¥ ¥ fagr mar 3

off g w wwEr & oAAT
wrgt ¢ fF feaey a=mr & svn &
1T A wEAY ¥ ¥ 61T ETEr g A
far § Forrel w2t e o wTER
§ ° s wfasq ¥ w7 ama v faww
1T T’r AT4AT fF T %I A AW
¥1 IAT HECYT N T A6 AT 0 TLHAFE
wrAT @ 3z fosm w1 ®ww ATET
g7 73 ?

sff ¥o TWo WA : WWT FAT aY
gt T 21 R a1 anr weanft Al 9
& W A I qWT 673 9T | AF FY
g% g o ) fafer Far & anr
wran, Afr werT ar @i e
01 & aig aw ey g & ande
IR w1y fawr o @& fag AN oY
girard wewa § & aam & o § W
Y TETT Y TFTIT ITH WY )
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oft wrcraw vrew vt : Tar AT
R oY aamat § i forr it et Y o B
It s aft oft § 1 e
fir @ ® o § st goeTC Y off qar
g1 wifgd s i 3 gt g9 7 ¥O
WWTT q¢ st ot wqAr wfewre §3T
Tar} | ww AreX wqr 4y Are fagy any
e var qeolt ag w7 @ § fe 39 qwmr
® ¥ ¥ AT ' g7 N wrawwen
we?

oft wo o W : ¥ GaATH WY
W geqg ) fear o awar 81 7@
&t 3fam R ¥ fag g 3fm ¥ o
W o7 g § 1 39 Ay qfe A
R Wt A § 91 AT & wree
& Ty g1 §Ye ¥ar agr o oy oy AW
e ufE@Bramisl SR ®
®T T AE AMQT AT GHAT QT | &
TR §O W HY G A o g
fiwar a1 s I=et war far T o1
fod fegwarct | nwyfsdam &
v ot a3 § e wvd ag ¥ ey
X W7 WA T qAGX § T AT I
WETT AFEH WO AE o A § o

Shri §. M. Banerjee: From the re-
ply of the hon. Member, it appears
that because they have got regular
men in the Army now who are readi-
ly available, the services of the N.C.C.
cadets are likely to be terminated. I
would lhike to know whether it 1s a
fact that, apart from the N.CC.
cadets who have been declared sur-
plus, 6000 officers have also been de-
clared surplus and retrenched and, if
s0, whether all those have been taken
back or alternative employment has
been provided to them.

Shri B. R, Bhagat: That refers fo
the possible retrenchment in other
sectors,

Shri S. M. Banerjee: 8ir, «in this
House, an assurance was given by
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Mr, Speaker: If you have got in-
formation, you may give it.

Shri B. R, Bhagat: 1 do not have
that information,

Shri Jyolirmoy Basu: 1Is it g fact
that as a matter of policy, the un-
wanted persons 1n the regular Army
are posted to the National Cadet
Corps or the Territorial Army?

Shri B. B. Bhagat: No, Sir,

Shri Bal Raj Madhok: [n view of
the fact that for every officer or in-
structor, the Govrenment has to spend
a lot and give him training, and in
view of the fact that we need increase
in our defence forces, whether in the
N.CC or in the regular Army, and
in view of the fact that a large num-
ber of people are sought to be retren-
ched resulting in the wastage of ex-
perience that they have geained and
the money that has been spent on
them, may I know whether this policy
will be reversed and the people will
not be retrenched so that the strength
of the Army may be maintained?

Shri B. R. Bhagat: It is now estl-
mated and established that the Army
cannot only look after itself but also
it has adequate manpower to train
the cadets So far, they were daing
1t through some temporary arrange-
ment. Now, they have their own
personnel and, therefore, mn future
expansion, the interest of the Army
will not be jeopardised.

Shri Shivajirao S. Deshmukh: May
1 know whether the Government is
aware of the fact that at least some
of the Instructors or Officers working
in the N.C.C. are the former per-
sonnel of the Indian National Army
organised by Netaji Subhas Chandra
Bose and, if so, whether the Govern-
ment propose to consider those cases
at a separate level.

Shri B. R. Bhagat: Those personnel
do not come in, These are the only
people who have been recruited on a
purely temporary basis and on a claar
understanding.
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Shri Shivajirao S, Deshmukh: They
may be on a purely temporary basis.
.But some of them are the former
personnel of the Indian National
Army organised by Netaji Subhas
Chandra Bose.

Shri B. B. Bhagat: All those who
have been recruited on a particular
understanding will be treated alike.

ot Tweier forg : ot & g WY
et 2 7 1966 & W { Qo
o do ¥ WHEU & WY & qrE WXE
& Y Wt ) ) o Yo W FWIT ¥
qETE FATT & WA 471 QAo Hlo
o & oy wrd aw O A€ A
¥ w4y I,ﬂ"fﬁt[ﬂ‘o dro o ¥
wfireTar o Ho WAo ¥ AW WX
Qe Hro W0 ﬂmmn&{
wafad vy agr ¥aw @ivg werk
wr ot § fs 3w &) goar 1 g8
w1q ®t fawrc At & 7 & o wrgan
g 6 @ro &o dho ¥ ds HaTg AT
¥ W2 HT FAA 915 ATW K AT G}
W oy & AR ?

ot wo wro W :  ug wATH AT
673 famm ari &wif w1 § Wi d&ar
feartt §1 & oY an 3oy aral S ag &Y
s e §  dfew dur R s &
woft TAeY gerar At o g o 4 &
¥ & e gy afrae wfaee w1
A wivy urax add et &
fag &8 & v e wRaT
AT Wg WA Y gy wW H @t
W 1 x@ A e w @A o
W waywar & ur warw aff g ¥
Shri Jyotirmoy Basu: We would
like yo' to absorb them in the regular
Army.

ol Toeltx Ty ¢ Fo feawedr W
‘qwr & 1 7 T w1 e Al G 3
gprn'lﬂtf'fw’rwtoﬁ'o o ¥
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€¥zw WX wifvar woifk & s ¥
TIRE ¥, & AT & QEE &Y ang
T A | de e A
TR FMF@FTRE ) 4w
T 7% & fF @e Wlo #To ¥ diTw
Hifaax w7 sfieed, s wifwad /1T
g Ad ¥ aMg 9T T
W g o dAv g, L .

Mr. Speaker: He is going on giving
the details.

oft vty Fay : welY wERT, ST
L R uE E R cE N

st gwrmitT west c ar e
HATAG A Qo HYo Yo & & wfgwri <t
Wt wF awa v aferer § ag
fare war @ 5 qvo o @), o ®Yo
H#o WYT Famolt guTTwz AW & w1y,
affa doe whew, gro Oy @ ol
e fefaferm @iw, & @1 5 frar
T QF T I T gATA § WY

I AT 9T HTE FHT W O @Y Y )
off ¥o o W : W wATH F
gwar wfgm

WRITTEN ANSWERS TO QUES-
TIONS

Cost of Living Index and DA. to
Central Government Employees

*148. Bhri D. C. Sharma:
Shrl Yashpal Singh:
Will the Minister of Finanoce be
pleased to state:

{a) whether it is & fact that the cost
of living index has touched a new
peak; =

(b) if so, the steps taken to check
this trend; and

(c) the steps taken or propased te
Government

them additional dea-ness allowance?
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The Deputy Prime Minister and
Mintster of Finance (Shrl Morarii
Desal): (a) Yes, 8ir The All Inda
Working Class Consumer Price Index
Number for January, 1867 sicod at
107 and the average for 12 months
ended January 1867 was 18650

(b) The steps so far taken by “ov-
ernment to contain price rise, and
hence the cost of living, include pay-
ment of subsidy on food-grains, ferti-
lizers and petroleum products, expan
sion of the network of consumer co-
operatives opening of department
stores in major cities, price regulation-
statutory and otherwise imposition of
selective credit control over bank
advances against foodgrains edible
oils etc, regulation of forward trad-
ing ssue of licensing and anti-
hoarding orders nhberalisation of 1m-
ports to stimulate production and
appointment of the Civil Supplies
Commissioner to take corrective
action 1n regard to essential commodi-
ties as and when necessary

(c) The matter 1= under considera-
tion

ATCY WOETC § wEwrew, sefery @
wihwrh

*147. st foregare Wl
oft oqdie fog oot :

w1 frmw, wTeTe ey e e
Qg TAX W FI X4 FF ¢

(%) w1 W aeTT ¥ e,
weitmg & st oo s o o
@ g ¥ Twrw ygw i Y
o arow el €,

(w) afc g, MY @TFTT X ST &
vy ¥ W e 6§, o<

(7) wa g R W qwar oy
e wr S weny o frradr § ?
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" fwiw, W wwr gt it (o
www W) (¥) oY (@) gmwd
1967 ¥ TAFW 59 TIYT ¥, werL
0% W TgTA & 9% st 8 o
Ifrg, qatfrrt & W gEmer W
Mfew foar a1 fie afe It 15 7r &Y
o #f feqr man @1 & aTdfan geATw
qT & Wi | %7 97 fawre fear mar
aar AWl gafuw afedr w1 e
o ¥ fagr mam

() ot Sor ¥ faeare WY wrf
qoTaar TfY § 1 Ry adw s
@ & faw 80 sfree gAY # =T 7
% FEA A B WTOW F@ A
QAT & )

Foreign Exchange Violatiom Cases

*148 Shr1 8 M, Banerjee; Will the
Minister of Finance be pleased to
state

(a) whether t 18 a fact tnat the
cases of foreign exchange violations
have increased durwg 1966 as cora-
pared to 1965, and

(b) 1f so the steps taken by Gov-
ernment to check this?

The Minister in the Ministry of
Finance (Shri K. C. Pamt): (a) and
(b) A statement showing the num-
ber of cases of alleged violations of
foreign exchange regulations regis-
tered by the Enforcement Directorate
as a result of information collected
by them during the two years 1868
and 1088 and also of searches con-
ducted and recoveries made is placed
on the table of the House From
these filgures, it 1s not possible to
draw the conclusion that the cases of
violation of foreign exchange regula-
tions have increased during the year
1966 as compared to the year 1865
The Enforcement Directorate contmue
to be vigilant and have been taking
suitable action 1n cases of alleged
violation of foreign exchange regu-
la 10ns
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STATEMEWT
1965 1966
1. No. of cases of al-
leged violations of
Foreign Exchange

torate during the
year . 3,420 2,660
2. (a) No.ofsearches
conducted by
Enforcement Di-
rectorate during
the year . "

(b)dAmounu of In-

1,086 88s

Rs. 34,99,359 37,11,818
exchange] 3,72,181  5,15,088

No. of cases n
which  prima-facse
contraventions
weie established
atter enguiries (in-
cluding searches,
during the year .

w

817 1,161

Chickenpox Vacelmation

*149. Shri N. C. Chatterjee:
Shri 8. C. Samanta:
Shri P. K. Ghosh:

Will the Minister of Health and
Family Planning be pleased (o state:

(a) what are the reasons that inci-
dence of smallpox and chickenpox has
been rather on the high side this year
in the Union Territory of Delhi and
its surrounding areas irrespective of
the intensive drive of chickeapox
vaccination; P

(b) whether any examination or
test has been conducted to check the
effectivcness of the vaceme; and

(¢) whether there are any prospecis
of eradication of this disease in the
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near future and it ao, the detaily
thereof?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar): (a)
According to the available informa-
tion, the incidence of smallpox and
chickenpox which are two different
diseases has not been on the high side
this year. There is no wvaccination
against chickenpox.

(b) Yes, samples of the batches of
smallpox vaccine selected at random
are subjected to tests for effectiveness.

(c) Yes, there are prospects of
eradication of smallpox by systematic
successfu] vaccination of all the new-
borns and revaccination of 1(3rd of
the population every year including
the ‘left-outs’ with special emphasis
on the vaccination of labour and mig-
ratory population. The wvaccination
drive 1s continuing.

Reserve Bank of India Sterring group
on Incomes, Wages and Prices

*150 Shri Maddi Sudarsanam: Will

the Minuster of Finamce be pleased to
slate;

(a) the important findings of the
Reserve Bank of India’'s  Steermg
Group on incomes, wages and prices;
and

(b) the reaction of Government
thereto?

The Deputy Prime Minister and
Minister of Finanee (Shri Morarfi
Desal): (a) The Steering Group's
Report on a “Framework for Incomes
and Prices Policy”, has already been
released The last chapter of the
Report gives the summary and con-
clusions of the Group. It has pre-
pared, among other things, certain
guidelines for incomes policy which
include the desirability of keeping
money incomes in step with nationasl
productivity and positive production
and price palicies in order to make
incomes policy effective.
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(b) The recommendations and sug-
gestions of the Group are under Gov-
ernment’s consideration.

Unqualified Medical Practitioners

*151 Shri § Supakar: Wil the
Muaister of Health and Family Flan-
ning be pleased to state’

(a) whether any census of persons
who practise different gsystems of
medicine without proper qualifications
has been made, and

(b) it so, the steps taken by the
Central Government t> check medical
practice without gualifications?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar): (a)
No such census has been taken

(b) Under sub-section (2) of sec-
tion 15 of the Ind n Medical Couneil
Ac., 1958, no person other than a
medical practitioner enrolled on a
State Medical Register can practise
modern medicine 1n any State Any
person who acts in contravention of
this provision 1s lLiable to punishment
with imprisonment for a term which
may extend to one year, or with fine
which may extend to one thousand
rupees, or with both There 1z mo0
Central Act to regulate the practice
of Ayurveda, Unani and Homoeo-
pathic systems of medicine, but the
States have enacted laws in the
matter

Land Reforms
*152. Shri Chintamani

Will the Minister of
pleased to state:

Panigrahi:
Planning be

{a) whether the pronused land re-
forms 1n the country huve been comp-
leted by now,

(b) if so, the present position in this
regard n the different States and
Union Territories, and

(c) the amount sl'ocated for the
purpose to diff roat Stules!Terntories
during the Third Plan?

The Minister of Planning, Petrolenm
and Chemicals and Social Welfare
(Shri Asoka Mehia): (a) to (¢) A
statement laid on the Table of the
House [Placed in Library See No.
LT-156/67 )

winf-wrefe stwitfis fewr

(=) afz g, & 3= fmy Y fseh
g @ 1 fawre @, oy

(w) fom & won & g A
g ?

faer siwww &  qewshit (o
P W P) : (%) off, T Wi
foork &% ¥ daw 75 aww fRar & e
IaE qTE AT W Q@ W IW 9%
wg 73 g & faarT et

(=) ¥ s &7 Y Y g o

(7) #FET T wE-sTh
dife fasre frr &Y e
250,000 97 *1 yrfrww oft & &
way §, W wema ¥ ¥ o vy
T & W gre st e g fenr
WIRWIE  (F) ¥ aerTH
vifee fasre & afs WY Sy s &
Frirey i qgraa 3, (@) e
FO o8 o & fae ey o
& s ¥ Wy AT, () wrohw

W W0 AN Raored Q@

g FAAI wr ¥ TF
TEAET Qg o

»
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Punjab State Elootricity Board

*154, Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) whether it is a fact that the
Punjab State Electricity Board has
been re-organised consequent on the
re-organisation of Punjab;

(b) 1if so, the basis on which it has
been re-orgamsed and whether 1t has
been agreed to Dbetween the States
.of Haryana, Punjab and the Union
Territories of Himachal Pradesh and
Chandigarh;

(c) the share of its assets and
liabilities allocated to each one of
the above four units and the share
falling to Himachal Pradesh in terms
-of items and value;

(d) the principles on which the
employees of the Board have been
.allocated to the different units; and

(e) whether any representation
has been made by the Himachal
Pradesh Government in this regard
and, if so, the decisions taken there-
on?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Not yet,
Sir.

(b) to (d). Do not arise.

(e) Yes, Sir. Discussions between
the Central and concerned State Gov-
-ernments are in progress.

Mortality Statistios in States

*155. Bhri Madhn Limaye: Wil] the
Minister of Health and Family Flan-
mning be pleased lo state:

(a) whether the Central Govern-
.ment have issued any directions to
the State Governments with regard
‘to the proper collection of mortality
statistics in the various States,
«agpecially in famine-affected areas;

(b) if so, the nature of these diréc-
‘tions; and

Written Answers MARCH 30, 1687

Written Answers 1780

(¢) the response of the State Gov-
ernments and especitlly the action
taken by the outgoing Minisiries in
Uttar Pradesh and Bihar in regard
to the collection of statistics relating
to starvation deaths etc.?

The Minister of Health and Family
Planning (Dr, 8. Chandrasekhar): (a)
While efforts are being made to im-
prove Birth and Death Statistics in
all the States under the general direc-
tion and guidance of the Registrar
General, India, no special instructions
had been issued in respecl of the
famine-affected areas in this regard,

(b) and (c¢). Do not arise,

Financial Assistance sought by
States to raise D.A. of their
employees

*156. Shri C. Janardhanan:
Shri P. C. Adichan:
Shri Bhogendra Jha:

Will the Minister of Finance be
pleased to state:
(a) whether the State Govern-

ments have asked for financial aid in
raising the Dearness Allowance of
their employees to the level of the
Dearness Allowance given to the
Central Government Employees; and

(b) if so, the attitude of the Cen-
tral Government in this respect?

The Minister of State in the Minis-
try of Finance (8hri K. C. Pant): (a)
Several Statey have asked for finan-
cial aid for raising the dearness al-
lowance rates of their employees,

(b) In view of the various other
claims on the available resources of
the Centre, Government have not
been able to assure any assistance in
this regard.

India’s External Debdt Obligation
*157. Shri Eswara Reddy:
8bri 8. S. Kothari:
Will the Minister of Finamce be
pleased to state:
(a) the latest position of India’s
external debt obligation;
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tb) how do Government propose
to repay the debt and Whether any
schedule has been worked out for
the purpose; and

(c) if s0, the main features there-

The Deputy Prime Minister and
Minister of Finance (Shri Morar}i
Desal): (a) As on 1st October 1966,
India’s external debt obligation con-
sisted of Rs, 3150 crores repayable in
foreign currencies, Rs. 437 crores pay-
able through exports and Rs 963
crores payable in rupees which are
neither converted directly nor through
exports,

., (b) and (c). Debt repayment 1in
respect of the first category are made
out of external receipts, in the second
category through exports and in the
last out of Government's rupee re-
sources While the terms of loans
from different sources are briefly
indicated in Annexure IV of the Ex-
planatory Memorandum on the Bud-
get for 1967-68, detailed repayment
schedules are shown in the agree-
ments, copies of which are available
in the Parlhiament library

Deaths due to ocold in Delhi

*158. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaks:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) the number of deaths from the
rigours of winter among the shelter-
less people making use of pavements
in Delhi in December, 1866 and
January, 1987; and

(b) the steps taken to solve the
problem of shelterless people and to
devise measures to persuade them to
slgep in the night shelters?

The Minister of Works, Housing

apd Supply (Shri Jaganath REao):
(a) 8.

(b) 22 night shelters, with a capa-
city for 5085 persons, were maintain-
ed in Delhi during the winter months
of 1966-1087. Adequate publcity was
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given about the availability of these
night shelters. Also parties of the
Municipal staff and Police went round
the city to persuade the pavement
sleepers to move to the night shelters.

vl fd oo e § WA
*160. &Y diere sne d7w :
it wre fagrdt wooraadh
oY Crge:
wr faw 5t a® @ AT g
w0 fw .
(%) war ag &= § fs gvere @t
frgawr ar?w & oY gWwT S &
et 9T fawT ¥ R Y

(=) afz gr, v 37 goE *
T w1 ;oA

(w) ®= a% #amT f5y oy
wrvraT g 7

fam swreve & v st (oft ot
W Gw) . (%) 9 A ) e frew
it % ot dwves S w1 $E e
Q¥ g & frarodi A

(@) o (7). 7 oo @ ¥

I
U.S. Invesiment in Fertilizer Industry

*161. SBhri E. K Nayanar:
Dr. Ranea Sen:
Shri J. M. Biswas:

Will the Minister of Petrelenm and
Chemicals be pleased to state:

(a) whether Government propose
giving further concessions to the U.S.
investors for investment in India's
fertiliser industry;

(b) whether Government also pro-
pote to extend the deadline for recejv-
ing the offers of the foreign investors
beyond 31st March, 1967; and

(c) if so. the details of the proposed
concessions?
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The Minister of Planning, Petro-
leum and Chemicaly and Social Wel-
fare (SBhri Asoka Mebta): (a) to (c).
The matter is at present under the
consideration of Government, When
decisiony are reached, they will be
duly announced,

Financlal Position of Stateg

*162, Shri Abdul Ganl Dar: Will the
Minister of Finmance be pleased to
state:

(a) whether 1t 1s a fact that most of
the non-Congress Governments in the
States have complained to the Central
Governments regarding empty Exche-
qQuer in those Stafes; and

(b) 1f s0, whether the Central Gov-
ernment propose to look into these
complaints, giving details of the steps
proposed to be taken?

The Minister of Staty in the Minis-
try of Fimance (Shri K. C. Pant): (a)
No such complaint has been received
by the Government of India.

(b) Does not arise.

Drinking Water Supply in Dreught-
affected Area in Bihar

*163, Shri Yogendra Bharma:
Shri Bhogendry Jha:
Shri Chandra Shekhar Singh:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the Bihar Government
have asked for immediate central as-
sistance for providing drinking water
in the drought-affected areas in the
State;

(b) if so, the nature of asgistance
asked for; and

(e) the action taken thereom?

The Minister of Health and Family

Flanning (Dr. 8. Chandrasekbar):
(a) to (¢). A statement is laid on the
Table of the 5Sdbha. [Placed in
Library. See No. LT-187/87].
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Weiiten Anstoers
Effect of Politioal Ohanges on Share
Market

*164. Shri K. Barua: Will the Minis.
ter of Finance be pleased to state:

(a) whether Government have as-
sessed the impact of political changes
in India on t.hn share market;

(b) if so, the line of thinking of
Government to rectify misgivings io
appropriate quarters; snd

(¢) whether a fresh Jook on invest-
ment potential of the country is envi-
saged?

The Minister of State in the Minis-
try of Financy (Shri K. C. Famt):
(a) There has been no discernible im-
pact on the share market.

(b) Does not arise.

(c) Government is keeping a conti-
nual watch over the trends of the
share market and has been taking
steps to improve the investment
climate.
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Marriageablie Age

*166. Shrimati Sushila Rohatgi: Will
the Minister of Health and Family
Planning be pleased to state whether
Government have any proposal under
consideration to raise the age of con-
sent and marriage for girls in the
near Tfuture to control population
growth more effectively?

The Minister of Healty and Family

Planning (Dr. S, Chanpdrasekhar):
Yes:, Sir

Haldia Refinery

*167. Shri C. C. Desai:
Shri R Barua:

Will the Mimister of Petroleum and
‘Chemicals be pleased to state:

(a) whether any agiecment has
been signed with some foreign colla-
borators to set up the Ilaldia Re-
finery; and

(b) if so, the present position re-
garding the setng up of this Re-
finery?

The, Minister of Plamning, Peiro-
Jenm and Chemicals and Social Wel-
fare (Bhri Asoka Mehta): (a) and (b)
No, Sir, Negotiations with foreign
collaborators are still in progress.

Legalisation of Abortion

*168. Bhri 8, Supakar: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether there is any proposal
to legalise abortion to prevent indis-
criminate growth of population m
the country; and

(b) if so, the broad details thereof?

The Minister of Health and Family
Planning (Dr. S, Chandrasekhar):
(a) Yes, Sir.

(b) The Government of India ap-
pointed a Committee to study the
Question of legalisation of abortion. A
note is placed on the Table of Sabha
containing the broad recommendations
of the Commuttee. [Placed in Library.
See No. LT-158/67). The report of
the Committee is under consideration.

Manufacture of Loop

175. Shri Baburao Patel:
Shri Sarendra Kumar Tapuriah:

Will the Minister of Health and
Family Planning be pleased to state

(a) the types of -contraceptives
manufactured 1n India together wnth
thexr particulars and the names of the
factories manufacturing them;

(b) the amount invested in build-
ing these factories together with their
recurtmg annual expenses;

{¢) *he annual production of each
type of contraceptive,

(d) the cost of production of each
contraccptive and the selling price
fixed by Government;

(e) arrangemeonts made for selling
or distributing these contraceptives;
and

(f) the other active and practical
steps, besides the provision to use
contraceptives, Government propose
to take for the control of population?

The Minister of Health and Family
Planning (Dr. 8, Chandrasekbar):
(a) The types of contraceptives
manufactured in India together with
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names of factories manufacturing
them are givan below:—

Type of Names of factories
Contraceptives manufacturing them.

1. London Rubber Co
(India) Ltd,, Madras.
2. Bombay Latex & Dus-

ion  (Pvt) Ltd,

bay. .
3. M. G Shahani & Co.,
s
4 Latex Industries 2
Ltd., New Dclhl.rpﬂ
(2) Jellies,Creams 1. M/s. Johnson & Juhn-
son. Hombay.
2. M/s.Smith Stanistreet

{1) Condorr

(3) Foam Tablets 1. M ~. Smith Sﬁnntreet
Calcutta,
2. Hind Chemucaly, Kan-

pur.

3 Govt. Medical Store
Depot, Madras.

4 Mis. (Gale & Co,. Bom-
bay.

(4) IUCD Joop, TU.CL. |actory, Kan-
and inserters pui.
(b) The information relating to

the amount invested in bwlding the
factories manufacturing condoms, jel-
hes and creams and foam tablets in
private sector 1s not known, ‘The
capital investment on the LU.C.D.
Factory, Kanpur is about Rs, 6 lakhs.

(c) The annual production of each
type of contraceptive 18 given be-
low:—

Cundoms About
pleces.,
Jelnes & Creams  The ngures are not avail-
able but indigenous pro-
duction 1k sufflivent to
meet the demandin the
country.

The Government Medical
Sture Depot at Madras
produces about 10 lakh
tubes per apnum-each
wontaining ten  tablets.
The figures for prnate
sector are hot available
but indigenous produc-
tion 1s sufhuent to meet

the demand in the coun-
ry.

7% lukhs pieces.

30 oo mihwn

Foam Tablets .

Loups

Inserters 1 75« lakhs picces,

MARCH 30, 1957  Writhen Angwors
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(d) and (e¢), The cost of production
in the private sector iz mot kmown.
The foam tablets produced at the
Medical Store Depot, Madras cost
approximately 50 paise per tube.
Prices at which these contraceptives
are sold in the market are controlled
under the Drugs (Prices) Display and
Control Order, 1966.

All contraceptives are distributed
free to those persons who take the
trouble of calling at Family Welfare
Planning Centres run by various
agencies including the Chnics{Centres
rendering Family Planning services.
The staff employed at these Centres
is also required to carry supplies on
their round and make supplies free to
consumers. In these cases the pack-
iuges are marked conspicuously
“FREE SUPPLY NOT FOR SALE".

A scheme to supply contraceptives
at highly subsidised rates through
depot holders is being gradually in-
troduced The depot holders are
drawn from within the ranks of
Schoo| Teachers, Dais, Postmen,
Parivar Kualyan Sshayaks angd Sahai-
kas .

The cost of production of Loop and
Inserters 1s 10 paise and 50 paise res-
pectivelv. They are however sup-
phed free of cost.

(f) The other active and praciical
steps besides the provision of contra-
ceplives are:—

1 ‘Brahamcharya' or self control.
2. Safe period method.

3 Cortus-interruptus,

4. Sterilization.

The other methads under considera-
tion of the Government for checking
the growth of population are:—

1. Raising the age of marriage for
boys and girls,

2. Liberalization of the law of
abartion.
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Use of Loop

177 Shri Baburao Patel; Will the
Minister of Health and Family Plan-
ning be pleased to state

(a) how many women have so far
been fitted with ‘Loop’ and other
contraceptives 1n the country,

(0) auw many of thosc once fitted
have removed the loop and other con-
traceptives,

(c) the reasons for the removal of
these contraceptives according to
medical reports,

(d) the age group of the women
using various coatraceptives and
therr number 1n each group, and

(e) the number of children after
which women generally use contracep-
uves?

The Minister of Health and Family
Planning (Dr. S, Chandrasekhar): (a)
1517 lakhs women have been fitted
with the ‘Loop’

(b) The exact nformation s not
avallable On the basis of some of
the studies carried out in this respect,
the figure would roughly be 6 per cent
to 11 per cent

(c) The general reasons for removal
are bleeding pain, back-ache, desire
to have a baby and other persomal
considerations

(d) and (e) No definite statistics
are available except in certain 1solated
studies

wafos aw gaf frfamt saw,
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Flosd Control in the Country

179. Shri Yashpal Bingh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress made so far in the
‘varfous flood contro]l measures taken
in the country; and

(b) the amount earmarked for the

‘purpose during the Fourth Five Year
‘Plan?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (3) The pro-
gress made on various flood control
measures up to the end of the Third
Plan was as follows:

(i) About 4,500 miles of embank-
ments were constructed.

«(li) About 5,000 miles of drainage
channels were excavated.

(iii) About 128 town protection
schemes were executed,

(iv) About 4,500
raised above
levels

villages were
High Flood

The measures undertaken have pro-
vided protection 1o about 5068 lakh
‘hectares (125 lakh acres) of land

(b) The tentative outlay for flood
control including anti-sea erosion,
<ontemplated for the Fourth Plan s
of the order of Rs, 93 crores

Chatra Canal Project

180. Shri Yamuna Prasagd Mandal:
‘Will the Minister of Irrigation and
Power be plcased to state:

(a) whether a Jomnt Indo-Nepal
Team recently inspected the progress
of work on the Chatra Canal Project
with a view to accclerating the tempo
of 1ts execution;

(b) if so, the findings of this Joint
irdo-Nepal Team: and

(c) the details of the action taken
-on these findings?

Weittén Anewere 3793

The Minisier of Irrigation
Power (Dr. K. L. Ras): {a) No.

(b) and (¢). Do not arise.
Thermal Power Plant at Palana
(Rajasthan)

181, Dr., Eamni Singh: Will the
Minister of Ihrrigation and Power be
pleased to state:

(a) whether the reports on the get-
ting up of a thermal power plant at
Palana near Bikaner in Rajasthan
have been examined; and

(b) if so, with what result?

The Minister of Irrigation and
Power (Dr. K. L. Rzo): (a) and (b).
Pending detailed exploration of the
lignite reserves at Palana, the Gov-
ernment of Rajasthan were requested
to prepare a scheme report for the
installetion of one 50 MW or alter-
natively two 30 MW generating units
at Palana The scheme report is still
awaited.
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oW ard aff fed ol | Yw wo Rs. (per month) hm
¥ srpare fewrfr P o Wl mi'ugn%"""
mHew o -
Expenditure on Family Planning 1 Less than Rs. 110 3192
Programme n Lﬁmg 256 but tot
, 110
183, Shri 8. C. Samanta: Will the ! o
Minister of Health and Family Plan- III Less than Rs. 400 but not
ning be pleased to state the expendi- less than Rs. 250
ture incurred on Family Planning
Programme upto December, 1966, ww&:%ﬁmm; 1664
since its inception?
v than Rs, 1, but not
The Minister of Health and Family bl -
Pianning (Dr. 8, Chandrasekhar):
Rs 3534 crores. VI Less than Rs. 2,250 but not
less than RS, 1,300 109
;mmoy.e. VII Rs. and abo (clcrYt
2,250 above
those eligable for type VIII) 24
184, Shri Eanwar Lal Gupta: Will
V111 Officers of the status of
the Minister of Works, Housing and Sccretaries and Addinional
Supply bz pleased to state Secretaries to the Govern-
ment of Inda
(a) the number of quarters cons- . T rake
tructed by the Central Government in Tou: 9380
Delh: during the last five years for
Central Government gazetted, non-
gazetted and Class-IV officers cate- Type. Number of ressdences
gory-wise; a:om'uged m Delh
1966-67 .
(by how many gazetted, non (,'3?;'5 i
gazetted and class IV officers are yet
to be provided with accommodation, I{' 304
category-wise; and I“: —
1v. 52
(c) the steps proposed to be taken V‘{ 19

to provide accommadation to the non- . 63
gazetted and Class-IV officers? e

The Deputy Minlsler in the Minis-
&y of Works, Housing and Supply .
(ghrl Igbal Singh): (a) Allotment of h:b)'l'hcnumhberm:foﬁem“lﬁn‘
residential accommodation from the allotment respective types
General Poo] to Central Government of accommodation is as under:—

officers is not made according to the

Total . 438

class of service to which an eligible %‘}1 . 11,8

officer belongs, but according to Type II. 4

emoluments -which determine the Type IV.

type of sccommodation to which each Twezl ) :ﬁ

officer is entitled The number of {gvﬂ . -
constructed in the General Type VIIL i ®

Peol in Delhi during the Third Five

Year Plan and the year 1968-67 is H—

as under:— 0t "__’f_’_‘_“_‘



1095  Written Amswens MARCH 30, 1008  Writtas ‘Assuwery,

185, Bhrl Yashpal Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether Government have tak-
en any decision to reserve developed
residential plota for allotment to the
political sufferers in the capital;

(b) if so, the details of the scheme;
and |

(c) whether similar steps would be
taken in other States and Union
Territories”

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
Igbal Singh): (a) and (b) In Delhi,
10 per cent of the plots developed by
the Delhi Development Authority for
low income group people have been
reserved for political sufferers, who
satisfy the conditions prescribed in
regard to such allotment.

(c) 13 States and 3 Umuion Tern-
tories have decided to give land grants
to freedom fighters in recognition of
their services to the country as per
statement laid on the Table of the
House, [Placed sn Library. See No.
LT-167/617}.

Farakka Barrage

186, Shrl Yashpal Singh: Will the
Minister of Irrigation and Power be
Dlengsed to state:

(a) whether the Committee of Engl-
weers appointed fo finalise the cost

1796

estimates for the Faakka Barrage
Hias submitied i8¢  repert to Govern-

{b) it 20, the main recommendations
thersof; and

(c) Government's reaction thereto?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) and (c¢). The recommendations
relate primarily to certain design
aspects and the carrying out of some
fleld tests and model studies. These
are to be considered by the Technical
Advisory Committee of the Project
before a decision could be taken.

Smuggling Racket involving Central
Excise Officials

187. 8hri Yashpal Singh: Will the
Minister of Finanee be pleased to
state:

(a) whether a large scale smuggling
racket involving several officials of
the Central Excise, Bombay has been
unearthed recently by the Central
Bureau of Investigation;

(b) tf so, the details thereof; and

(c) the action proposed to be takem
in the matter?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) to (c¢). The Central
Bureau of Investigation have regis-
tered a case against certain Central
Excise Officials of the Tarapore Cus-
tom House, Bombay on the basis of
an information to the effect that some
smuggled goods and Indian currency
amounting to Rs. 48,800 had been
recovered on the 3rd March, 1967 from
these officials. The Central Excise
officials are alleged to have seized
part of the contraband goods inter-
cepted by them and allowed the smug-
gler to take away the rest of the
contraband on receipt of illegal grati-
fication. The matter is under investi-
gation.
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T. B. Cases In Eampur

188, 3hri 8. M. Banerjee: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that the
highest number of T.B, cases in the
country are reported to be in Kanpur;
and

(b) it’'so, the steps tdken by the
Centre to give financial aid to U.P.
for having a hospital there?

The Minister of Health and Family
Planning (Dr. 5. Chandrasekhar): (a)
No survey has been undertaken in
Kanpur to determine the exact pre-
valence of TB and as such it cannot
be said that Kanpur has the highest
number of cases of Tuberculosis.

(b) There are four T'B Clinics 1n
Kanpur One of them is run by the
State Government; the second is
attached to the Medical College, the
third is run by the Employees’ State
Insurance Corporation; and the fourth
18 a voluntary T.B. clinic, It 1s pro-
posed to upgrade the existing State
T.B. clinic to the level of a District
T.B, cliniec to which assistance will be
released under the National T.B. Con-
trol Programme after the necessary
preliminary arrangements have been
made by the State Government. Since
under the National Tuberculosis Con-
trol Programme, emphasis is being
given to the domiciliary treatment of
Tuberculosis, the question of releasing
any specific financia] aid for having
a hospital there does not arise, More-
over, the Central Government does
not, as a rule, give financial assistance
for the establishment of hospitals
which is the responsibility of the State
Governments.

Loan from UK,

189, Shri Bibhutl Mishra:
Shri K. N. Tiwary:

Will the Minister of Finance be
pleased to state:

(a) whetber the British Government
have recently agreed to release 5 cer-

fain amount from the earlier un-utilis-
ed mixed project loans to India for
general purposes; and

(b) if so, the details thereof?

The Deputy Prime Minister and
Minister of Finanee (Shri Morarji
Desal): (a) and (b). The British Gov-
ernment have recently agreed to sav-
ings of the order of about £2 million
(available under project-type UK.
Loans of £30 million of 1961 and
£10 million and £13 million of 1962),
being utilised for general purposes.
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Searelly of Biemnth Salts and Strep-
- tomycin

191, Shri Seshiyan:; Will the Muns-
ter of Health and Family Planning
be pleased to state

(a) whether Government are aware
of the scarcity in general of Bismuth
salts and Streptomyecin in the market
for sometime past, and

(b) if so, the steps taken by Gov-
ernment to make these drugs avall-
able to the public?

The Minister of Health and Family
Planning (Dr. § Chandrasekhar). (a)
and (b) The Government are aware
of the shortage of Streptomycin and
the following steps have been taken
to ensure increased availability of
Streptomycin in the country /

(1) all actual users both in the
scheduled and non-scheduled
sectors including small scale
industries have been allowed
to import Streptomycin Sul
phate 1n bulk only within the
value of valid import licences
held by them for Drugs and
Pharmaceuticals for the period
April 1988 to March 1867,

(u) 20,000 Kg of Streptomycin
are being imported on Gov-
ernment account for distribu
tion to various viallers in the
country,

() mmport of additional raw
materials 1s being allowed to
the emisting units so that
maximum production 1 avaul-
able 1n the country,

(1v) large stocks of wialled Strep-
tomycin Sulphate products
are avallable with Hindustan
Antibioties Limited and they
are prepared to meet the
demand of any State Hindu-
stan Antiblotics Limited are
being asked to inform all

- g wowe e

Wittien Answars 800

State Drugy Gontrollers absut
the availability of the Vialled
products.

Regarding Bismuth Salts, the Gov-
ernment are not aware of any report-
ed shortage of these sglts in the
country Under the Import Trade
Control Policy for 1966-67 vide list II
to Appendix-18, the import of Bis-
muth Salts 13 banned, as indigenous
substitutes such as Magnesium Trisili-
cate Kaolin etc are available and

because the international prnce for
Bismuth has risen exorbitantly high
in the past year

Credit from Bulgaris

192, Bhri C C Desai.
Shri R. Barua.

Will the Minuster of Finance be
pleased to state

(a) whether an agreement has
been reached with Bulgaria in 1906
for a credit of 15 million dollars,

(b) if so the terms and conditions
of the agreement, and

(c) how 1t s proposed to be utih-
sed?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) to (c) A letter was ex-
changed with the Government of
Bulgaria on the 26th December, 1986
accepting an offer of a credit of
Rs 1125 crores for purchasing plants,
industrial installations and machine-
ries for Industnal Projects The terms
and conditions governing the credit
are under discussion

Ald-India Cons~rtium

193. ghri C. C. Desal.
Shri D C Sharma:
shri Seshiyan:
Shri R, Barua:

Will the Minister of Finance be
pleased to state

(a) whether the Aid india Consor-
tlum has considered India's request
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for project assistance for the cugrent
year and for rescheduling of some
loan repayments;

(b) if so, the resuits thereof; and

‘(c) the reaction of Government
thereto?

The Deputy Prime Minister and
Minister of Finance ( Shri Morarji
Demat): (a) No, Sir.

(b) and (c). Do not arise.

Selyure of Gold at Nizammudin Rall-
way Station (Delhi)

194, Shri Huokam Chand Kaccha-
valya: Will the Minister of Finante
be pleased to refer to the reply given
to Unstarred Question No. 1085 on
the 10th November, 1866 and state:

(a) whether the jnvestigation re-
garding the contraband gold seized
at Nizammudin Railway Station
(Delh:) hag mnce been completed;

(b) if so, the details thereof; and

(c) if not, the time lkely to be
taken further to complete the same?

The Depoty Prime Minister and
Minister of Finance (Shri Morarji
Deasl): (a) No, Sir.

(b) Does not arise,

(e) Investigations 1n this case are
being conducted both in Delhi and
Bombay and every effort is being
made to complete the investigations as
early as possible.

Galg Seized at Jabalpur

195. Shri Hukam Chand Xachha-
wvaiya: Will the Minister of Finanoce
be pleased to refer to the reply given
to Unstarred Question No. 1576 on
the 17th November, 1966 and state:

(a) whether the adjudication pro-
ceedings in the case of seizure of
tolas of gold from a passehger at
balpur have been completed;

Ja-
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(b) if so, the results thereof; and

(c) if not, when the proceedings
are lkely to be finalised?

The Deputy Prime Minisier and
Minister of Finance * (Shrl Morarji
Demai): (a) No, Sir.

(b) Does not arise,

(c) Efforts are being made to com-
plete the departmentsl adjudication as
early as possible,

M/s J, P, and Sons

196. Bhrli Hukam Chand
Eachhavaiya:
~Ehri-Romeshwaranands
“Stot-RaghunatiSinghs

Will the Minister of Finange be
pleased to state:

(a) whether it is a fact that a cer-
tam firm of Messrs J P. & Soams,
Bombay has never paid any Income-
tax;

(b) whether it is also a fact that
its existence as also its hQusinese
worth lakhs of rupees was iraceable
from the accounts of M|s Oriental
Tiumber Trading Corporation (P)
Ltd., and M|s Mackanzies Ltd, Bom-
bay; ang

(¢) if so, whether Government
have taken any action to find out
why this firm did not pay any In-
come-tax?

Desal): (a) and (b). The investiga-
tions are still in progress,

(¢) Does not arise.

(d) Since detailed investigations
are necessary, it will take some more
time to complete the investigations,

Unacconnted Money

197. Shri Dhuleshwar Meena:
Shri Ramachandra Ulsaka:
Will the Minister of Finanee be
pleased to state:

(a) the total amount of unaccount-
ed money unsarthed in terms of sash



1903

and gold so far by way of selrure oy
the Customs and the Income-tax
suthorities durmng the last three
months; and

(b) the action taken by Govern-
ment thereon?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) During the period Decem-
ber, 1966 and January and February,
1967, the unaccounted money unear-
thed in terms of cash and gold by way
of seizure by the Income-tax autho-
rities 1s

Cash Rs 9,73,937
Gold (ancluding
jewellery) Rs 133,835

The Customs authorities, during the
same period, have seized gold as being
smuggled and currency as being the
sale proceeds of smuggled poods as
under

740 K Gs
Rs 47,47,458

Gold (approx)
Cuirency

(b) On the Income-tax side, the In-
wvestigationg are 1n progress On the
Customs side the adjudication and pro-
secution proceedings are in Pprogress

Pay Scales of Central and State
Government Employees

198 Shri Shri Chand Goel.
Wili the Minister of Finance be
pleased to state the scales of pay and
al'owances admissible to the Central
Government Employees 1e Class IV
employees, Lower Division Clerks,
Upper Dwvision Clerks, Assistants and
the Gazetted Officers along with the
scales of pay and allowances admis.
mble to the State Governments em-
ployees in the similar grades’

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Demai): The information is being com-
piled and will be placed on the Table
of the House in Sus course.
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House Balifing Lsans
199, Sbri Bhri Chand Geel: Wil

the Minister of Weeks, Howsing and
Supply be pleased to state:

(a) whether the Central Govern-
ment floated any major schemg  last
year or during the current year for
providing plots of land and for giv-
ing house building loans to Class 1V
employees, Lower Divimon Clérks,
Upper Dinision Clerks and Assistants;

(b) 1if 80, the detally thereof; and

(c) the steps, if any, being taken
o provide this basic need of life

to its employeen®

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(8hri Igqbal Singh): (a) The Central
Government introduced the Land
Aquisition and Development Scheme
in 1959 and the House Building Ad-
vances Scheme 1n 1956 for thes: pur-

poses

(b) and (¢). The Land Aequisition
and Development Scheme envisages
long-term loan assistance to State
Government- for flnancing bulk ac-
quisition and development of land
with a view to provading house sites
at reasonable pices to the general
public 1including Central Government
servants The House bulding Ad-
vances Scheme provides for giving
long term loans to Central Govern-
ment servants of amounts not ex-
ceeding 36 times their pay, subject to
a maxmum of Rs 25000 for the
construction of houses It also pro-
wides for the grant of advances up to
Rs 4,800 to low-paid Central Govern-
ment servants, irrespective of their
pay, to enable them to build modest
houses for their residence.

Family Planning

200 Shri Shri Chand Goel:
Shrimati Sushila Rehatgi:

Will the Minwter of Health and

Planning be pleased to state:
a) the rate of of popula-
in the country during the last
yosrs, year-wise;

‘

7E.
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(b) the year-wisa number of fami-
ly planning operations i ..'pleted dur-
ing the past five years in u.¢ country
a3 a part of the, family plan..ing sche-

(¢) the number of loops inserted

d“:l'lnl the last two years, year-wise;
an

(d) the number of loops which had
1o be taken out on the ground that
they did not suit the woman concern-
&d?

The Minister of Health and Family
Planning (Dr. 8 Chandrasekhar): (a)
‘The rate of growth of population 1n
the country during the years 1961 to
1965 has been estimated as 2.38 per
<ent per annum Year-wisc estimate 1s
not available

(b) Number of s'erlization opera-
tions performed during the years 1962
t0 1968 are as follows:

1962—1 8 lakhs
1963—1 7 lakhs
1964—2 7 lakhs
1965—4 8 lakhs
*1966—6.9 lakhs

*(Provisional as complete infor-
mation from States has not so0
far become available).

(¢) The number of loops inserted
during 1965 (from April, 1965 when
the IUCD programme was started)
and 1968 are 467 and 952 lakhs res-
pectively The latter figures are
provisional as the complete informa-
tion from States has not sp far be-
<ome available,

(d) The exact information is not
available at present The figure would
roughly be 6 per cent on the basis
of some of the studies carried out in
this respect.

Slum Clearante Schame for Visakha-
patnam

281, Shri Temnetl Viswanatham:
“Will the Minister of Works, Housing
and SuPply be pleased to state:

() whether any slum clearance
schemgy for Visskhapstnam has bett

received by Government from the
Government of Andhra Pradesh; and

(b) if so, whether Government have
sanctioned the same and allotted fund
for the purpose during the current
year?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Egbal Singh): (a) No The
State Government are themselves
competent to sanction projects under
the Slum Clearance Scheme.

(b) The Central assistance is al-
located to the State Governments for
the slum clearance scheme as a whole
and not against specified projects.
For the year 1086-87, a sum of
Rs 3400 lakhs has been sanctioned
on account of the Slum Clearance
Scheme 1n Andhra Pradesh

Erosion by Visakhpatnam Beach

202 Shri Tanneti Viswanatham:
Will the Minuster of Drrigation and
Power be pleased to refer to the reply
given to Unstarrtd Question No 3384
on the 25th August, 1966 regarding
Sea Erosmon 1n Visakhapatnam and
state:

(a) whether any Central financial
assistance for protection work has
since been sanctioned; ang

(b) whether Government

]

Power (Dr. K. L. Rao): (a) The
ernment of India have informed
State Government that it is
sible for them to bear the
the protective measures. The
Government can, however, take

of

g
333?

fs
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(b) As the need for undertaking
temporary measures to arrest further
damages by Sea Erosion was consi-
dered urgent by the State Govern-
ment, pending permanent solution,
the State Government have since
undertaken rmmediate  temporary
protective measures costing Rs. 2
lakhs. Proposals for g permanent so-
Iution are uner the consideration of
ihe State Government.

Watches seized in Bombay

203. Shri YVishwa Nath Pandey: Will
the Minister of Finance be pleased to
state:

(a) whethev it is a fact that abcut
40,000 watches worth Rs. 60 lakhs
were szzed in Bombay by the Pre-
venlive and Marine Division of the
Ceniial Excizse from y enp 0a the ilth
Mareh, 106%; ang

{h) i+ =¢, thoe acticn Government
v 30 far in the matter?

The Deputy Prime ERiinister a»
Minister oi Finance  (Shri Morarji
Pesai): (a) In the eariy hours of ilth
LTarch, 1957 the efiicers of the Mariae
and Preventive Division of 4ho Bom-
liay Central Exeice Collectorate seized
36,045 watches  worth about I's. 41
Jakhs in the Caife Furade avon of
Rombay. A car wnos also seized.

by Investigalions are in Drogress.

Indian and Foreign Currency seized
in Bombay

204. Shri Yishwa Nath Paundey: Will
the Minister of Finance be pleased to
state:

(a) whether it is 5 faet that the
ofiicials of the Enforcement Direclo-
rate at Bombay have seized Indian
Currency worth Rs. 50,000 foreign ex-
change worth more than Rs. 3,500 and
some incriminatling documents during
searches made in South Bombay on the
7th March, 1967; and

(b) if so, the action Government
Iras taken so far in the matter?

MARCH 30, 1967
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The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) Yes, Sir. It is a fact that
Indian Currency worth Rs. 50,708 and
Travellers’ Cheques worth Rs. 500.
besides certain incriminating docu-
ments were seized by the officials of
the Enforcement Directorate at Bom-
bay on 7th Mareh, 1967.

(b) The Traveller's Clieques were
returned to the person from whom
they were seized, as he had produced
evidence of having obtained permis-
sion from the Reserve Bank of Ind:s
for hclding them during his siay in
India. Further investigations are iv
progress,

Seb-Tribal Blocks in Orisa

Chinfaingni  Fanigrahi
» Minister of Sodial Weifare Lo
nirmeed 1o siate:

(a) whethier anyv sub-tribay blocks
have beon proposed to be set up in
Orisspy during 10§7-68 for all round
development of people in Orissa;

{b) if so, how muany and  wheaie
and

(¢) whether Dasaalla area in the
strict of Puri huz beon inciuded fo
a biock?

The Tnister of Siate in the Dedori-
ment of Social Wallare  (Shrimaii
Puuwlrenu Guha): (a) No.

(by and (). The guesticiy does net
arise.

Public Sertor uvnderiaking in Orisss
in Fourth Plan

206. Shri Chintamani Panigrahi: Wil
the Minister of Planninz be pleased tc
state:

(a) whether any major public sec-
tor undertaking is being proposed tc
be established in Orissa during the
Fourth Five Year Plan period; and

() if so. the nature thereof?
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Steel Plant. The setting up of an in-
dustrial complex at Talcher is also un-
der examination.

Raral Industries Projects in Orissa

201. Shri Chintamani Panigrahi: Will
3& !aniltcr of Planning be pleased
state:

(a) the verious rural industries
projects that have been sanctioned for
Orissa in the year 1067-88;

(b) if so, the location and nature of
such projects; and

(c) the financial assistance pro-
posed to be rendered by the Central
Government?

The Minister of Plannig, Petroleum
and Chemlicals and Social Welfare
(Bhrl Asoka Mehta): (a) No new
Rural Industries Project areas have
1;:;;: sanctioned for Orissa in the yesr

-68.

(b) and (c)., Do not arse,
Aid from France

208. Shri M., Bundarsanam: Will the
Minister of Finance be pleased to
state:

(a) the extent of credit apssistance
given by France sp far and the
amount offered for the Fourth Five
Year Plan;

(b) the amount utilised to-date;
and

(c) whether any proposal for fur-
ther aid from France was discussed
with the French Senate Delegation
which visited Imndia recently?

The Depuiy Prime Minister and
Minister of Finance (Shri Morarjl
Deml): (a) France hag extended Sup-
pliers Credits amounting ta Rs. 90.00
crores during the Third Five Year

1810

Plan, including Ra. 7.5 crores to the
Industrizl Finance Corporation of
India Credit for Rs. 12.72 crores has
been extended for the first year of the
Fourth Five Year Plan.

(b) Firm orders have been placed’
against the Third Plan credits to the
extent of Rs. 64.85 croreg and certain
further orders are in advanced stage
of negotiations. Orders to the extent
of Rs, 6.00 crores are also expected to
be finalised soon in respect of the cre-
dit, of Rs. 12,72 crores. extended for
1966-67.

(e) No, Sir.

Rent Control Tribunal, Delbi

209. Shri N. R. Laskay:
Shri B, C. Samanta:

Will the Minister of Works, Hous-
ing and Bupply be pleased to state:

. (a) whether it is a fact that cases
of execution of decrees are taken up
on a fixed day every week in the
Courts of Rent Controllers, Delhi so
that they are mot mixed yp with other
cases and also with g view to ensure
their expeditious disposal;

(b) whethey similar arrangements
exist in the Courts of Rent Control
Tribunal, Delhi regarding the appeals
in such cases; ang ~

(c) if not, the reasons therefor and

the steps taken to see that such cazes
are expeditiously disposeq ofr

(Shri Igbal Bingh): (a) Yea.
(b) No.



a81:
Beat Comirol Tribunal, Delki

210 Shri N R Laskar:
Shrl 8. C. Samanta:

Will the Minister of Works, Hous-
ng and Supply be pleased to state:

(a) the number of eases pending in
the Rent Comtrol Tribunal, Delhi on
the 1st March, 1967,

(b) the number of judges who
dispose of these cases;

(c) how many cases are fixed for
each heanng,

(d) whether 1t 1s also a fact that
there 13 & heavy rush of cases in the
Courts of Rent Control Tribunal,

Dellu, and

(e) f so, whether there 18 any
proposal to increase the number of
judges®

The Deputy Minister in the Minis-
Ary of Works, Housing and Supply
(Shri Igbal Singh). (a) 1083

(b) 1

(¢) On an average about 15
(d) No
(e) Doesg not anse

Development of Attappadi Tribale

211, Shri E K Nayanar- Will the
Minuster of Social Welfare be pleased
to state:

(a) the total amount so far ear-
marked by the Centfral Government
for the development of Attappad: tri-
bals in Palghat District 1n Kerala,

(b) the total amount the Central
Government propose to earmark dur-
ing the Fourth Plan on these tnbals;
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212 Shri Bal Raj Madhok: Will the
Munister of Wotks, Housing and Sup-
ply be pleased to state,

(a) the total number of Govern-
ment bwlt housea available for allot-
ment to Class II Tlass III and Class
1V employees of the Central Govern-
ment 1n Delhs,

(b) how many of them have been
actually allotted to employees of these
three categories respectively,

(¢) how many houses are ready for
allotment and have not been allotted
so far category-wigse and colony-wise,

(d) how many Government emplo-
yees of these three categories are on
the waiting list for allotment of Gov-
crnment built houses, and

(e) whether any plan of priorities
has been drawn for allotment eof
houses to such emplovees and i so,
the details thereof?

The Deputy Minister in the Minis-
try of Works, Housing ang Supply
(Shri Igbal Singh): (a) to (e) Allot-
ment of residential accommodation in
the General Pool fo Central Govern-
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officers on the waiting lists of each
type is as follows:—

Type Pay rangeof Number Shortage

Officers eli- of unus  (number
giblc for available of units)
RccOmMMoO~
dation
1 BelowRs. 110 13,095 11,856
II  Rs. 110-249 13,681 29,065
IIT Rs, 250-399 4244 9,078
IV Rs. 400-699 4,538 4,453

All the residences available with
the Directorate of Estates stand allot-
ted to eligible officers in the respec-
tive categories except those which are
temporarily required for repairs or
have to remain vacant in the normal
process of re-allotment. ‘Whenevei
any residence falls vacant it 1s allot-
ted under the rules to the officers on
the basis of the waiting lists main-
talneq according to their priority
dates, .

Sahm-Jain Group of Companies

213, Shri Madhu Limaye: Will the
Minister of Finance be pleased to
slale:

(a) whether it ia a fact that
the Sahu-Jain Group of companies
have not paid their outstanding In-
come-tax for quite some time;

(b) i so, the total arrears in their
name; and

(c) the action taken to recover these
arrears?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) During 1963-88 the Sahu-
Jain Group of companies paid Rs. 67
lakhs against their arrears and current
demands (break up of this amount
between current and arrear demands

is not readily available). During 1088-
67 (upto 21-3-67) they paid Rs. 16
lakhg against their arrear demand.

(b) As on 21-3-67 the total arrear
demang outstanding was Rs, 280 lakhs,
This amount is, however, subject to
certain deductiony amounting to about
Rs, 41 lakhs which have been ordered

by the Appellate Assistant Commis-
SlonerT.

(c) Out of the outstanding arrear
demand referred to in reply to part
(b) of the Question, collection of
Rs. 33.27 lakhg has been stayed by the
Supreme Court Collection of a fur-
ther amount of Rs. 14407 lakhs has
been kept pending by the Income Tax
Officer 1 view of certain proceedings
In progress before the Appellate As-
sistant Commissioner. As for the bal-
ance, steps are Dbeing taken for re-
covery according to law on the merits
of the cases.

Vielation of Gold Control Rules

214. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minuster of Fihamce be
pleased to state:

(a) the total number of cases of
gold control ruley violations detected
so far in the eountry;

(b) the nature of violations; and

(c) the action taken against the
offenders?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) 15,266 cases of violations
of Gold Control Rules involving
seizure of mbout 3516 Kilograms of
gold, were detected up to the 28th
February, 1967;

(b) In the main, the violations re-
late to:

(i) failure to make declarations aa
to possession of gold other
than ornaments;

(i) manufacture of ornamenty of
over 14 carat purity by dealars
and sale of yuch ormaments by
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them prior to  1st November,
1068,

(iii) non-maintenance of prescrib-
'ed accounty by dealers; and

Uﬂmummw
certified goldsmiths for manu-
facture of New ornaments etc.

(c) 14,364 cases have been adjudi-
cated departmentally Gold weighing
about 1686 Kilograms was absolutely
confiscated and persona] penalties im-
posed on persons concerned in the
offences. In 245 cases, the persons con-
cerned were prosecuted 101 cases re-
sulted 12 conviction, 29 resulted in ac-
quittal and others are pending

Ald from West Germany for Projects
in Fourth Plan

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister o”
pleased to state.

n‘.
Finance be

(a) the projects under the Fourth
Five Year Plan for which Govern-
ment have approached the Govern-
ment of West Germany for aid, and

(b) the progress made go far in the
direction?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfl
Desai); (a) Consortium aid for 1866-
67 has g0 far been for non-project pur-
poses. Hence no specific projects have
as yet been guggested for assistance
from West Germany for the Fourth
Five Year Plan,

(b) Does not arise

Oonference of Coramonwealth Associa-
tion of Architects

217 Bhsi Nath Pal: Will the Minis-
ter of Works, Housing and Supply be
pleased to state

(a) whether it is a fact that
a Conference of fhe Commonwealth
Association of Architects wag held in
India retently;
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(b) it so, the duration of the con-
ference;

(8hri Iqbal Singh): (a) Yes, The Con-
ference wag held in India at the mvi-
tation of the Indian Institute of
Architecty who played host to the
Canference

(b) From the 12th to the 20th
March, 1967,

(¢) The countries that participated in
the conference are Australia, Canada,
Ceylon, Fyi, Ghang Hongkong, India
Ireland, Kenya, Malaysia, Malta, New
Zealand, Nigeria, Pakistan, Singapore,
South Africa, Trinidad and Tobago,
Uganda, United Kmgdom and Zambia

.

(d) It has been ascertained that the
conference discussed various technical
matters relating to the profession such
as the role and status of the Architect,
educational and traiming factlities, pro-
fessional organusation etc

Agreement for Swedish Paper

218. Shri Ram Kishan Gupta: Wil
the Minister of Finance be pleased to
state:

(a) whether any agreement hag re-
cently been signed with the Swedlsh
Government for a gift to India of
8,000 tons of Swedish paper; and

(b) 1f so, whether a of the
agreement will be laid on the Tahle?
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Prime Minister's Bouso
1.

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether any decision hag been
taken on the question of a permanent
residence for the Prime Minister;
and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Works Housing and Supply
(8hri Iqbal Singh): (a) No.

(b) Doeg not arise.

Welfare of Scheduled Castes and
Scheduled Tribes

220. Shei P. C. Adichan: Will the
Minister of Soclal Welfare be pleased
to state:

(a) whether it 13 a fact that
the money allotted for the welfare of
Scheduled Castes and Scheduled Tribes
in the Third Plan has not been {fully
apent;

(b) if so, the reasons for the short-
fall; and

(c) the steps taken to ensure full
utilisation of the allotted money in
future?

The Minister of State in the Depart-
ment of Social Weltar, (Shrimati
Phuirenu Guba): (a) The figures of
actual expenditure during Third Plan
period have not so far been received
from all the State Governments.

221. Shri Kashi Nath Pandey: Will
the Minister of Irrigation and Power

(a) whether it ia a fact that
in order to save the newly-built canal
from Burhi Gandak, a Bund was
proposed to be constructed on the
bank of Burhi Gandak near Chittoni
in District Deoria; and

(b) if so, the progress made so far?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). UP.
Government are of the view that the
construction of a Bund near Chittauni
1s necessary for the protection of the
Gandak Main Western Canal, They
have placed this matter before the
Gandak Control Board for provision
of funds from the Gandak estimates.

Terylene Fibre

222, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Wil the Minister of Petroleum and
Chemiocals be pleased to state:

(a) the present production of tery-
lene fibre in India;

(b) the present requirements of the
country; and

(c) if there is ghortage, the manner
and extent to which the requirement
13 being met?

The Minister of State in the Minis-
try of Petroleum, Chemicals and ef
Planning and Social Weifare (8hri
Raghn Ramalah): (a) 2,500 tonnes
during 1966. -

{b) This is difficult to give. The

demand for terylene flbre is flaxible
since other synthetic flbres can be
used in its place for blending with
natural fibres.

(c) The import of terylene fibre is
not being permitted because of the
dificult foreign exchange position.
The industry has to manage with the
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quantity indigenously preduced. Bteps
;.mhm,bdumuuwt

Unaccounted Money

223. Shri Dhuleshwar Meena:
Shri Ramschandra Ulaka:

Will the Minister of Finanoce be
pleased to state:

(a) the total amount of unaccount-
ed money unearthed in terms of cash
and gold so far by way of seizure by
the Customs and the Income-tax
authorities during the last three
months; and

(b) the action taken by Govern-
ment thereon?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) During the period Decem-
ber 1966 and January and February
1967, the unaccounted money unearth-
ed in terms of cash and gold by way
of seizure by the Income-tax authori-
ties 1s*

Cash Rs. 9,73,937
Gold (including
jewellery Rs 1,33,835

The Customs authorities, during the
same period, have seized gold as being
smuggled and currency as being the
sale proceeds of smuggled goods as
under:

Gold (approx.)
Currency

740 K.Gs
.. Rs 4787459

(b) On the Income-tax side, the
investigations' are in progress. On
the Customs side the adjudication and
prosecution proceedings are in pro-
gress,

Krishna-Godgavarl Water Dispute

224. Shri Dhuleshwar Moena:
Bhrl Ramschandry Ulaka:

Will the Minister of Irrigation and
Power be pleased to state:

(w) whether the dispute about the
Krishna-Godavari watets hagy since
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mentgs of Andhre Pradesh, Mysore and
Mshareshira; and

(b) if s0, the details thereof?

The Minister of Errigation and
Power (Dr. K. L, Rae): {a) Not yet,
Sir,

(b) Does not arise,

Flue Epldemic in the Country

225, Shri Dhuleshwar Meena:
Shri Ramachandrs Ulaka:

Will the Minister of Health and
Family Planning be pleased to state;

(a) whether 1t is a fact that
there have been a large number of

cases of flue epidemic in the country
since December, 1966;

(b) if so, the

reasong
and

therefor;

(c) the steps taken by Government
in the matter”

The Minister of Health and Family
Planning (Dr, S. Chandrasekhar): (a)
Since Influenza 15 not a notifiable
disease, complete data 1s not avail-
able about ils incidence From the
available information, as given in the
attached statements, no increased
incidence s reported since December,
1966 as compared wilh the corres-
ponding months of the previous year
in respect of the States from which
information for both the periods m
question 1s available [Placed in Lib-
rary. See No LT-159/67].

(b) and (¢) Do not arise.

Imporied Goods and Currency scised
by Customs Authorities

226. Shri Dhuleshwar Meena:
Shri Ramachandrs Ulaka:

Will the Minister of Finance be
pleased to state:

(a) the details of imported goods
and currency seized- by the Custonu
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authorities the last three
months in the country; and

{b) the value of goods seized and
the action taken by Government there-
on?t

The Depuiy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) and (b) Information in
this regard 1s being collected and
will be laxd on the Table of the

Sabha
“Gold Bnuilu

227, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri 8 K Sambandhan;

Will the Minster of Finance be
pleased to state

(a) the quantity of smuggled gold
seized by Government in the country
during the last three monthg and the
names of the smugglers, and

(b) the steps faken against them
so far?

The Deputy Prime Minister and
Minister of Finance (Bhri Morarji
Desal). (a) During the pertod from
1st December, 1866 to the 28th Feb-
ruary, 1867 the Customs and Central
Excise authorities seized 740 Kgms of
gold as smuggled

Information with regard to the
names of the persons from whom the
gold has been seized 15 being collected
and a statement containing the infor-
mation wil] be laxd on the Table of
the House

(b) Most of the cases relating to
the above seizures gre under investi-
gation and adjudication However,
prosecutions have been launched in
some eases

Cheating of L1LC. Policy Holders

228 Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to state:

(a) whether it i» a
several policy-holders of

Inct
the

that
Lite

1822

Insurance Corporation of India are
alleged to have been deprived of
about Rs, 50,000 worth of policy claima
r:dnmdcheltlmbelhl recently,

{b) if go, the action taken by Gov-
ernment 1n the matter?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) and (b) Two cheques for
a total sum of Rs 12,123 made out
by the LIC in favour of two policy-
holders were taken possession of by
unauthorised persons, and one of them
was 1n fact cashed by such a person
while the encashment of the other
wasg stopped by the Bank concerned
The matter has been reported to the
Police and 1s under police investiga-
tion One person has been arrested
in this connection by the Police In
the meantime, fresh cheques have
been 1ssued by the LIC to the policy-
holders concerned

Backward Areas in Madras

229, Shri Umanath.
Shri C K. Chakrapani
Shr: P Gopalan:
Shri K. Anirudhan:
Shri V. Viswanatha Menon:
Shri K M Abraham:
Shri Jyotirmoy Basu:

Will the Minister of Planning be
pleased to state

(a) whether the Government of
Madrag have since sent paiticularg on
the basis of the indicators provided
by the Planmng Commussion to iden-
tify backward areas in Madras State,

(b) it so, whether any areas have
been identified either by the State
Government or Central Government;

{c) 1if so, the areas which have

been 5o :dentified, and

(d) it not, the reasong for the

delay?
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The Minister of Planning, Petroluem
and Chemicals and of Social Welfare
(Shri Asoka Mehta): (a) to (c). A
statement indicating a tentative list of
backward areas furnisheq by the
State Government in-January, 1967
is placed on the Table of the House,
The State Government will take a
final view on the basis of the report
of the Study Team.

{d) Does not arise,

STATEMENT
List of beclward areas in Madras State

Talukas

Alangudi, Kolathur,
Tirumayvam, Udayurpa-
layam and Perambulur.
Nangneri, Koilpathi,
Sankdran-Koil, Tiru-
chendur and Srivaik-
untan.

Tirupathur, Tiruvada-
nai, Paramakudi Rama-
nathapuram, Mudu-
kularhur, Aruppukot:ai
and Sarttur.
Virddachalm

lirumanglam

District
Tiruchirapalli

Tirunelveli

Ramanathapuram

South Arcot
Mudrai
*Tentative. A final decision would be

taken by the State (Government atter the
report of the Study Team is available.

‘Backward Areas

230.Shri Umanath:
Shri C. K. Chakrapani:
Shri P. Gopalan:
Shri K. M. Abraham:
Shrimati Suseela Gopalan:
Shri K. Anirudhan:
Shri V. Viswanatha Menon:
Shrij Jyotirmoy Basu:

Will the Minister of Planning be
-pleased to state:

(a) whether Government have
finalised the examination of the mate-
rials sent by the various State Gov-
-ernments- to locate the markedly
backward areas in their respective
States;

(b) if so, the names of the back-
ward areas so identified in each State;

(c) the steps taken to determine
‘the pattern of development in each
.of these areas; and
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(d) if the reply to part (a) is in
the negative, the reasons for the
delay? -

The Minister of Planning, Petroluem
and Chemicals and of Social Welfare
(Shri Asokia Mehta): (a) to (c). A
statement is laid on the Table of the
House indicating the district/talukas/
blocks identified as most backward area
by the Governments of ten States.
[Placed in Library. See No. LT-168/
67]. Of the remained States, the
entire State of Jammu and Kashmir
and Nagaland could be regarded as
Hill States. In the State of Assam,
all hill districts are markedly back-
ward areas. For Punjab and Haryana
States (except chronically drought
affected areas on border with Rajas-
than), the Stale Governments have
not specially identified any areas as
markedly hackward areas. The views
of the Governmenis of the itwo States
of Bihar and Madhya Pradesh have
not vet been received.

(¢) Information is awaited from
the State Governments.

(d) Does not arise.
Iddikki Hydro-Electric Project

231. Shri Vasudevan Nair:
Shri P. Viswamibharan:

Will the Minister of Irrigation and
Power be pleased to state;

(a) whether any firmn agreement
had been signed with the Canadian
firm for the construction of the iddikki
Hydro-Electric Project in Kerala
State; and

(b) the amount provisionally allot-
ted for this project during the Fourth
Plan?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The re-
vised Loan Agreement has recently
been received from the External Aid
Office, Canada. This is under exami-
nation at present in consultation with
the Kerala State Electricity Board
and is expected to be signed shortly.
The question of firm agreement with
Canadian firm for procurement of
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generating units etc. will arise only
after the Loan Agreement is signed.

However, in the meantime, the con-
struction schedule has been fixed in
consultation with the Canadian Con-
sultants. Also, commitments have
been entered into under the Canadlan
grant of C $23 million, for pro-
curement of Initial tools and plant.

(b) The tentative Fourth Plan pro-
vision for the project is Rs, §5 crores.

be pleased tp state:

(a) the steps taken so far towards
the proposed expansion of the Gauhati
Refinery; and

(b) when the expansion work
expected to be completed?

The Minister of State in the Minis-
try of Petroleum, Chemicals and of
Planning and Social Welfare (Shri
Raghu Ramaiah): (a) The technical
scheme for expansion has been work-
ed out, but its economic aspects are
sull under consideration,

is

(b) Until the expansion is finally
sanctioned, the completion date can-
not be forecast.

Welfare of Agriculturists belonging
to S.0. and ST. in Orisma

233. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Khagapathi Pradbani:
Shri Heerji Bhai:

Will the Minister of Bocial Wellare
be pleased to state:

(s) the smwount actually spent on
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The Minister of State in the Depart-
ment of Social Wolfare (Shrimatl
Phulrenu Guba): (a) and (b). The
information is being collected from
the State Government and will be laid
on the Table of the House as soon as
it is received.

Colonles for 8.C. and 8T, in Orisea

234.8hri Ramachandrg Ulaka:
Shrj Dhulesbwar Mecna:
Shri Khagapathi Pradhani:
Shri Heerji Bhal:

Will the Minister of Social Welfare
be pleased to state:

(a) whether there is any proposal
for the construction of colonles for the
Scheduled Castes and Scheduled
Tribes people in Orissa during the
current financial year;

(b) if so, the details thereof; and

(c) the total smount sanctioned
during the same period?

The Minister of State in the Depart-
ment of Social Wellare (Shrimati
Phulrena Guha): (a) Yes.

(b) Construction of 20 units of
houses each for Scheduled Castes and
Scheduled Tribes.

(c) Scheduled Castes Rs. 25,000.

Scheduled Tribes 25, 25,000.
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State Family Planning Officers’ Mool

237. shri Onkar Lal Berwa: Wil
the Minister of Health and Family
Planning be pleased to state

(a) whether it iz a fact that the
State Famuly Planning Officers had
met in Delhi recemtly,

(b) 1f so, the outcome of the con-
ference,

(c) whether the State Officers
brought to the notice of the Central
Government certain genuine difficul-
ties i1n the propagation of loop,

(d) i so, the nature of difficulties;
and

(e) the action taken to overcome
them?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar)* (a)
Yes The Conference of the State
Family Planning Officers was held on
the 8th and 9th March, 1967 followed
by a seminar with the Indian Medical
Association on the 10th March, 1867

(b) The progress made m the field
of family planning was reviewed The
difficulties encountered in the imple-
mentation of the programme were dis-
cussed and remedial measures recom-
mended The basis for the targets to
be fixed for 1967-68 for JUCD inser-
tions and Sterilization operations and
use of conventional contraceptives
was decided 1In the seminar with the
Indian Medical Association the ways
of 1nvolvement of private medical
practitioners in the programme were
discussed

{c) Yes

(d) The main difficulty in the pro-
pagation of the IUCD programme is
the shortage of doctors, particularly
lady doctors The other difficulties
are occurrence of minor complications
like, bleeding, back-ache, pain etc 1n
a small percentage of cases and
adverse propaganda.
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(e) For meeting the shortage of
doctors the Government of India have
sanctioned a Central Family Plan-
ning Corps consisting of 200 General
Duty Medical Officers and 15 Specia-
lists out of which doctors are pro-
vided to States requiring their ser-
vices. The recruitment of doctors in
this Corps is proceeding though some
what slowing at present. They are
also giving stipends to medical stu-
dents (both male and female) so that
their services could be available for
the family planning programme after
they qualify for registration.

The minor complications are gene-
rally transient in most of the cases
and are cured with ordinary medi-
cines like vitamin tablcts, iron tablets,
asprine etc. Where the difficulties do
not respond to trealment, the loop is
removed.

To overcome the adverse propa-
ganda suitable educational campaigns
are undertaken and positive publicity
given to the programme. These pro-
grammes are now being strengthcned,

Herd Plantation Centre

238, Shri Onkar Lal Berwa: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that there
is a Central Government scheme for
the setting up of a centre in Thana
(Maharashtra) for growing valuable
medicinal herbs in about 300 acres of
land; and

(b) if so, the details thereof to-
gether with the names of herbs to be
grown there?

(8) and (b). A Committee appoint-
ed by the Government of India,
Ministry of Health to prepare a
scheme for the establishment of a
Drugs Standardization and Drugs Tes-
ting laboratory for the Ayurvedic
(Including Siddha and Unani) Medi-
cinal Preparations had observed that

an Ayurvedic Drugs Farm could be
suitably established on 500 acres of
land in Thana. The proposal is still
under consideration.

Gauhati Refinery

239. Shri D. C. Sharma: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is proposed to pro-
duce aviation fuel at the Gauhatl
Refinery to meet the requirementg of
the defence services;

(b) if so, the details of the pro-
posal; and

(¢) when the production js likely
to start?

The Minister of State in the Minis-
try of Petroleum, Chemicals and of
Planning and Soclal Welfare (Shri
Raghuramaiah): (a) and (b). Yes.
The existing stabiliser column in the
Coking Unit with minor modifications
will be used to produce JP-4.

() In April/May, 1967.

Petro-Chemical OComplex in Gujarat

240. Shri D, C, Sharma:
Shri Indulal Yajnik:

Will the Minister of Petroleum and
Chemicaly be pleascd to state:

(a) whether the proposal to set up
a Petro-Chemical complex in Gujarat
hag Lmern finalised; and

(b) if not, the reasons for the delay?

The Minister of State in the Minis-
try of PFeiroleam, Chemdoals and
of Planning and Social Welfare (Shri
Raghuramaiah): (a) Yes. It has been
decided to set up the aromatics com-
plex comprising the extraction of
ortho-and para-xylenes and the
manufacture of DMT in the public
sector. It has also been decided in
principle to set up the naphtha erac-
ker in the public sector and to licence
suitable private parties for the inter-
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mediate and downstream umits.
(b) Doeg not arise.

Exchange of Moadical knowledge bet-
ween India and Nepal

841,.8hr1 Brij Raj Bingh:
Shri Onkar Lal Berwa:
Shri Atal Bebari Vajpayee:

Will the Muwnister of Health and
Family Planning be pleased to state:

(a) whether 1t 13 a fact that an
agreement has been smgned between
the Indian Medieal Association and
the Nepalese Medical Association for
the exchange of medical knowledge;
and

(b) if 90, the details thereof?

The Minister of Health and Family
Planning (Dr. 8., Chandrasekhar):
(a) Yes.

(b) A copy of thc agreement sign-
ed between the Indian Medical Asso-
ciation and the Nepalese Medical As-
sociation 15 enclosed as Annexure.
[Placed mm Library See No LT-160/
67].

Rate of Exchange of Indian Rupee

242, Shri George Fernandes: Will
the Minister of Finance be pleased to
state;

(a) the official rate of exchange of
the Indiasn Rupee with the U.S. Dollar
and the Poung of Great Britain at
the time of the devaluation of the
Indian Rupee last year;

(b) the exchange rates prevalent gt
present; and

(¢) the unofficial value of the Indian
rupee in these two currencies at the
time of devaluation angd what is it
aow?

The Deputy Prime Minlster and
Minister of Fimante, (Shri Morarji
Desal): (a) The official rate of ex-
change before devaluation was 21
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U.5. cents per ons rupes and 1 sh 6d

per rupee.

(b) The current exchange rate for
the Indian rupee is 1313 US. cents
per rupee and 11'4286 d. per rupee.
That is to say, one Pound Sterling is
equal to 21 rupees and one U.S. dol-
lar is equal to T'5 rupees.

(b) The unofficial gquotations for
the Indian rupee in the foreign
markets, which represent unauthoris-
ed transactions, have been as follows.

Before devaluation, the quota-
tion in the London market was
86'75 Sh, for 100 rupees; om 1st
March 1867, it was 65560 Sh. per
100 rupees. In the New York
free market the quotation was
1099 cents per rupee on 3rd
June, on 10th March 1967, it was
8'33 cents.

Grants tg certain Institutes

243 Shri Abdul Ghani Dar: Will
the Minister of Finance be pleased to
sta ¢ the amount of grant sanctioned
to the Indian Institute of Public Ad-
mimstration, Indian Institute of Law
and the Indian Institute of Constitu-
tiona] and Parliamentary Studies
during the last one year and the
specific purposes for which the grant
was sanctioned?

Deputy Prime Minister and Minis-
ter of Finance (Shri Morarji Desal):
During 1866/67 the three Insti-
tutes in question were sanctioned
grants of Rs. 10,43,600/-, Rs. 4,00,000!-
and Rs. 2,00,000/- respectively. The
grant of Rs. 10,43,600{- to the Indian
Institute of Public Administration
was partly in the nature of general
support to the Institute and partly
on account of specific projects under-
taken or services rendered to the
Government by the Institute. Indian
Institute of Law was sanctioned a
grant of Rs. 4 lakhs to cover the cost
of teaching, research, training staff,
seminars and conferences, publica-
tions, library books equipment and
other establishment charges. The
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grants of Rs 2 lakhs to the Indian
Institute of Constitutional and Parlia-
mentary Studies was given to enable
it o meet its recurring expenditure

Srimilam Hyfro-Electri: Project in
Anfhra Pradesh

244. 8hri Eswara Reddy: Will the
Minister of Irrigation and Power be
pleased to state

(a) the salient features of the
Srismilam Hydro-electric project 1n
Andhra Pradesh,

(b) the estimated cost of the pro-
Ject,

(¢) the progress of construction
awnce inauguration of the project and
whether 1t i1s going on according to
the schedule,

(d) the main obstacles that are
coming in the way of completing the
construction according to the gchedule,
and

(e) when the project 1s expected to
be completed?

The Muuster of Irrigation and
Power (Dr. K L. Rao): (a) The
Srisaillam Hvdro-Electric Project en-
visages construction of

(1) Straight gravity i{ype dam-
385 ft high above deepest bed
and 1685 ft long at F R L. —across
the river Krishna and other ap-
purtenant works

(n) A power station at the toe
of the dam to house 4 generating
units of 110 MW each

{m) Associated
works
(b) The project 1s estimated to cost
Rs 4576 crores as given below
Generation works Rs 38 48 crores
Transmussion & Sub-
stations

‘transmission

Rs, 7 28 crores

Total RS 45,75 crores

{c) Erection of shuttering & Col-
creting of the downstream Coffer dam
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had been completed Work on the
renovation of, the m Coffer
dam and the grouting of the Up-
stream colcrete Coffer dam and stab-
lisation of river bed foundations are
in progress The rock fill section of
the dam was raised to EL 4577 Ex-
cavation of diversion tunnels has
been completed Concrete liung 1s
in progress Contract for the construc-
tion of the Bridge across Ruver
Krishna has been awarded

(d) The main difficulty faced has
been the lack of funds

(e) The project is scheduled to be
completed in Fifth Five Year Plan

Tungabhadra High Level Scheme

245 Shri Eswara Reddy: Will the

Minister of Irrigation and Power be
pleased to state

(a) the progress of work on the
second stage of Tungabhadra High
Level Scheme since its 1nauguration
in January, 1967,

(b) the estimated cost of the scheme
and the plan allocation for the scheme
for the year 1967-88, and

(¢) when 1t 15 expected to be com-
pleted?

The Minister of Irrigation apd
Power (Dr. K. L. Rao): (a) Tenders
have been invited for lining in certain
reaches of the High Level Canal

(b) The estimated cost 18 Rs 1,456
lakhs The Working Group on Irn-
gation has recommended a prowvision
of Rs 320 lakhs for 1967-68

(c) The scheme 15 expected to be
completed by the end of Fourth Plan.
FPublicity for Family Planaing

246 Shri Manibhai J Patel: Will
the Minister of Health and Family
Planning be pleased to state

(a) 1 how many cities other tham
Delhi, mgn-board; depicting a lady
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doctor and a female with wordg “Wear
Loop’ in vernacular are exhibited;

(b) whether Government have con-
sidered the desirability of removal of
such sign-boards and their replace-
ment by boardg showing amall family
of four members with some sober
slogan of family planning and other
signboards on those lines as are
already being exhibited in Delhi; and

(c) whether Government have
undertaken any survey as to the effect
of the sign-boards referred to in para
(a) above on the minds of the un-
married young and adolescent
females

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar): (a)
The design of the hoarding showing
the female with the loop and a lady
doctor was circulated to all Staies for
their information and such wuse as
they deemed fit, Some States lhike
Punjab and Rajasthan have uscd the
hoardirgs of that design

(v) In the mnormal course the
designs of the hoardings are chinged
every 3 to 6 months. The hording
ghowing » lady doctor with the loop
has already been changed in Delhi

(e) No such specific survey has
been made,

frvtreraen & Taa ® ww | Saf qoeTe
& wearfeat W s § wit

248. st T woo: Fu7 faw wEY
g ¥a1T F7 g A fw

(%) w1 foqeggar & 97 & ®7
¥ ¥ goe & oo wfawfon
ar SR W 'wn § o oF
w1 ¥f g & W9

(w) afz g, af feeht ?
voswr sl ey fiew sl (s

Arereht derk) : (¥) s (@)
weafan wiawfa) aar 9w

Written Answers MARCH 30, 1967

- =

Written Answers 1836

wwr ¥ ar w7 § e qued wy
o wr ok fawreaff §

Ald to UP. for Fowrth Plan

248. Shrimatl Sushila Rohatgi: Will
the Minister of Planning be pleased
to state:

(a) whether the amount allottea
for Uttar Pradesh for its development
in the Fourth Five Year Plan period
is 1n commensurate with the needs of
the State; and

(b) it not, whether Government
have any proposal under considera-
tion to enhance the proposed alloca-
tion?

The Minister of Planning, Petro-
leunm, Chemicaly and of Social Wel-
fare (Shri Asoka Mehta): (a) The
State's Draft Fourth Five Year !'lan
was discussed with the State Juet
Minister 1n October, 1966 and an ou.-
Iay of Rs 926 crores was afreed 1o

(b) No, Sir

New Alkuloids Factory, Neemuch

250 Shri 8 § Kotharli: Will the
Minister of Finance be pleased to
state

(a) the progies in the cunstiuction
of New Alkaloids Works at Neemuct
(MP), and

(b) bs what date the faclory 1s
schedu'ed to commence production on
a commercial scale?

The Deputy Prime Minister and
Minister of Finance (Shrl Morarji
Desal): (a) The work of drawing up
the plans and Designs of the factory
and 1ts equipment is still in progress.

(b) It 13 not possible, at this stage,
to fix a firm target date by which
the factory should go into produc-
tion. Every attempt is, however,
being made 1o expedite the project.
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1211 hrs.

RE. CALLING ATTENTION NOTICE
(Query)

Mr, Speaker: Now we take up the
Call Attention Notice

Shif Ertshna Euomar Chatterji
{Howrah) rose—
Shri Chintamanj Panigrahi (Bhub-

NEeSWAr) T08Se—

Mr. Speaker. The hon Member
wanted to raise somethung I will
tell um the procedure Everyday we
get about 10 to 20 call attention
notices, but we take up only one a
day and that too, the Speaker decides
itg importance and it has to be admt-
ted A motion which 1s not admitted
cannot be raised on the floor of the
House Therefore T request the hon
Member not to raise i1t here It 1s
not proper 1f he thinks that 1t 1s
very urgent 1 am prepared to discuss
thuis with the hon Member, but he
may not raise i1t here now

Shri Krishna Kumar Chatterji
Quite a large number of people have
been killed

Mr. Speaker Now we take up the
«Call Attention Notice

Mr Sheopujan Shastry

12.12 hrs.

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

(1) SITUATION ARISING OUT OF THE
RESIGNATION OF THE CABINET IN
PONDICHERRY

oft gy et (fem ) -
weas wgrey, & wiaarasa O g
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‘qifeqr ¥ wfasEa & wwm
¥ vaw faafa "

Cabinet in 1838
Pondicherry (C A.)

The Minisier of Home Affairs (Shri
¥. B. Chavan): Sir, I shall place
before the House the facts relating
to the mtuation ariming out of the
resignation of the Council of Minis-
ters ;n Pondicherry At 1015 pm
on the 19th March, 1867, the Chief
Minister of Pondicherry submitted
resignation of hig Cabinet as «wo of
his Cabmnet colleagues had resigned
On the 20th March, a no-confidence
motion against the Council of Minis-
ters was to be discussed by the Legis-
lative Assembly In view, however,
of the resignation tendered by the
Chief Minuster, the Speaker adjourned
the House till the 30th Maich, 1867

In all seven members including two
Cabinet Minusters had resigned from
the Congress Legislature party After
the adjournment of the Assembly,
these seven members along with eight
members of the opposition wrote to
the Lieutenant Governor that they
had constituted themselves as a
United Democratic Front to function
in the Assembly on the basis of a
minimum programme and had elected
Shr1 A S Kankeyan as their leader
A request was also made in that letter
that leader of the Front may be given
opportunity to form the Government

On the same day the Congress
Legislature party elected Shr1 Farook
Maricar, the Speaker of the Assembly
as 1ts new leader and he then tender-
ed resignation of his office as Speaker
He mmformed the Lieutenant Governor
that the meeting of his party at which
he was elected leader was atiended
by fifteen members including himself
and that some of the members of the
party who had resigned were expect-
ed to withdraw their resignation In
view of this he requested that he may
be called upon to form the GoOvern-
ment

The position as i1t emerged on the
20th March was that both sides claym-
ed the support of fifteen members
each and neither side was 1n a majo-
rity If any mde provided a nomunee
for the office of Speaker, it would
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have bean reduced to a minority. In
view of this the Lisutenant Governor
advised that we should wait for some
time so that either zide wae in a
porition to satisfy him tbat it would
have a majority in the Assembly
after providing its nominee for the
office of Speaker.

On the 21st March the President
accepted the resignation of the Coun-
cil of Ministers and the Chief Minis-
ter and his Cabinet colleagues were
requested to remain in office until
alternative arrangements were made,

Resignation dy

On the night of 23rd March the
leader of the United Democratic
Front wrote to the Lieutenant
Governor saying that as a result of
his talks with other members of the
Assembly he was convinced that 1t
would be possible for his party to
gain absolute majority in the Assem-
bly. He also stated that he would
require two days to submit a list of
members of his Cabinet.

On the 26th March the Lieutenant
Governor met the leaders of both the
parties. The leader of the Congress
Legislature Party claimed at this
meeting the support of seventeen
members and promised that on the
27th evening he would meet the Lieu-
tenant Governor with the two mem-
bers who had rejoined the Congress
Legislature Party. He also handed
over to the Lieutenant Governor a
letter to that effect. The leader of
the United Democratic Front stated
that his party strength continued to
remain at fifteen and that one more
member of the Congress Party was
to join the Front. The leader of the
United Democratic Front again met
the Lieutenant Governor on 27th and
told him that the sixteenth member,
who was expected to join the Front,
war not doing so.
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Governor advised that as the Con-
gress Party had a majority in the
Assembly, it should be called to form
the Government. Accepthnee of this
advice was conveyed to the Lieutenant
Governor on the 28th March who
has called upon the leader of the
Congress Legislature Party to submit
a list of members of his Cabinet.

Mr, Speaker: Now, Shri Sheopujan
Shastry,

8hrj Chintamani (Bhuba-
neswar): Is it necessary that he should
put the questions first?

Mr. Speaker: That is the practice
that is being followed here.

oft feragoer wrelt : weaTa & W
wq § 36 § WAt werr wg omeft § WICOwY
T AT § | W AT Rl SEREA T
wadd fe W T ¥ fet ax
ATATaY TATY AT Kt ot A} ?

Shri Y. B. Chavan: I have no in-
formation about it. Naturally, per-
suasion was going on on both sides.

Mr., Speaker: Shr:1 Ram Sewak
Yadav.

ot wy fomd (7iT) : WelT wERE
T ¥ TR A | A §EE ATT-
Ty TaE F A A ge g — e ey,
TATH ITH F, AT FE
Mr. Speaker: I have called Shri
Ram Sewak Yadav.

off v ww amew (A
T W ST Tiw § a qifevd
¥ogRed e g

v sl wewr « ghomer o
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ot wy ok : gfcarom ¥ oY wver
L L

oft owidww aw ¢ & gy s
agn § fe o sy dfasiww &
wToy fean, woife Sewr agwe T
ar o ks arx WY wdaT ¥ Afw-
e maA T w1 fowr (¥ 37 w1 g
§ o' 37 Y g =R & fag ar-
Aferey firar o, oY Qan w4 Ay Foear war
" Wt frr-are fer s et faar wan
fie aeauTy W ®T, TAINA R W,
q% T qTAY ¥ HT AGT AL G HAX B
worey foqr oy ?

Cabinet in 1842
Pondicherry (C.A.)

ot oft W ;@ ag e g,
Wy wEey, fe W g w1 sy
T X %Y 91T arefea gon § fs -
ofr ¥ wfck ¥o wewil @ aTwh o
¥ witw i St grar v 7

Shri X. B. Chavan: This 1s absolutely
incorrect. No member was nominated

to the Assembly,

ot Tt T : ay I A g

off Tvw T W™ g W
e § | W v et § s I g ey
& v Ik & et & wgr &, AT o
Lol o

Shri Y, B. Chavan: It is a matter
for the individual members of diuffer-
ent parties to consider on which side
they remsin, The only thing that
we in the administration have to con-
sider is to see which party commands
the majority in the House, and the
Lt. Governor there advised this Gov-
ernment on the basis of the informa-

ot ww fagrdY et (sreremge)
W APIEY, 19 ATY HY TH B G
qet wew A e ¥ foar | A qer
st ) fgfer ogafar & arar o oY
a1 ¥ TN W gftaw Hfed
fer 1963 8 Farme T ¥ wgr T

tion that he received from time to & % Lvaw Efeed & e oft o Fratfirr
thne.hWholeﬂafopanymwh;tm— Tegafa w41 1 wvw ag § e s w
sons is a matter for the party leaders iy gy g e ¥ g2 M At TRy
nd the individual members to consi- _
;er. “;ecarm:‘l :ayl::ythjz on:o:::y a'miﬁaﬁ!ﬂ'lﬁﬁ{iﬁ:qwm;'}
or the other. frafea & art & v fadw far
oft ot va (T8): wvEFER W wew wged, TR & dfiete
s At wTRa o F g | Y W TOAT ¥ 21 ATH WY OF FATATT QR
wrefew gor 3 ®) 3 Fwen fea, IwR W & g ey

“Mr. A. S. Kankeyan, the dissi-
dent Finance Minfister, in the pre-
sent caretaker government of
Mr. Venkatasubba Reddiar and
leader of the newly-formed UDF
has today sent a strong protest
to the Lt Governor against the
reported attempt by the Govern-
ment of India to nominate some
members of the Pondicherry Le-
gislative Assembly at the present
juncture”,

Mr, Speaker: What is the point in
reading it? Everybody has read it.

® v faeran wigen g, g sl ¥
o

“The Lt. Governnor of Pondi-
cherry told UNI (21st March) this
afternoon that he had not yet re-
ceived any directive from the
President on forming a new Minis-
try for the Union Territory. The
Lt. Governor said he was awaiting
a communication from New Delhi”

21 3 % dfrzivz vk af feelt
¥ ol Prfw A T sx AT &
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[ wew Fagrér ooy

sy wrgan g e ok fawelt & war frdw
fear v, wore fear A o ww faar
T, 3T & W@ faay man 1wy wiw &
qo wlt & | ¥ fear o dx st

T & YW war W ety X fge
i Ay fear 7

Shri Y. B. Chavan: I have given the
whole series of facts and sequence as
1t happened

An hon. Member: This 15 an
portant thing

Shri ¥, B Chavan: Naturally, the
constitutional position 18 that the
Bnal decision in these matters 1s cer-
tain'y taken by the President here on
the advice of the Government of
India On the 19th March when his
resignation was submtted by  the
Chief Minister, he conveyed this mes-
sage which was received heie on thc
20th mormung Naturally, we also
wanted his advice in the matter

1m-

Shri A. B. Vajpayee: Whose advice?

Gh;l Y B Chavan: The Lt Gover-
nor's advice

Shr1 A. B Vajpayee. He says he

was awaiting a directive from the
Central Government
Shri ¥, B. Chavan: That was the

constitutional position At the same
time, we have to have some advice on
the party position there Just be-
cduse one man resigned, we cannot
ask some one else

Shri A. B. Vajpayee: Not one man

Shri ¥. B. Chavan: Naturally when
the Chief Minister resigns, he resigns
as a collective cabinet That does not
make the position automatically clear
that somebody else mnmediately com-
mands a majority This fact had to
‘be gone into The very next gay when
the House was adjourned and the
Speaker resigned, the party position
became 15.15 From there on the

MARCH 30, 1987

Cabinet in
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Governor's advice was ‘wait till I get
the correct position and find out who
commands the majority’. We have to
run a democracy . . .

oft wy foe: : W e qwT &
wfawrdr wr i e § 7

oft qwwe vw v g f &
wfawr w wft o §

oft wy foreed . arg ot ferarrer vy et
wH g

Shri ¥ B. Chavan: At no stage the
Opposition was in a majority and we
refused to allow them to form the
Government

Shrn A, B. Vajpayce. The 1eply 18
not clear

Mr Speaker: He says 1515

Shri A B Vajpayee: What was the
position on the 20th March? It wus
not 1515 On the 20th March the
Congiress was reduced to a minority
‘When the Congress was reduced to a
mnority after the resignation dnd
desertion of the Congress Members
who joined the umted front, why did
not the Central Government ask the
Lt Governor to invite the Opposition
to form a Governmenti?

“*. Speaker: He said the
was not clear

Shri A. B, Vajpayee: It may not be
clear to thc hon Home Minister

Shri Y B Chavan: On the 20th
March, he expected advice from the
Government of India only about the
acceptance of the resignation of the
Chief Minister

position

ot wy fowdt. SEdwT WO
s ¥ 7 xw ot ¥ wfeaw arw §
TR fararr qwr & wfwerd o e
w1 wif ufwwre 7 &
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oft aewew v wagrw - farger ST
w Ay AT I e @ f aff

¥to T witgT g (w%h)
WETE TEET, AT WATqT KT AW & |
WY 7T WAl TR w W aw
sifgwTs 24 @F 5 & qar s <@ e
fowr oY agerwar ¥ 1 ag W% frar Ay
1 ¥ 1w s 2w A feafy qft 2
f& gmwr Wt wEErew s wifeg,
age A o w2 oy §, ¢ feufy
®1 & T arAT =ATfRY

Mr. Speaker: It is a different ques-
tion. It applies to the whole of India

To T wilge wfgm o &
qaa gz 9o 2 f& femer sfawre

# 7 s 17 wfrec A AT & e ag o
ey fs faeft agaear 2 v aw wiaw
fagrT #RT *7 ¥ —az AfaEE = =
g .. .. (wmaww) ...
# syoay &7 wew 32 0§, Afew ¥
T

Mr. Bpeaker: What is the pomnt of
order?

o M WA wfgm XE
syaeqr ag § e v fawr e #1 9
qrar wfaw # f5 ag @@ &
ageen feg & a1 TSOOe wwar
Tregafa ar $€ A wiwsrd daw g
#1 2 fir g s fe agwen i € 0
dfegry T8 @1 ¥ A6 § —ow wE
et wew fira, @Y gew aw e A%
W ww g, TEE! JAT FT W
oy fr v qw #a-Few aar WK
feam awr i do% 1At Wi DA
qiw fA s fesmarwy .
(emw®) ... o g A W A
...

Cabinet in 1846
Pondicherry (C.A.)

8hri Shivajirae 8. Deshmukh (Par-
bhani): On a point of order.

Mr. Speaker: This vyavastha must
be over before you begin to speak.
1 have to say to Dr Lohia that he 1s

making such a long speech.

WMo mtn\gt !ﬂﬁl'l' . ug A
IR g, A A g frre |
A AT g, S AT A A g
A A Em g § fe a @
| IAq B ET WA R @S ) A ar
g ¥ S A famet 7Y 24

wer A AT ;T FTE A G

Let us proceed with the work now.

Shri A K. Gopalan (Kasergod):
There 15 no point ¢f order

Shri Shivajirao S. Deshmukh: I want
to raise a point of order which arises
out of the utterances of the hon Mem-
ber Dr. Lohia who has just resumed
his seat.

An hon
rule?

Member: Under what

Mr. Speaker: I may say under the
same rule that was pointed out on
this side of the House Let him pro-
ceed.

Shri Bhivajirag S Deshmukh: He
said in the course of his speech that
many of the people here who are
elected to the vidhan sabhas and this
House—he nmier! vred both-—could be
gold and purchased; it seems he holds
a wholesale agency of this. I say
that this constitutes a grave breech
of priviles~ to deserilbe a Member
who has been duly elected by the
electorate to be subjected to sale and
counter sale ... (Interruptions.)

What the hon, Member has said is
simply out of order and it should
be ruled out as such and expunged
or the Member should be compelled
to withdraw the remarfs
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Mr. Speaker: I do not think any- Opposition party lesder wrote to the

~body is for sale.

o UM wige wWifgw ;W
wear § | Iy frawrfirere afafy o
W fear o ot ay i T gy gt
W ol ffad s o1 o ) age
L LRl

Mr, Speaker: Order, order, Shri
A. K, Gopalan,

Shri A. K. Gopalan: May I know
whether it is a fact that the Lt Go-
vernor or any other authority who
has the power to nominate persons,
to nominate three members
order to increase the strength of
the Congress so that the future danger
may not arise on the ground that
there is a lack of representation as-
far ag certain interests from the elec-
torate are concerned?

i

rance to this House that President's
rule will not be imposed in Pondi-
cherry?

Shri ¥. B. Chavan: There is no
question of President’s rule.

Menon (Ernakulam):
. Minister assure this
Houge that the Govermment of India
will not nominate anybody?

given to a gquestion, that
need not be repeated. He may put
question.

new

Shri E. K. Nayanay (Palghat): Yes,

Mine is a new gquestion. The

Governmant nominated some mem-

to increase the strength of
On the 328rd,

!

the
fthe

5
3

by Shri R. Venkataraman, ex-Minis-
ter of Madrag who was defested. (In-
terruption). The Congress President
sent Shri Venkataraman to catch
hold of the floating Congress MLAs
who were here and there. On the
23rd, the Qpposition leader wrote to
the Lt.-Govérnor to invite him to
form an opposition Government. But
within § days, Shri R. Venkataraman
was sent to catch hold of some float-
ing members to get a majority for
the Congresse. He nominated some
members.

An hon. Member: No nomination,
(Interruption).

Shri E. K. Nayanar: This is an
undemocratic attitude, just like the
one that we saw in Rajasthan; a hasty,
hostile attitude that was shown In
Rajasthan. (Interruption).

Shri Y. B. Chavan: This 1s creat-
Ing a Wwrong impression, that the
Opposition leader had claimed 17
members I have got a copy of the
let'er that he sent to the Lt.-Governor
in which he had said that it would
be possible for him to have a majo-
rity and for that he required two
days’ time. Therefore, some time
was claimed; he had no majority at
that moment. So, at no time was he

refused a chance to form the Govern-
ment,

An hon. Member: What about the
“floating” members?

Mr. Spesker: Floating can be by
anybody. Why does he worry? (In-
terruption).

Shri Umanath (Pudukkoital): Sent
into space.

Shri K Ramani (Coimbatore): Is
the Government sware that the Lit.-
Governor of Pondicherry did not
invite the United Democratic Front
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which had a majority at that time,
though our hon. Minister refused o
aceept it to form the Government in
order to gain time for the Congress
Party to send Mr. R. Venkataraman,
the ex-Minister of Madras to stay
there. and fo create a majority for
the Congress Party to have a Govern-
ment de novo, and, if so why did
the Government allow the Lt.-
Governor to do so even after such a
widespread public condemnation of
hasty and hostile action in Rajasthan?

Mr. Speaker: The hon. Minister has
answered it, Shri Nambiar,

Shri Namblar (Tiruchirappalli):
Ansing out of the answer already
given by the hon. Minister that seven
members including two ministers of
the old Congress Government resign-
ed and thereby the Chief Minister
tendered the resignation of the entire
Cabinet, was 1t not normal on the part
of the Governor to invite the other
party to ascertain from them whether
they would be in a position to form
the Government? On the other hand,
when that leader himself stated that
he was prepared to formm the Gov-
ernment, was it not correct on the
part of the Governor to give that op-
portunity to that party before he
waits for some more time to ascertain
the wishes of the future Congress
leader, who might get a majority
thereafter?

20th the situation was, as
maentioned, naturally this whole
should have been decided in
Asgsemnbly itself. That is the
‘mate thing. But

gib

of

ment, cerfainly there would be a
<cause for a grievance,

1889 (SAKA) Situation in

Calcutta (C.A.)
o U wige  wfger: o fram
oy W e W

oft qwwwr Tw werwr o feew
q7 @ |

o T wARYT WTgaT : WX THIw
TRM are ¥ wfearr # § e ety
awrafeer & avar § | ww ofy s
aoffr Y wr ol o wfeerst
AN IANY W T AW AT | W
T o€ ar w

Shri ¥. B, Chavan: The point was
the Speaker had resigned. The House
had adjourned. At that time the
position was, both parties had fiftesn
members each,

1850

12.37 hrs,

RE. MOTIONS FOR ADJOURN-
MENT AND CALLING ATTEN-
TION NOTICES

SrTuAaTiON IN CALCUTTA

Mr, Speaker: I have received
noticeg of Adjournment Motions and
Calling Attention in large numbers
on the situation in Calcutta. Natural-
ly everybody is anxious about it—
the whole country and particularly
Members of Parliament. It is an
important matter. Therefore, I
request the Home Minister to make
a statement at 530 in the evening
today. We shall take it up then.
(Interruptions). He will make a
statement and after that Members
can seek clarification. I think it will
take nothing less than half an hour.

An hon. Member: What about the
half hour discussion?

Mr. Speaker: There is an half-hour
discussion today. That &5 why I said
it will be taken up at 35.30. The
Home Minister also will get more

information,

The Minister of Home Affalrs (Shat
Y. B. Chavan): Yes, Sir; I also need
some time.
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Shri Hem Barus (Mangaldai): We
have submitted certain adjournment
motions on this. Are we to under-
stand that you are keeping these
adjournment motions 1n abeyance”

Mr. Speaker: 1 have not given my
consent to any adjournment motion

Shrl Surendranath Dwivedy (Ken-
drapara) What happens to those
notices® Will you consider their
admussibility after hearing the Home
Minister or have you rejected them?

Mr, Speaker That 1s exactly what
I am saying All the Adjournment
Motion notices are there and I have
not accepted them I am requesting
that there may be a time lag

Shri Hem Barua: It 1s a very
serious matter Calcutta occupies a
special position in the map of the
world If Calcutta's life 1s disrupted
that damages the prestige not only
of Calcutta but of India as a whole
We are interested in knowing the
details of the incidents You have
asked the Home Minister to make a
statement Is 1t 1n response to the
Calling Attention notices or Adjourn-
ment motion notices?

Mr, Speaker: The importance of
Calcutta 15 accepted by everybody
I have accepted the Calling Attention
notice which may be moved in ‘he
evening at 530 and the Home Minis-
ter will make a statement That
means, I have accepted the Calling
Attention but not the Adjournment
motion

Shri Hem Barua: Will you allow
us to put questions?

Mr. Speaker: Naturally you can
ask questions on the statement which
13 made in response to a Calling
Attention notice.

MARCH 30, 1067
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Mr. Speaker: No, please.
Soeme hon. Members rose
Mr, Speaker: Shri Limaye—
Prof Samer Guba (Contal): Mr.

Speaker, Sir, I have been trying to
catch your eye for a long time but,
unfortunately, new Members are not
able to cafch your eye

Mr Speaker: I think old Members
must giwve a chance to new Members
I very much desire that I hope pe-
nior Members will allow the new
Members a chance

oft vy fed (iT) wow ag
frolr faar fe s femmdr o Afew
T W A [E-AAT W &, W IE
g foar ol & gward € § I W
gatwr qet € garwe & sraey oA
sqre feemd & At A § g af wgw )
e F o O o it w &
o ¥ fear & 1 S wwew Y & st
st fraw 158 WY W< femmar wrgar
g\ W ¥R ¥ ag ot v aferdy
T & 6 T T TR R WAt
* grey arfay T @k Wi ag wfeea-
frr W% A W WnTET A AT W
fraw % wgr mar ¢ fe gy wifere
g #t fama af &, s g
w? % wfewrs § Afew go wat
¥ &g | ¢ fa¥ wre AR AR g
oy | ¥ ¥ AT AHCY )
yafay ¥ FAT ag WY WA A At
a7 g fe & W ol Y T
¥R & fod wg QTR | oo T
wodft §, W ¥g wwEr e § w@w av
dT-wmdt e § W@ ag o fiard w
frurft 2 1| & vaw wifer T g
g WY sa & fad ar wroer 2ar wre
g fodr qor o fr qud s ¥l
FTHTT ¥Y wawwar § | HT i qrey
¥ (wwwwr) | & wt v @ g
WE X werw WgeT fEwr w6
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qiw wraw § farret T e o
o wawwer e et § Wi e
& wrr AW R e W § o

Mr. Speaker: 1 have already dis-
allowed the adjourtument motion. 1
cannot allow it to be discussed here
now,

oft v fowd . wTOEr g qgE
wifgh & | o gy wfaerc § & Wi
g7 ifwd | e g wra A% daen
w17

g g wig |

Mr, Speaker: You have been talk-
ing so long and I have been hearing
you only

o wy fowd ;W oag W R
fn Wwlt woerc oY goil af wawe T
g | ag & daml & waT, ag W
faare, ag sret & waE, forr w0 @
¢ SuwT wrwr ug § fr &0 woeTe
¥ frasr e aw! & a1 wareh # gewTaT
ot AT Tl W F A o e
a fsar | Qoft st A fagw i g,
Wiy e @ s o 3

Mr. Speaker: It is not at all proper.
You are going into the merits

oft qq foord : o firre ¥ q@
FIAwY FETy & ATy F ey fifor

Mr. Speaker: Order, order. 1 re-
quest the hon. Member to resume his
seat. He 15 the law and
order situation (Interruption). Order,
order, 1 request all hon. Members
to sit down when I am on my legs.
I have not allowed these adjournment
motions.

Shri Hem Barua: Why?

Myr. SBpeaker: Because law and order
is a Btate subject and it has been
there for so long Whatever the rea-

CHAITRA 0, 1883 (SAKA)

Papers Laid 1854,
sons might be, I have not allowed the
adjournment motions. I have allow-
ed the Calling Aftention Notice. Hom.
Members can certainly elicit informa-
tion after the hon. Minister has made
the statement in the evening at 5.30
pM. I am not going to allow a dis-
cussion now as to whether the ad-
journment motiong should be allow-
ed or not. Now, the new hon. Member
over there wanted to say something.
Let us hear him.

oft ww fewrd @ wod A AT A

gt §F Wt | W qwer g
fer doer ffay | § oF s

T Y A FT @ g A o A
gIET M W R

Mr, Speaker: You are discussing
the food problem, twenty-years of
Congress rule, you say they misruled
the country and all that I cannot
allow all that now.

WMo T wANT wifgar  (Fwer)
Wy WERY, 98 FWH W ATy
w W ot 3T & fogr war dfay
s ¥ ug g fesge w0
(swwerr) wemw wEEE, ST AL ATH
wrq sqra ey
Prof. Samar Guha: Sir, 1 want to:
know from you ‘the names of the
Members who have given the Calling
Attention Notice on the Calcutta dis-
turbances 1 want to know only the
names.

Mr Speaker: He 1s not asking a
question I am not prepared to give
the names (Interruptions) Order,.

order Now the papers to be laid on
the Table

1244 hrs.
PAPERS LAID ON THE TABLE

TriBEs ror 1964-65

The Minister of State in the Minls-
iry of Petroleum and Chemical; and”
of Planning and Social Welfar, (Shrk
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Raghu Ramxiak):
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Sir, on behalf of

Shrimati Phulrenu Guba, I beg to la¥
en the Table a copy of the Report of

the Commissioner

for Scheduled
Castes and Scheduled Tribes for the

year 1964-65 under article 338(2) of
the Constitution. [Placed in Library.

See No, LT-140/67).

CerTorixp ACCOUNTS oOF THE Drumx

DevELOoPMENT AUTEHORITY FOR 1964-65

The Minister of Works, Housing

and Supply (Shei Jaganathu Rao):
.Sir, I beg to lay on the Table:

(1) A copy of the Certified Ac-
counts of the Delhi Develop-
ment Authority for the year
1964-65 together with the
Audit Report thereon, under
sub-section (4) of section 25
of the Delhi Development Act,
1957. [Placed in Labrary.
See No. LT-141/87]

{2) (i) A copy of the Annual

Report of the Ashoka Hotels

Limited New Delhi, for the

year 1965-66, along with the

Audited Accounts and the

comments of the Comptroller

and Auditor General thercon,
under sub-section (1) of
section 619A of the Com-

panies Act, 1856,

(ii) Review by the Governmcnt
on the working of the above
Company. [Placed in Lib-
rary. See No. LT-142/87].

(3) (i) A copy of the Annual
Report of the Janpath Hotels
Limited, New Delhi, for the
year 1965-86, along with the
Audited Accounts and the

under sub-section (1) of esec-
tion 619A of the Companies
Act, 1988,

(i)

[Placed in Lab-
rary, See No. LT-144/67].
(B) A copy of the Delhi Develop-
ment Authority (Employees
Provident Fund and Gratu-
ity) Rules, 19868, published in
Notification No. G.S.R. 1859
in Gazette of India dated the
10th December, 1966 under
section 58 of the Delhi Deve-
lopment Axt, 1957. [Placed
isf; Library, See No. LT-145/
1.

DErur SALES Tax (AMENDMENT) Rurks
1967, INCOME-TAX (SECOND AMEND-
MENT) Rurks erc,

Shri Jaganatha Rao: Sir, on behalf
of Shri K. C. Pant 1 beg to lay on the
Table-

F.4(932) [86-Finance (E)
(1) in Delhi QGazette dated
the 16th March 1087, under
sub-section (4) of section 24
of the Bengal Finance (Sales
Tax) Act, 1941 ss in foroe In
the Union territory of Dethi,
[Placed in Librory, See No.
LT-148/87).

(2) A copy of the Income-tex
(Second Amendment) Rules,
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India dated the 14th Janu-
ary, 1967,

(1) The Post Office Savings
Certificates (Second Am-
endment) Rules, 1966, pub-
lished in Notification No.
GSR 42 in Gazette of
India dated the 14th Janu-
ary, 1067. [Placed in
Library., See No. LT-149/

(8) A copy of the Central Excise

of Indis dated the 11th March,
1967 under mection 38 of the

See No. LT-150/671.

(8) A copy each of the following
Notifications under section 158

of the Customs Act, 1962:—

(1)'GSR. 350 published in

Gazstte of India dated the

18th March, 1967,

S905(Al) LED-8

gy Popew Léid CHAITRA 9, 1880 (SAKA) Pupers Lald  1Bs8

(ﬁ)u.s.n. 357 publishey In
Gurette of India dated the
18th March, 1987.

(i) GSR. 408 publuhed
Gazctte of India dated the
17th March, 1067,

(i*) GSR, 400 publshed in
Gezette of India dated the
17th March, 1067.

[Placed in Library. See No.
LT-151/67].

(T) A copy each of the following
Notufications under section 150
of the Customs Act, 1962 and
section 38 of the Central
Excises ang Salt Act, 1944:—

(i) The Customs and Central
Excise Duties Export, Draw.-
back (General) Fourteenth
Amendment Rules, 1967,
published in Notification
No G.S.R. 358 in Gazette
of India dated the 18th
March, 1967.

(li) The Customs and Centrr
Excise Duties Export Draw-
back (General) Fifteenth
Amendment Rules, 1967,
published in Notification
No, G S R. 339 in Gazette
of Indin dated the 18th
March, 1967

(iii) The Customs and Central
Excise Dutles Export Draw-
back (General) Sixteenth
Amendment Rules. 1967, pub-
lished in Notification No. G.
SR 360 in Gazette of Tndia
dated the 18th March, 1067.

(av) The Customs and Central
Excise Duties Export Draw-
back (General) Seventeenth
Amendment Rules, 19867,

published in uuunuan
No. G. B. R 341 in Gazette
of India dated the 185th

March, 97,

[Placed in Lidrary. Ses
o, LTI3873 .~
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Bhrl Raghuramaiah: Sir,
lay on the Table:

Ibeg to

(1) (1) A copy of the Annual
Report of the Fertilisers and
Chemicals, Travancore
Limited, for the year 1965-
88, along with the Audite
Accounts and the comments
of the Comptroller and
Auditor General thereon,

under sub-section (1) of
section 618A Companies
Act, 1956

Review by the Government
on the working of the gbove
Company.

[Placed in Librery. See
No, LT-15/87.)

(i)

(2) (i) A copy of the Annual

Report of the Indian Drugs
and Pharmaceuticals Limi-
ted, New Delhi, for the year
1985-66 along with the Audi-
ted Accounts and the com-
ments of the Comptroller
and Auditor \Yeneral there-
on, under sub-section (1) of
section 819A of the Compa-
nies Act, 1958.

(ii) Review by the Government

on the working of the above

Company.
[Placed in Library.
No. LT-154/87.]1

See

(8) (i) A copy of the Annual
Report of the Hindustan
Organic Chemials Limi-
ted, Rasayani, for the year
1968-68 along with the

uul-&.ﬂ. !lill
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1248 hre.
RE. MOTIONS FOR mmm
AND CALLING ATTENTION
NOTICES-—contd.

SrruaTion IN CarcurTrA—contd.

wte v sy Wifgn ot
wft srd A8 amr gaRk W wwr o« o
& W wiv' @ ¥ faos off o wr g
WTqT W19 Ig W% G § 1 W9 e
¥ wor q gftd 1 (wwww) | W
wq wTT 268 ¥@d 1wy w1 e
wrre afeerdt o T § mar {0y
(verwwner)

Mr. Bpeaker: It should be brid It
should not be g speech.

o T wAgT Wifgm - ww ANy
% wreft oY § @y F w0 ¥
waeqT ®7 W WY giA e
Wy & 3T |
Bhri Shashi Ranjan (Puri): When

there is no business before the House,
how can there be a point of order,

Mr, Speaker: I am mysclf not hoppy.
Still, when a senior leader like Dr.
Lohia wants to raise a point. . .. (Inter-
ruptions)

o Gn wige wifgar ;o
Wy ay gt e et srededt iy oW
5 @ ) w9 A ey F S WY
gfal, 268 & 3w
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]
wre oy sitge Wiy :  www |
wnew, agt TT AT sqwear ¥ wer oY
oY | Tt ol e & Ea ¥
¥ AT Y T ST gwr g

Mr. Speaker: But that
long ago.

o T wge Wfgmr @ wrR
o o g ot @1 & wod oy g
' § fis oy wre sqrr ¥y v B

Mr. Bpeaker: After that subject we
had Papers laid on the Table. Even
that is over. Therefore, it cannot be
made now. Now I call Shri Virendra

was over

e W Wiy Wfgm - arw
256 ¥ o dfwrr @Y | (swwwmr)

off wy fomd ©  sqEEqy W T
FE w1 per wfawrc §
Mr, Speaker: Not at this stage. We
have passed over that subject. Even

Papers to be laid on the Table are
over. I now call Shri Virendra Shah.

To T g Wfgar : wheary
W 8T 256 | ¥EwR ¥ oY @

e W g =g we
W G W WP 4T ) W I g
WA T W G T | W\ W I
q¥ & g AWTA ¥ ST
W7 I¥ ¥ ¥t g W g )

waw g TR, WY )

o T Wy W A R
wEEFvmww s RE fs
wrer g ¥fer dgardt v v oy
g feemd aw wud e ox Wy
m i g8 7w whgy

on the Table

Mr, Bpeaker: Now that topic ia
over. Shri Virendra Shah.

1248 hrs.
RE. LAYING OF PAFPERS ON TABLE

Shri Virendry Kumar Shah (Juna-
gadh): 8ir, I want to raise a matter
under rule 377, if you will permit me.
Yesterday, when the hon. Member
from Monghyr was reading s document
in the House, another hon. Member
requested that he may be allowed to
lay that document on the Table Subse.
quently, another hon Member, I think
it was the hon. Member from Kanpur,
raised a point of order under rule 368
(1), requesting your ruling on the
point that 1f the hon. Member from
Monghyr was willing to duly guthenti-
cate the document it may be allowed
to be laid on the Table The hon.
Member from Monghyr was willing to
duly authenticate it 1 reguest that
a ruling may be ziven on this point of
order because I submit that it is in
the paramount interest of parliamen-
tary procedure and practice.

Mr., Bpeaker: T lo not think it is
proper that merely because one hom.
Member has read something I should
ask him or allow him to lay it on the
Table of the House. Yesterday, when
a reguest was made by an hon. Mem-
ber that the letter from which Shri
Madhu Limaye read out an extract
may be laid on the Table of the House,
I did not permit it. Rule 360 does
not give a member a right to lay a
paper on the Table of the House auto-
matically as he may desire. This rule
is clear; it only lays down a condition

‘that when the Chair has permitted a

Member to lay a paper on the Table,
he shall have to authenticate it, as
required by rule 368(1). Further, i
will be observed from rule 369(2)
that after a paper is laid on the Table
it becomes public, So, the Epeaker has
to be careful when using his discretion
to allow q paper to be laid on the
Table.

Therafore I cannot allow any paper
read to be laid on the Tab'e. Because
the Member is prepared to authenti-
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qm(?‘):hv “:rmmnw-wmm
up further cousideration of the
Tor § ) R orerd & g foliowing motion moved by Shri Jag-

Y WY
Qg !
Hir. Speaker: On a ruling there
cannot be any vyavasthe. If you want

to say anything else, you can say but
not on this subject.

o Wy foerd : ot o
Mr, Speaker;: No, N-w, we will

Mr. Speaker: I am not going to
allow it after the ruling I know the
rules I am not prepared to hear any-
thing after the ruling

ﬂqm.w.mtﬂ
awar § 1 oo Fraw W garer
tlwﬁmitmm o
wée &) R oy W g g
Mr. Speaker: It cannot be ~laced
on the Table.
ot g fomd : ww aog v w@m ?

Mr Speaker: I om nal prepared
to hear anything after the ruling.

An bon. Member: How can there
be a discussion on the ruling?

ot vy forl : v A€ ooy Tt
Aoy fohr o wgt waiwe g ?

Wiy, Bpeaker: No.
e W w d%'! :
«tr i-’ri T P ﬁm w2 fare

The Minister of Food and Agriculture
(Shri Jagjivan Ram): Nearly 33
minutes.

An hon, Member: 10 minutes,

Mr, Speaker;: In 10 minutes bhe
cannot reply to all the points raised
by hon. Members. S0, I shall call
hmntnbout!pm’!‘hen.ﬂmﬂ.ll’
Mukerjee has protested that the Com-
munst Party Member was not called.

Shri Krishna Kumar Chatterfl
(Howrah): 1 was in possession of the
House when the discussion was ad-
journed yesterday

Mr, Speaker: After him I wil call
Shri Bhogendra Jha.

Shri Surendranath Dwivedy
(Kendrapara); Further substitute
motions have to be moved.

Mr Speaker: Yes. You can now
move the substitute motions.

(Bara-
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Shri K Lakkappa (Tumkur): I
beg to move:—

That for the original motion, the
following be substituted, namely:-

“This House, having considered
the food situation in the country,
recommends to the Government
that

(a) the Central Government
may take over the responsibility
of relief minﬂnltlh
of Bthar;

(c) adequate and remunera-
tive prlco be given to agricul=

(t) siate trading in foodgrains
uu(gﬁcdallmthom-
try.”

Shri Sradhakar Supekar (Sambal-
pur): I beg to move:

That for the original motion, the
following be substituted, namely:—

(b) steps to increase the go-
reage of land under foodgrains
cultivation in every State be in-
creased substantially;

(c) wastage of manurial re-

Shri R, Shastrl (Patna):
move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the food situation in the country,

recommends that—

(a) sufficient quantitiegs of
foodgrains be rushed to the
famine or drought affected.
Statey like Bihar, Utiar Pra-
desh;

(b) strong measures be taken
against hoarders and black mar=
keteers

I beg to

(c) reasonable prices of es-
sential commodities be fixed to
check black marketing and to
give relief to peopls;

(d) irrigation be given top
priority;
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(e) banks be nationalised in

gation tax be scrapped.” (10)

Bhri Nambiar (Tlruchirapa!li):
beg to move:

That for the original motion, the

following be substituted, namely:—

“This House, having considered
the food situation in the country,
recommends to the Government
the following steps:—

(a) Government should take
over the wholesale trade in
foodgrains;

(b) that the steps should be
taken to dehoard all the sur-
plus paddy rice and cereals;

(¢) that fair price to the cul-
tivators should be guaranteed
by way of subsudy;

(d) that equitable distribu-
tion of rice quantum be intro-
duced in areas where rice 1s the
staple food;

(e) that food subsidy to all
States be restored; and

(f) that the supply of ferti-
lisers be guaranteed to all cul-
tivators according to the crope
rased.” (11)

Shri V. Mayavan (Chidambaram):

I beg to move:

That for the original motion, the

following be subsututed, namely:—

“This House, having considered
the food situation in the country,
recommends to the Government

(a) linking of major rivers
like Godavari, Cauveri, Krishna
for cultivation purposes as sug-

gested by the Late Sir C, P,
Rameswamy Iyer; and

(b) reclamation of all the
l;ndnhdum in wvarious
stes Madras, and
adoption of intensive culilva-
tion.” (12)

Shri Umanata
beg to move:

(Pudukkottai):

That for the origina] motion, the

following be substituted, namely:—

“This House, having considered
the food situation in the country,
recomends that:

(a) MLArs and MPs of the
area be represented on the Co-
operative Societies Credit So-
cieties and marketing societies
entrusted with the work of dis-
tribution of fertilizers and loans
for the purpose of improvement
of land and agriculture;

(b) arrangements be made
for free supply of pasticides
and 1nsecticides;

(c) arrangements be made
for the supply of electncity for
agriculture at a umform rate
of 2 paise per unit;

(d) land tax on holdings be-
low 5 arres be abolished and a
subsidy be given to the State
Governments by the Central
Governmeni to compensate loss
of revenuc, and

(e) construction of big irri-
gation wells to supply water for
irrigation purposes at Govern~
ment cost be undertaken” (18)

Shri Narayana Rae (Bobbili):
beg to move:

That for the original motion, the

following be substituted, ntmely:—

“This House, having considered
the food situation in the country,

1
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the following steps:—

(s) irrigation projects on in-
ter-State rivers be undertaken
bythnu’aicnm;

(b) fertilizer factories, whe-
ther in public or private sector,
be primarily installed at the
centres of food production; pro-
curement at the harvesting

season be stepped up; strict ac-
countability of the foodstuffs

procured should be maintained
at all levels; millers and mid-
dlemen be removed from the
system of procurement and dis-
tribution;

(c) land revenue be collected
in kind;

(d) foodstuffs in their raw
form be sent to the centres of
consumption; and

(e) procurement price be s0
fixed as not to be inequitable to
the producer in view of the
higher prices of other mate-
rials.” (14)

Shri Hardayal Devgun (East Delhi):

1 beg to move:

That for the original motion, the

following be substituted, namely:—

‘*This House, having considered
the food situation in the country,
recommendsg to the Government
the following steps to solve the
food problem on war footing:—

(a) the Food Zones be abo-
lished;

(b) the Rajasthan Canal be
constructed on a war footing
and full help extended to the
farmers to provide tube-wells
i;dﬂladrmlhtm areas;

' (c) incentive prices in respect
of foodgraing be fixed for the
farmers and lomns given om
liberal terms.” (18)

able sections of the population.”

There is nothing about other things.
This has been the whole reference in
the Review about West Bengal, It is
a painful reading even to g very
hard-hearted gentleman sitting here.
I am not prepared to accuse our Food

&
E
§
¢
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[Shri Krishna Kumar Chatterji]

immediately 11 we want peace and
frany 'lly w0 come in Calcutta, the
tension-ridden, tie strife-ridden city,
and i the neighbouring industrial
belts,

Sir, nothing is more anger-provok-
ing ithan tne unger that brooks no
delay. H'story will bear out how
many kings have lost their kingdoms,
not only their kingdoms, and their
heads also at the alter of fury and
anger generated by hunger. Many
State authorities have also bowed
down to this anger and fury.

Following are the lines at the end
of the Review:

“The food crisis ecan be met only
by the Centre and the State Gov=-
ernments working together with
a sense of urgency, common-shar-
ing and national purpose.”

This is a pious expression of grand
sentiments but nothing has come out
of it so far. To meet this crisis, I
suggest a 1l-point programme, My
bon. friend, the Deputy Prime Minis-
ter came out with a 16-point formula
after devaluation. T am laying down
here a 11-point formula to meet the
situation that has developeq in the
food field,

(1) The Government should imme-
diately abolish food zones, There
should be one zone for the whole of
India. Are we sincere when we talk
of national integration? Even on the
vital question of food, we cannot think
in a national way. We have not even
chalked out a national policy for the
purpose.

(2) The Government should under-
take revolutionary changes in the land
tenure system of the country so that
the ownership of fertile lands may
vest in the tillers of the soil to pro-
vide’anentive to the peaszantry.

(8) The prices of paddy should be
raised to a remunerative level so that
the farmers may find it really worth-
while to make utmost axertion to
produce more,

MARCH 30, 1967

in the Country (M. 1872

(4) Small irrigation schemes and
laying up of wells for irrigation pur-
poses should bz undertaken on a war
footing and funds should be maude
available for this purpose without any
handicap of official red tapism.

(5) At least 60 per ceat of cultiva-
ble land must be allotted for the pro-
duction of rice, wheat, bajra, etc.
leaving only 40 per cent for cash
crops. I think, the Government should
consider seriously the question of
diverting certain lands where sugar-
cane is cultivated, We can even think
of importing sugar, Here, I have a
word for the Kerala people who seem
to be patriotic enough to earn foreign
exchange for us by having rubber
plantation thereby sacrificing cultiva-
ble lands for food production,

(6) The Government should think
also of utilising on large-scale natural
fertilisers, such as, cow-dung and even
human secretions—countries in the
world do use them—till chemical fer-
tilisers are produced in sufficient
quantities in this country without
sacrificing our national interest.

(7) The State should take up the
wholesale food trading and e&et up
thousands of fair price shops in the
countryside to help small traders to
have opportunities of employment and
to help the people in general.

(8) Government should undertake
to offer large-scale gratuitous relief to
poverty stricken area all over the
country,

13 hrs,

The Government should build up a
buffer stock in every State to meet
any crisis on the food front due to
natural calam’tie or accidents, The
Fourth Plan shoud be agriculture-
oriented, with heavy financial outlays
for small and big irrigation projects.
Government should also consider giv-
ing encouragement for the production
of pesticides; I am told that the Gov-
ernment undertaking for insecticides
is lacking sufficient encouragement
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[Mr, Drrurvy-Seeaxen in the Chair]

Mﬂﬂﬂhm{mﬂm)z
Bihar s worst affected. So,' more
Members from Bfhar should be given

a chance.

MOTION RE: FOOD SITUATION IN
THE COUNTRY-—contd.
Mr. Deputy-Speaker: We
now resume the debate on the

EEEPT
mm@mmmww
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8hri Sezhiyan: Sir, the Review
presented by the Food Minister pre-
sents a dismal and sorrowful situation
in which the country and the people
have been placed by the powers-that-
be. The food history of India has
been a long history of droughts,
famine gdonditions, starvation, lete.
In spite of the big and grandicse plans
wherein we have sunk more than
Rs, 20,000 crores, in spite of continu-
ous rule, or shall I say misrule, of the
Congresss bosses here, we find the
basic needs of the wvast millions of
Indians have not been met, though it
has been given out in the plans and
tall claams have been made that they
will solve the food situation in a
primary stage, In spite of the three
plans, though we were promised that
self-sufficiency would be attaineq in
food, there is still a long way to
reach it.

Many promises and assurances were
given that self-sufficiency will be
attained in & year or two, but we are
far from it. In 1961, we were told
that in 1963 everything will be all
right. Mr, S K Pati] answering a
question here, speaking on the De-
mands for Grants, said on 21st March,
1063:

“You need not be surprised if
it jumps from 80 to 95 million
tonnes in a year, because agricul-
ture does that.”

He prophesied that by 1964, Indis
will produce #5 million tonnes, but £
think the is far, far be—

production
low. 8hri Sdrendranath Dwivedy
interrupted him and said: “I; is only



.1887 Food Situation

[Shri Sezhiyan]

wishful thinking”, Shri Patil replied:
“It is not wishful thin%ng. I am
quoting figures.” IHe then quoted
figures and he gave the assurance that
they would go ahead with g big plan.

ut the people did not get the grain,
that is the whole weeful tale of this.
Then, Shri C€,. Subramaniam aiso,
when he took over, called his pro-
gramre a strategy, He called it a
‘food strategy’ probably on a war foot-
ing. What happened to that? Ewven
at the Conference of Chief Ministers
held in the year 1966, nn April 9th
and 10th, it was stated and given out
to the whole world that the pro-
gramrme if successfully implemented
would increase production ang agri-
cultural output in 1966-67 would be
of the order of 97 million tonnes.
Only about a vear ago, on 9th and
10th April, 1966 it was promised to
the people of India and the Chief
Ministers that $7 million tonnes pro-
duction will be reached hy India. 1
do not know what happened to that
promise? Shri Subramaniam is not
here to reply, but I expect his suc=
cessor to reply to this point.

What T am a'ming at is, we have
been fiven se many promises, s¢ many
targets have been fixed ss muach
amnunt hus been sunk aand 50 much

planning has been dcne, but the
country has not gone far in self-
sufficiency, Year by year the per

capite consumplion is gning down.
The pitiahle siage in which India now
finds itseif is, it has gol only the heg-
ging bowl to take round the whnle
warid and it has Dbeen, if I can say
50, on pubiic charity in the whole
worid market., Some hon. Members
may feel very sorry, and it is also a
matter of sheme to say that we are
on public charity. But I am not say=-
ing this on my own_ It has been said
by an American representative at the
United States Agriculture Committee.
The House Agriculture Committee on
Food Aid held a meeting in the first
week of this month and the very
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Chairman of that Committee, Repre-
sentative W. R. Poage of Texas said:

“She (India) lacks a great deal
of the self-help efforts 1 expect
of a person who appiies for public
charity.”

This has been said by an American
representative who presided over the
House Agriculture Committee in
America.  Therefore, those people
from whom we are taking this PL,
480 food and other things, they view
it not as an aid programme but as a
programme of public charity, To
that level India has been reduced by
our planning and by our Government.

1 have only one thing more to say
in 1his connection. We have been
asking for PL, 480 foodgrains. It
looks as though in the coming year
we may not be able to get as much
foodgrains as we wish to get because
there is already a lobby in the Ame-
rican House of Representatives, in the
Senate, to push in more of cotton
under P,L, 480 programme. I do not
know what is the reaction of the hon.
Minister to the various things said
there.

We huve been so far putting the
hlame, for these drawbacks and short-
falls, entirely on the clouds, on the
vagaries of nature, on the drought
conditions and so on, It is not a new
phenomenon. The planners should
have taken into consideration all these
calamities to a very large extent.
Those countiries from whom we are
seeking aid also have their share of
natural calamities, Tornadoes, floods,
earthquakes and all those things are
there also. Japan ig not a happy
country so far as climatic conditions
are conrerned. They are able to pro=
duce 4500 pounds of rice per acre.
Australia produces 5958 pounds of
rice per acre. India with all its natu-
ral resources, with its big planners
and ministers, is able to produce only
1342 pounds per acre. Therefore
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there is much to be said in the matter
of produetion,

One thing I want to ascertain from
ths hon. Minister. Whenever they
taik of the food situation, the require-
ments and demands of various States
and all that, they are not very clear
in their announcements, From the
same Ministry we get one review and
the Minister gives gquite a diametri-
cally opposite point of view whenever
he comes out with an open statement.
In the Review of the Food and Scar-
<ity Siutuation it has been stated on

Ppage 3:

... the State Governments
have been advised to reduce the
ration in the statutorily rationed
areas from 2kg to 1'7T5 kg. per
adult per week."”

But the Minister of State for Food,
Shri Shinde, has come out with a state-
ment in the other House that thore
will be no further cut in the ration
quantum | want to know which of
the two 15 correct. Is the Review to be
taken as correct or the Minister's
statemznt in the othcr House?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri
Annasahib Shinde): I made that state-
ment 1n the other House in reply to
a qucstion A statement was made by
an hon Membor in the othr House
that the quantumn of ration has been re-
duced 1n Madras and Calcutta and he
enquired whether there will be fur-
ther redurtion. I said in my reply
that there will be no reduction in the
quantum,

Shri Serhiyan: This statement was
placed on the Table of the House on
‘27-3-87 and the statement by the
Minister in the other House was also
on the same day. That is why I had
‘to ask for a clarification Irom the
Minister.

“Then ] come to the question of sub-
sidy. Probably, Kerala is one of the

the withdrawal of subsidy. In the
same Review, on page 7, undar the
heading “lssue Prices”, in paragraph
23 it {5 stated:

“In order to reduce the quantum
of subsidy which registered an in-
crease, consequent on devaluation,
and to narrow down the gap bet-
ween the low prices of imported
foodgrains and the market prices
of indigenous foodgrains, the jssue
Prices of imported wheat and mdlo
were raised by Rs. 500 and Rs. 700
per quintal respectively with effect
from 15th November, 1966 "

I may state here thal last year when
devalualion was brought in, when the
ments of devaluation were being
praised by our Ministers, a small
brochure prepared by Shri C. Subra-
maniam was published by the Publiea-
tions Division entitlegq ‘Devaluation—
Som. implications’, On page R of this
brochure, under ‘the caption “Effection
Prices” it is stated:

“Whiill devaluation raise internal
prices? As already explained, it
need not have that effect so far as
purely indigenous goods are concern-
ed. So far as imported food, fer-
tilisers and petroleum products are
concerned, agamn, it will not raise
prices since Government have un-
dertaken to subsidise the increase
arising from higher import costs in
mms-ll

This is a categorical statement made by
the then Food Minister that there will
be no increase in prices on account of
devaluation. Now the Food Ministry
comes out with a statement which
speaks of reducing the quantum of
subsidy which registered an increase
consequent on devaluation. So, ae-
cording to this statement consequent
on devaluation there will be an
crease in prices, I would Itke to ha
a clarification on this point from
hon. Minister when he replies to

i

K1)

States which is the worst affected by debate. ‘

2926 (A1) LSD-8.



Because of these statlstics the Chief
Minister of Kerala has been put to
difficulties for when he went to
Andhra, Madras and Mysore he found
that there are some discrepancies bet-
ween the figures supplied by the Cen-
JAre and the States. As far gs Madras is
concerned, it is only 8 marginally
surplug State. Whatever we give to
Kerala, we will have to get that from
Andhra. But, during the last three
years, even though we fulfilled our
quota of supplies to Kerala we did not
get our quota from Audhra because of
which we were put to difficulties.

So far as Kerala ig concerned, in
fairness we can say that though it 1s a
deficit State in food, it is surplus in
many other pr duces. In fact, that is
one of the very few States which is
earning a Jot of foreign exchange for
the country. Therefore, you cannot
name that State as deficit when it is
earning for you so much of forcign
exchange. Because non-Congress
Governments are In power in two or
three States, ] do not want the Food
Minister or the Government of India
to have a political slant in these cases
I amv saying this because #n impression
is gaining ground t"at because non-

ss Governmr nts are in power
in those States, t.e Centre 15 taking
things easy. That impression should
be removed. BEven in the imitial stage
it should be corrected lest it may do
harm tp the Centre-State relationship.

Here I want to invite the attention

of the Food Minister and the House to
a suggestion made by the Chief Minis-
ter of Madras. He said that we have
to get large sums of money as com-
pensation for those people who are
repatriated from Burme. Most of
tlu:-mareutﬂernn{ Tamilnad and
adjoining areas. Therefore we can
make a deal with the Burma Govern-
ment on this question that we ghouid
e able to convert those accumlated
reservey in that country in the form of
compenzation to this one,
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rice fields, 1t is the granary of Madras
State if not of the South. Even there
ration had to be introduced because
the system of distribution was not
good.

Also, I can say one thing here re-
garding the functioning of the Food
Corporation of India, The Food Cor-
poration of India was designed to pro-
cure surplug grain in the States but
1 do not know what it has been doing
for the three or four years that it came
into existence because the States
which are supposed to be gurplus un-
dertake to procure the grain. 1 do
not what function the Food Corpora-
tion 15 discharging except for the hob-
by of shifting its headquarters.
Whether 1t should be in Madras,
Delhi, Caleutta or Rajasthan—I do
not know where they are going to put
1tg futur- headquarters. It looks as
if the ertire thing changes when the
Food Mimister changes. The headquar-
ters 1s also shifted.

Shri Jagjivan Ram: The Food Min-
ister had nothing to do with the head-
quarters. I strongly refute this in-
sinuation. 1 have nothing to do with
the headquarters of the Food Corpo-
ration. The Proposal was there before
I came in.

Shri 8. Kandappan (Mettur): On a

a5
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templating the proposal of shifting the
headquartars. Now the Minister is

saying a differsng thing.
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Biwi Beshiyan: The Minister says
ﬁhhmm.ﬁlﬂhdﬂd-

Shri 5, Eandappan: It is clearly
stated there that they are considering

the proposal.

Bhri V. Krishaamoorthi (Cudda-
Jore): Is there any difference of
opinion in the Cabinet? .

Mr. Deputy-Speaker: He has said
that whatever decision was taken was
taken before he assumed the responsi-
bility. He has given hig explanation.

Shti Sezhiyan: I am not accusing
the Minister of having done that mis-
chief, but some mischief is afoot I
want to know whether it is following
the Munister or the Minister is follow-
fng it. I am not accusing him; pro-
bably, they are taking the decision
on thelr own immiliative to please the
Minister by bringing the headquarters
to Delhi.

Shri Jagjlvan Ram: Delhi is not my
State.

8hri Sezhiyan: I would like them to
provide the State Governments with
more loans and funds. For instance,
in Madras we cannot have large-scale
procurement because there 1g lack of
funds. Therefore, enough funds
should be put in the hands of the
State Governments so that they can
fulfil this obligation.

Mr. Deputy-Speaker: Shri Chandra
Jeet Yadav.

Shrimati Laxmi Bal (Medak): 1
§ive my name yesterday but I have

hot been called so far. No hdy
mhubmmpm
(Interruption).

it wadm maw (srewy)
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Shri 8. K. Tapuriah (Pali): Par-
liament is in session now. This is also
the season for hopes, promuses and
assurances. I think that for the last
few days, we have heard quite a num-
ber of them ranging {rom removing our
dependence on food imports by 1871
to giving full consideration to inereas-
ed output and again going on to sa\
that very soon we shall be gelf-suffi-
cient in our food production. Hope is
a good breakfast but it is a very lean
supper. During these last nineteen or
twenty years, we have asked our peo-
ple to this breakfast of hope very
often. But the fulfilment of supper we
have denied them. It is high time that
we take firm steps, firm, positive and
pragmatic steps to increase our food
production. Otherwise, if the results
of this year's election are any basis, it
may be that at the next election we
shall find the people telling Govern-
ment to make room at the table.

It goes without any denial that the
stepping up of agriculture is of utmost
importance. People have been saying
s0 for a long time; people who study,
people who have examined the results
achieved so far, have been warning
for quite a number of

Food Sttustion  CHAITRA 9, 1889 (SAKA) in the Country (M) 1902

India would be going into a food fa-
mine period. At present, the area un~
der food production is 285 million
acres and if we are to fulfll our

promise of being self-dependent
for food by 1971 it  would
mean that we must increase our

per-acre yield by 320 1lbs per acre.
How are we going to achieve it? What
are the requirements and what new
steps should we take? In all this
drama, in all this game of achieving
our target, the farmer is the main ar-
chitect. He is the main figure but he
is the one who, unfortunately, accord=
ing to me, 18 being ignored to quite
some extent.

We hear of incentives being given
to industry; we hear of better condi-
tions for industrial labour. We also
hear of a better deal for another type
of worker engaged in agriculture
which is known as p'antations like
tea and coffee. But why are these in-
centives or something on these lines
not being given to the farmer? Is he
not as important?

If I were to classify this into two
basic points—and the basic paints that
1 am going to touch on are the ones
which have not been fouched wvery
often in this debate; I shall just leave
out what has already been said hy
others—I will put the incentives as aid
and yield-raising inputs. When we
talk of incentives, I would again clas-
sify them into giving an assurance of &
remunerative price to the farmer well
in advance. We must know what
approximately we are going to produce

and we must allow them to rest in
confidence that an
price will not be given. ‘confl-

dence must be created in the favmor
in the first place so that he has an
incentive to work harder.

Second comes the question of credit,
credit not only for fertilisers and im-
plements but credit for housing. The
factory worker has his allowance for
housing. There is a law for the pur-
pose. The same is the case with p'an-
tations. But what gre we doing for
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the farmer? Cannot we possibly have
~this just a thought—something on
the lines of a Central Housing Board
whereby we ask the banks and make
arrangements for loans and advances
to the farmers through banks for their
housing schemces? This is a problem
which should be looked into.

Then land revenue. Many parties
and many States have thought over
this matter very often, and it is being
considered desirable that land revenue
should be abolished. Many parties have
spoken about it. Some States are going
to try its abolition. This is a point
which, I think, should be taken up at
the all-India level, and this land re-
vennue should be abolished.

About inputs, for quite & number of
years over the centuries, we have taken
a lot out of our land without putting
much more into it. Inputs, at this
stage are very essential. India can
make greater and more immediate
gains in food production only it we
intensify our expenditure both in
terms of time and of efforts on water
management rather than by construct-
ing large-scale irrigation projects.
Taking water as an input, surface
water resources are those which should
be tapped first. These are available in
plenty in our country. We have utilis-
ed only one-third of what is available
and we must by installing pump
sets and also by lift irrigation put this
to the maximum use immediately.

The third point is aid for drought
affected areas., We have heard of em-
ergency measures being taken. We
also want to know what has been done
in those things which will raise the
production. Emergency measures will
be and shou'd be taken. But we also
want to know what real measures we
have taken to put production up, be=
cause if we really do something to put
production up, there will not be any
necessity for emergency measures.

In this connection, it would be help-
ful if Government told us (a) how
many pump sets have been installed
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during the Third Plan, (b) how many
programmes for lift irrigation have
been brought into operation and (c)
how much land has benefited from
these schemes.

1459 hrs,

[Srar C. K. BRATTACHARYA in the Chair]

Then there is the question of power.
Sometimes we hear of the acute
shortage of power for pumps. We un-
derstand that diesel pumps indigenous-
ly manufactured are available in
plenty. What are we going to do for
their increase and widespread use?
Again in connection with shortage of
electricity which we have been hear-
ing for the last three or four years,
that are we going to do for the balanc-
ing equipment, thermal and hydel! 1
know that in the long run hydel power
projects are cheaper. But in a coun-
try like India where we have to de-
pend upon the vagaries of nature, we
should have balancing equipment; our
hydel projects should be balanced by
thermal power equipment so that we
do not have trouble just as we had
in the last year or the year before
when there was no power and noth-
ing happened.

15 hrs,

There is another point worth con=-
sidering the desirability of allowing
the manufacture of power generating
machinery in the private sector. The
needs of power grow much faster than
the supply of power and it has been
estimated that the requirements of
power double every five years. In the
field of fertilisers we have made a
departure and it could be manufactur-
ed in the private sector. I do not then
understand why there should be any
hindrance in allowing the private sec-
tor to do this also. Qur experience
till now is that the public sector will

not possibly be able to meet our de-
mands,

Ancther important point that one
sees is that both in the case of irri-

gation and power projects, designing
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is done by the various state orgam-
sations though the Central Water and
Power Commussion helps and advises.
I was wondenng if we could not am-
algamate and leave all the work of
designing power and imgation pro-
jects in the Centre. This would mean
expert help to the States because the
Central body will have highly quali-
fled cadreg of expert engineers, Se-
condly, it will cut down the'costs also,
and economy is one of the things om
which we should keep our eyes.

Lastly, I come to fertilisers. Though
very late, the Government has at last
taken a pragmatic approach to the
production of fertilisers. The results

y, if I may touch the ques-
tion of land reforms, uld
this. Reforms are

ready made had not achieved the re-
sults, it could be possibly because they
are not good or possibly they were
not acceptable to the people. Rather
than go in for more land reforms, we
should try to consolidate our efforts.
‘What seems necessary to remember on

pendent on the attitude of the parties
to the 1ssue on land. In this respect,
we must make an earnest bid 1o satis-
ty both the land owner and the ten-
ant and then consolidate the gains of
reform s0 ta1 made. The problems ure
there The promuses uwre there. We
suggest an all-party mecting Let us
know what has been done. Give wus
facts. Let us not be given the promise
that these are being looked into. Ut-
most consideratiopg should be given to
the construction of wells, short-term
projects and medium irrigation pro-
Jects. Let us also know the program-
mes chalked out and the progress
made. I can speak about my consti-
tuency, If I want to find out what is
the number of wells, we do not gene-
rally get it. When we say that we are
going to draw up these projects, how
are we going to base our require-
ments? Possibly, the District Collector
knows how many wells are there, but
he does not have maps or the figures
to show where they are situated. The
figure may look all right to him. There
may be so many wells in his district,
but it may happen that while there
may be a clustar of wells in one
block, there is another block which
has nothing. So, let us have some kind
of scientific method; let us be more
methodical in our work; let us produce
new methods, new means and a new
system of knowing where we stand
and how to get our data immediately.
Let us know our figure of the last
week, or a month back or six months
back, and not the firures which are
three years old. Thank you.

Shri R. K. Sinha (Faizabad):
Mr. Chairman, Sir, I have heard the
spcaches delivered so far in this
House, and I know the gentleman
who shouts from the Opposition. I
have heard ‘two voices from the
Opposition since yesterday. One was
the voice of a marathon speech or
performance to be made only in man
rallies, ‘The other has to be the volce
of the private sector where new sche-
have been demandej and where
controversy has been pervading.
to tell this sugust Houge

séi
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through you that food is not a

of parties and State Governments
and the Ceniral Government. It is
an issue which should be solved on a
war footing, Just as for the freedom
of India, the defence of India, is
necessary, just as for the progress of
India socialism is necessary, in ‘the
same way, one of the basis demen-
siong of Indian freedom is that we
must be self-sufficient in food. With-
out self-sufficiency in food, this coun-
try shall not go forward; it is one of
the attributes of sovereignty that
mother India and her sons and dau-
ghters must be properly fed. This
question has to be seriously tackled
ang all the parties should come to-
gether. The Government of India
and the State Governments should
come round together, and instead of
using 1t &8s an issug of party politics,
let us use it as an issue which is of
national importance

When I came back to Parliament
from my comstituency, Faizabad, some
of the poorer people in my constitu-
ency said that the basic question is
the question of food, and the question
of prices. This cannot be tackled
without introducing certain basic
things. My friend in the Opposition
talked about the tenant and the
owner, I wish there wasg a time when
there would be no guestion of tenant
and owner; there should be only
tenants and tenants in this counftry,
who are the proprietors of the land.
There is no feudalism which has en-
cumbered them. It is because we have
been wvacilleting in our land reforms;
it iz because we have not given faci-
lities to the peasants that our food
production is lagging behind It seems
we must appease the foreign inves-
tors in India whom some ©f the lob-
bies in the Opposition might be
happier to welcome, but they must
- see that the more you appease the
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foreign investor, the more bur kisans
are forgotten. The more you bring
PL~480 funds into India, the more our
sovereignty is subverted.

They should understand that the
problem of increasing existence is at
stake. The incpease in population
may be because of g lessening of
mortality; may be because of better
health facilities, our population is on
the increase. We must realise that
the hungry millions cannot hope to
contend with China and Pakistan;
the hungry millions cannot defend
thewrr sovereignty and the progress
and integrity of this country.

Therefore, this problem has to be
taken away from the convas of con-
troversy 1 want to urge that the
youth of India should be conscripted
and they must be made to work on
the land We have surplus labour;
our youth 15 not irresponsible, pro~
vided we are able to trust it. In this
country, for ages, we have found that
our yoiuth is a commodity which is
not trusted. If you are young, you
are supposed to be irresponsiblel
We must know that youth is like a
volcano, It can be channelised into
a particular direction; and it can be
used. Let us, therefore, Yook to our
young students and to our youth,
whether the youth are of Tatas or
Birlas or the sons of Ministers; they
should be put to social service and
put to work The basic thing is to
do it on a war footing. We must
solve the problem of food in this
country, State-trading has to be
brought in. The anti-social tenden-
cies of the private sector which want
t{o deprive us of the basic fruits of
our freedom have o be taken szway.
The private sector may progress and
compete with the public sector only
as long as it does not become ant-
social Sometimes we are vacilla-
ting in our policies. W, talk of con-
trols and decontroly. We talk of
State-trading and but
we go back upon #. (Interruptions)
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perity where milk and honey were
flowing. Today, with a baggar's
bowl, this ancient giant is standing
in the Pacific Ocean for charity for
food from America and other foreign
countries! Shame on us! Therefore,
1 woulg appeal to the cheering friends
of the opposition, come out with your
manliness and let us solve this pro-
blem. You must have faith in the
system of democracy which has
brought you and me here in this Par-
liament. Only by cooperation and
by democratic give-and-take we can
solve this problem; not ovtherwise.

Shri N. Srockantan Nair: Sir, the
Congress Government have all along
been throwing the entire blame for the
failure of their policy on the failure
of the monsoon. Now they have
raised another demon, the demon of
devaluation. 20 years have elapsed
since India became independent and
during this period the Congress was
Tuling this country. Is it not a shame
to admit that after 20 years of plan-
ned economic development, we still
depend on the vagaries of the mon-
soon to feed us? 1Is it not a shame
to admit that we have done nothing
to harness the powers vf nature and
utilise them for the good of the
country?

Every year from 1048 onwards 1
have heard the Government comp-
laining 'that there was either to much
of rain or to little. After 17 years
of planned economy, we have not
been able to0 harness ‘the river waters
or subsoil waters for our cultivation.
We embarked upon grandiose sche-

our rulers were dishonest. In their
quest for power, the rulers forgot
to feeg the people. They forget that
feeding the people is their first and
primary duty. Therefore, we have

reached a very tragic state of affairs
in this country. After 20 years of
independence, we are depending on
foreign countries for more than 10
per cent of our food requirements, I
charge the Congress Government with
being negligent in tackling this pro-
blem on the following lines,

Firstly. they huave .. iled to enforce
land reforms so that the peasants
may have a real and abiding interest
in enhancing or ductivity. Secondly,
they have failed to provide ready
loans to the peasants by way of high-
er quality seeds, manure and money.
Thirdly, they have failed to produce
proper irrigation facilities. Fourthly,
they have falled to provide reason-
able prices for foodgraing, compara-
ble to prices which they get for cash
crops or the general priceline pre-
vailing in the country, Fifthly they
have failed to enforce a uniform
rationing policy ‘throughout the coun-
try, so that the surplus Sates are
benefited and only thesdeficit States
are made 'tp suffer, They, in short,
have failed to produce a national
policy regarding food production or
food distributiom. Sixthly, they have
allowed the surplus States to ride
rough-shod over the deficit States.
Seventhly, they have allowed the
hoarders and blackmarketeers to pro-
fit from scarcity and starvation that

Lastly, they have discriminated agai-
n#t the nationalities which yse rice
as staple food as against the wheat
eating people. They have aliowed
large-scale wheat imports and ‘they
have ignured completely the question
of importing rice into this country

mﬂeﬂ’ hmﬂcg devaluation with.
. The
vk nu people State
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which is the jssue of the adultery
between the Congress on the one hand
drid the imperialists on the other.
They need not hold the baby.

An hon. Member: Rice is the baby.

Bhri N. SBreekantan Nair;: Baby is
the subsidy you want us to pay. We
are not prepared to pay that. We say
the Central Gover»ment is responsi-
ble for raising the price of imported
foodgrains and also for imposing the
subsidy.

Sir, 1 come from the deficit State of
Kerala. We produce cash crops which,
now, according to the devalued rates,
may bring about Rs. 175 crores as
foreign exchange. But we do not
have foodgrains. We depend on
70,000 tons of foodgrains sent to the
State every month from some parts of
India. It was®generally being sent
from Andhra. Now the Government
of Andhra says that it can send only
45,000 tons and that too only for the
next two months, We have introduced
rationing. We give six ounces per day.
We introduced rationing so long ago
that our people are dying inch by
inch during the last several years.

Yet for the balance 25000 tons
there is no other source for
us. Madras says she cannot do

it. The Government of Mysore
also has expressed its inability. We
have to get the required quantity of
foodgrains, Moreover, in the months
of May and June the Andhra Govern-
ment has said that it cannot give us
anything. Where are we to go?

not the Central Government responsi-
ble to supply the necessary amount of
rice to a State which is providing a
large amount of forelign exchange
through the cash crop productions in
that Stater We are given six ounces
of rice which is a chicken-feed. In
Madras they get 12 ounces per head
per day, In Andhra they get 14
ounces, So we are third-rate citizens
enjoying the lowest, minimum conal-
* deration at the hands of the Govern-
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ment of India. Even then, to wain-
tain even this supply of six ounces
per head we are hot given e¢nough
graing, Is it fair? I ask you, Bir, I
ask this House, 1 ask this couniry, is
it faur? If you say it is fair, then our
only course is.to reso~t to some other
means. Either the Centre must take
the responsibility of feeding the
people of this country or allow the-
deficit parts to go out of this Union
so that they may establish their own-
sovereignty and try to seek thelr
fortune elsewhere.

An hon. Member: You are trying
to go out?

Shri N. Srockantan Nair: No, If
you cannot feed us, if you cannot
undertake full responsibility, we will
go, we will be independent and we
will try to seek our fortune elsewhere.
We have cash crops which will fetch
us rice. At least the foreign exchange
that we earn can get us rice from out-
side. 1 am not anxious to go out of
the Indian Union. I am one of those
who fought with Shri C. P. Rama-
swamy Aiyar against an independent
Travancore. Today the policy follow-
ed by the Central Government is such
that the people in Kerala are forced
to go sometimes beyond what. ...

Shrimati Tarkeshwarj Sinha (Barh):
We fought the baitle of Kerala in the
AICC and we secured a bigger quots
of food for Xerala. Yet the hon
Member is uncharitable.

Shri N. Sreekantan Nair: Bhe does
not know the problem. She has been
a Deputy Minister but she does not
know even the ABC of the problem.
We produce only 40 per cent........
(Interruptions) You sit down there.
(Interruptions).
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cannot be intimidated like this, If he
<annot understand my point, what
can I dot He was charging us that
we are pot aware, or we do not try
to u.ndu'nmd or appreciate the prob-
lh and that we are treat-
in a step-motherly way.
“To Lhat I said that we are fighting
the battle of Kerala in our Congress
party meetings, in AICC and that we
are trying to get more for Kerala. In
fact, in the last Jaipur session we
testored a bigger quantity of ration or
«<quota to Kerala. Instead of being
grateful for that, the hon, Member is
abusing us like this.

fE

Shri N. Sreekantan Nair: We are
getting only 8 ounces of ration a day,
for a very long time.

Shrimati Lakshmikantamma (Kham-

man): Since Andhra was brought
into the picture, may I say....
Mr. Chairman: Let the hon. Mem-

"ber be allowed to speak without
interruption.

Shri N. Sreekanian Nair: Yes, 1

am not vicelding, and I em n posses-
vion of the floor.

We are earninz a good amount of
toreign exchange for India. A portion
of that can be allotted tor the import
of nce for Kerala., Then, we have
got dried prawns which Burma wants.
It can be included in the barler trealy

‘with Burma. Then we will get more
rice from Burma. If some such mea-
sgures are adopted, I think the people
‘of Kerala will get a little more of
rice.

As I said at the beginning, the
-people of Kerala are put lo very great
difficulties and they are dying Inch
“by inch for the last so many years
because our ration is only 6 ounces a
~day.

Shri Jagjiwan Ram: He does not
look like that,

ghri N. Speekantan Nair: That is
neither here nor there. Neither does
fthe hon. Minister look like a person
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coming from a starvation area of
Bihar. 1 come from Kerala
and he comes from Bihar and
neither of wus is a real speci-
men of our States. So, in the end,
I would requcst the hon. Minister to
consider the problems of Kerala
sympathetically and give that State a
pioper deal.

Shrimati Lakshmikantamma: Mr.
Chairman, | am glad we are having a
{ved debate. Yesterday, an hon. Mem-
ber from the other side, representing
the Swatantra Party brought in the
Swatantra philosophy of steel plants
and big industries. Actually, in the
First Plan we did give importance to
food. In the next two Plans we gave
importanc2 to industries. The hon.
friend rroin the other side who spoke
muzsl know that even for food produc-
tion we need agricultural implements
for which the mother industry is the
steel industry. I am glad in the
Fourth Plan we are going to give
added importance to food production.

Shri K. Lakkappa: Since the hon.
Member is on the point of a steel
plant mny I take this opportunity to
emphasise again the necessity of a
stee]l plant at Hospet? Mysore has
beun given a step motherly treatment
in the location or steel plants. The
fifth steel plant controversy has not
yet been settled.....

Mr, Chairman: 1 would appeal to
the hon. Member to allow the lady
Member to proceed with her speech.
Up till now not a single lady Member
has spoken. So, let this lady Member
be allowed to contifrue her speech.

Shrimati Lakshmikantamma: I only
quoted what a3 member from the other
side had stated. We have never
neglected agriculture. In fact, agri-
culture is the base for all industries.
We have been facing adverse situation
in the country for the past two years.
Nobody denies that. Nature was
against us.
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this country sed-pufficient in food.
No wants to go in for aid, Whe-
ther we call it a begging bowl, when
we cringe before other countries for
food or other aid, they are mot un-
justified in thinking it is a dole. But
the fact is that we pay for every
food grain that we get into this coun-
try; in fact, every aid that is taken
is paid for, Still I agree with the
feeling of hon, Members that we sho-
uld end this kind of going to other
countries for our food and other
needs. We must become self-suffi-
cient in all ficlds of our economic
activity as early as we can. This 1
hag suggested even last time When
I came as g new Member to this
House my first spcech on food debate,
when Shrt 8 K Patil was the Minis-
ter, was ~hat we should become sclf-
sufficient in food and that we should
not face a situation which we faced
during the Sccond World War wher
Burma stopped supplying 1ice to our
country.

The hon Mimister in his note has
said that we have to face more scvere
situations 1n the country gs far as
food is concerned The only way
out now is to distribute as best as we
can the foodgrains that are avai-
lable For that we should encourage
the private individuals to participate
in the distribution of foodgrains
There are several institutions which
have been undertaking social work,
humanitarian work and other work
I do not see why we should not en-
courage these pevple to come forward
and participate in this economic
activity of our country.

Then, I was also & member of the
Kerala Committee and we have all
sympathy; it is not as though it is
because some Govermment ig there
in one State and another in another
State. Food is humanitarian problem.
1 do not think any government with
any sense of understanding wil] neg-
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DMK as the Chief Minister, But the
hon friend blames Andhra, whereas
the Madras Government is supposed
to be surplus, though not highly sur—
Plus . ......

An hon. Member: Not surplus.
Shri Sezhiyan: Marginally surplus.
Shrimati Lakshmikantamma: They

have declared that they have a deficit
of 1 lakh tonnes of rice.

An hen. Member:
mean by that?

What do you

shrimati Lakshmikantamma; It is
funny that they have said that they
will seal all the borders. When we
queshoned some of the pcople who
came to Andhra whether they were
also going to seal the Andhra border,
they just laughed and kept quiet, be-
cause sealing the border with Andhra
will affect them.

It is not a question of a Congress
Government or a non-Congress Gov-
ernment, when from Madras they say
that they are not in a position to sup-
ply any food to the adjoining State of



saying that we want to eat only rice
and nothing else? We must all try to
adjust within our i
available and we must ask our people
to change their food habits,

once again, I would like to say that
we must dispense with the depen-
dence on foreign food supplies as soon
as possible. All the big projects, like
the Nagarjunasagar project, should be
completed as early as possible, You
must concentrate all your efforts to
complete this major project at the
earliest and 1 am sure—the hon. Minis-
ter for Irngation 18 also here and he
will bear me out—it will bring 22
lakhg of acres under cultivation. If
you are in a position to supply ferti-
liser and all the facilitics for irriga-
tion, Andhra State alone will be able
to wipe out the entire food deficit in
the country. 1f Mr, Sreekantan Nair
can get us all these facilities, we will
be able to supply as much rice as he
wants for his State and even more
than that.

Then, there is a small project like
Kochampad project which will yield
resultg in the shortest possible time
if it is modified suitably.

Further, in the present situation,
We must take to more and more in-
tensive cultivation. We must give all
the facilitles, such as, {irrigation,
bunding, fertiliser, pumping sets, ete.
to the same plot of land. All these
facilities should not be diversified to
different areas. All these facilities
should be given to the same plot of

land s0 that the effect is cumulative.
We must go in for intensive cul-
tivation.

As the hon. Member on this side
said, food is not pertaining to one
party or the other. It is the national
problem and we should all treat it
above party lines. We will give all
our cooperation in the non-Congress
States and I hope the same coopera-
tion will come from others go that we
will be able to solve this problem,

Shri Sonavane (Pandharpur): When
ig the hon. Minister replying to the
debate?

Mr. Chairman: At 4 p.m.

Shri J. H. Patel (Shimoga): (Spoke*
in Kannada).

Shri N, Sreekantan Nair: On a
point of order. According to Article
120 of the Constitution, no Member
can speak in this House in any
language other than Hindi or English.
1f the Speaker or Chairman allows
him to speak in his mother-tongue,
the Member concerned must have
submitted a translation of it earlier,
so that we have the benefit of the
translation through this mechanism.

Mr. Chairman: The hon, Member
may kindly resume his seat.

I believe the rule, the procedure,
that has been referred to by Shri
Sreekantan Nair is the correct pro-
cedure in this House. When an hon.
Member wants to speak in a langu-
age which is neither English nor
Hindi, he is allowed to speak, but be-
fore that he has to submit an English
translation of his speech to the
Speaker. Since this has not been
done by the hon. Member, I am of
the opinion that he should speak
either in Hindi or in English.

Shri J. H. Patel (Shimoga): (Spoke*

in Kannada).
Nr, Chairman: I

believe, some
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other hon. Member will have to be-

called.

*For English translation of the main speech in Kannada, please see &dl.
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oft oiee anee : dor it e
wfewrr & woedz 120 ¥ ag urs &
giteft wit fireft & wifforr W wrew
AT FT-ATAT F o AT wwr g W
i femwr e ¥ ¥ wgtaw
T T w1 v §, & wgm fe
I IE AT R wwE Oy
&1 AT § | wW AT wwew, wo T
AR Afgan, & feh o qid &
wfafarr amer wrar &1 g@w fan,
o fF wre Sac ¥ ¥ ) 39 & fao ogy
TATHT T A vk 91 1 7O frdew g fw
s A qfoEr srow el ¢, ag w4
a1 § 1 g7 fog wTe AT qea W
:ﬁr-ﬁmq—w‘n‘l‘mﬁ!&mi

|

Shri J. H. Patel:
Kannadu) .

Mr Chairman: The hon. Members
will kindly resume their seats, I
appeal to Mr, Limaye who came to
me to request me to allow him to
speak, to ask him to sit down.

Shri K Lakkappa: On a powmnt of
order. (Interruptions).

Mr Chalrman: I may plcase be al-
lowed to 1eply to the question that
Mr. Yadav raised. The hon. Member
may please permit me to speak.

Mr, Ram Sevak Yadav pointed out
the example of Dr. Lohia’s speaking
yesterday m, what he said, Bengal.
In my opinion, knowing as 1 do both
Bengall and Hindi, what Dr. Loahia
spoke was equally Hindi and equally
Bengali. He wused the word
‘Ashobaniya’, which is equally Hindi
and equally Bengali. Therefore, Mr,
Yadav cannot quote it as an excep-
tion to our rules of procedure. There-
fore, this rule will be stuck to, Un-
less the Speaker himsel! allows, this
cannot be done. appcal to the hon.
"Member that, if he is not in a position
"to gpeak either in Hindi or in English,
"he shall have to seek the permission
«of the Speaker for that,

(Spoke* in
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ber kindly resume his seat?

SBhrl K. Lakksppa: On a point of
order. My point of order is this. My
hon. friend has raised the point under
article 120 of the Constitution that a
Member of thig House who wishes to
participate in a debate here should
either speak in ‘Hindi or in English.
The arrangement so far in this House
regarding translaticn is only for
English or Hindi. But the Constitu-
tion provides the guarantee and res-
pect for al] the language of India
included in the Eighth Schedule.
Kannada is also includeq in the Eighth
Schedule. When we took oath in this
House, we took it in Kannada, be-
cause we love Kannada, we love our
mother-tongue. ...[Spoke in Kan-
nada). (Interruptions).

Shri K. N. Tiwary (Bettiah); On a
point of order.

Shri K. Lakkappa: When I am on
my legs raising a point of order, how
can my hon, friend interfere?

15.42 hrs.

[Mgr. Derury-SpeAkEr in the Chair].

My point of order has not been dis«
posed of. So, how can there be an-
other point of order now?

Mr, Deputy-Speake:: What is the
point of order?

shri K. Lakkappa: 1 had raised the
point of order....(Interruptions),

oft wrk wothie (wsa€ xfior) -
I FAET, AT WATYT FT TW
8 ) o saeaT wTywrag e,
My Deputy-Speaker: All hon. Mem-

bers may please resume their gedts.
T shall listen to all points of wnrder.

mhtrmhﬁondﬂﬁmh peech In Kannada, please sée COIA
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‘Who hag raised the first point of
order?

Shri K. Lakkappa: I had raised it..

8hri N. Sreckanisn Nalr: Primarily
1 had raised it.

Shri K. Lakkappa: My point of
order arises not only from the Rules
of Procedure formulated by ug but
also from the Constitution. Under
the Constitution, all the fourteep lan-
guages of this Republic of India
should be equally respected They
should command equal respect. equal
love and equal admiration, because
they comprise of all the languages in
all the States, and thereby we feel
unity indiversity, That is how hon.
my friend had started his speech in
Kannada. But g point of order had
been raised by another Member that
unless there was 5 translation of the
Kannada speech in Hindi or English,
the Member should not participate in
the debate, That was the point of
order that he had raised under article
120 of the Constitution.

I would submit that we are elected
by the people. Before that, we are
allowed to subscribe our oath before
the returning officer in any language.
In our constituency, for instance, we
have subscribed our oath in Kannada.
As goon as we were declared elected,
we came here and we subscribed our
oath in Kannada, English, Hindi or
any other language, as the case might
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ot ool woie : Iumsay wEaE,
AT Swer W O §, AW e &
qe T e

Mr. Deputy-Speaker: I am on my
legs. There must be some order. A
point of order should not be a point
of disorder. I will explain....

Shri K. N, Tiwary: Before you ex-
plan....

Mr. Deputy-Speaker: You have
taken the oath of allegiance to the
Constitution; whethey it is in the name
of God or it 15 an affirmation is im-
material. When you have taken that
oath, as all of us have, we are bound
by the Constitution. If there Iis
specific provision regarding the use
language in this House in the Consti-
tution, that must be adhered to
every Member. 1f there is a gen
grievance, 1 realise the difficulty. If
sections of the House feel that there
is not equality to every language that

=

5g

methods. But if we take a course of
action violating the fundamentals of
the Constitution, it is a serious matter,
because the Constitution is wsup-
reme. . .. (Interruptions).

oft wy fod (%) © W e
A ? e o A, o e
ww A &

wff TR dww qrEw:  IUTSAE WEY,
% art Py g P 2T §, W a@
e fifsm
Mr. Deputy-Speaker: I will read out
thig article. I am prepared to argue
with him. ...
ot g femd . AW WEET,
oY T A T gfad, I W F
oo ffac, wH AT
Shri Seshivan: It does not come
under fundamental rights; it comes

under some other provision of the
Constitution.
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Mr, Deputy-Speaker;: There is a
provision concerning the use of langu-
age in the House in cage 2 Member iz
not in a position to express himsalf
either in English or in Hindi., If a
Member 14 in a position to express
himself either in English or in Hindi,
the question does npt arise, Of
course, he has a right to raige this
1ssue, and he has raised it. But 1
would suggest to all Members one
thing. We 1n this House are living in
complete harmony, though there are
14 or more languages spoken in the
country That 1s admitted So long
as we are here, we co-exist, we live
in amity regarding languages. If
you want to pick up a quarrel, it is
perhaps justified, To express oneself
in one's mother tongue is naturally
more forceful.

Shri Sehiyan: And more adequate,

Mr. Deputy-Speaker: But even then,
at the present juncture if somebody
wants to take up this issue in such a
manner, I do not think I have any
remedy

o vy fewd IRy wERE, W
T4 %1 FHE ¥ AR o0

oft arek worhrTTYe wERE, &
Wi wwE ® e g, W AT giAG |

Mr, Deputy-Speaker: This is grticle
120

“Noiwithstanding anything in
Part XVII, but subject tp the
provisions of article 348, business
in Parhament shall be transacted
in Hind1 or English:

“Provideq that the Chairman
of the Counci] of States or Speaker
of the House of the People or
person acting as such, as the case
may be, may permit any member
who cannot adequafely express
himself in Hindi or in English to
address the House in his mother
tongue”.

Shri Sexhiyan: What about a Mem-

ber who does not know English or
Hindi?
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off wel woifeew : wsaw WET,
#7 soweaT ®TAWT § | wrowT sy &
T Y ergtewy o a<w fesmr g0
st 115 (%) % ¥ farg

“Directions by the Speaker
under the Hules of Procedure
and Conduct of Business in Lok
Sabha" .

ot wa fomd . /fgm Fxwarr &
HTF SqETqT &, YTAGAMRE A W A0
Al

oft wmi woRfraw - dfagma o @
a7 A 3 faw wrar & g S
I W H gW I A awA B ag
T® §&F EY VAT T | qGT 9T A syEwqr
FT 9% G AT ¥ —ag FA % oo
v 1 a9(AT @7 Z g, ag T
g | TRy 4 g8 Wi Sy faet gk
g9 9T & GAIATE —

“115-B A member addressing
Lok Sabha 1n a language other
than Hind:1 or Enghsh shall fur-
nish a translation of his speech 1n
Hind: or English and such trans-
lation shall only be printed in the
official report of the proceedings
of the House with a footnote indi-
caling the language i1n which the
original speech was delivered....”

“Provided that where a membcr
does not furmish a translation of
his speech in Hindi or in English,
the fact that the member spoke
in a language other than Hindi or
English shall be mentioned in the
official report of the proceedings
of the House with the remark that
the member did not furnish o
translation of his speech in Hindi
or English”.

Iveqw wEwq & on @ i W
oY & avw wd o wew g fe
T3W "THw wwWE W ¥ @ 7§ § A Iw
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wwr § I e ®Y e s
Ty ¥l wrehywy & wmre
9T Ay ALT I WA e w3 A
aed § wa T T ¥ I WA 5
o e N dgrm
v fedy % v ¥ fow dare
g Wy AN W & 3@ gl i aAery
T . (vaww)

Shri Randhir Singh (Rohtak): It

wil] take double the time; it is a
waste of time.

st ww food : awr @t @ v

¥ & 7 F way war ¥ @ far
AT | IUTAW REET WA W9

arer # w9 fawre v At
s & forg e g aww & Foro
o g W M & faw wewr @
¥H § ¥ 07 WA AT WRE i
AT WA A o F fer 3 aurd

&t sfea ot 39491 9% i aerw w1 QT
g1 &7 +vfEe

Mr. Depaty Speaker: As it is you
have to submit a wsanslation. There
is a provision that you can speak
in your mother toungue.

oft wy fod @il & w9 I
EARH HET § 1 o9 g% waar #7
RIS @R YW BV %7 WWT  Ag
w3t | Twie g wEa B fr s

Mr. Deputy-8peaker:
ten to me.

Language is a sensitive element
Let us all understand it. I1f a chan-
ge is sought in this manner, it is not
Pporsible, If there is unanimous
opinion, then there are other ways
of bringing about a change in the
orocedure as well as in the Consti-
tution, I am prepared to read the rule:

“A member addressing Lok
Sabha in a language other than

Please lis-
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Hindi or English shall furnish
a translation of his speech in
Hindi or in English and such
translation only shall be printed
in the official report of the pro-
ceedings of the House with a
foot-note indicating the langu-
age in which the original spe-
ech was delivered ;

Provided that where 3 mem-
ber does not furnish a transla-
tion of his speech in Hindi or
in English the fact that the
member spoke in a language
other than Hindi or English shall
be mentioned in the official re-
port of the proceedings of the
House with the remark that the
member did not furnish a transla-
tion of his speech in Hindi or
English.”

Just hLsten. I  would certainly
petmit to speak in whalever is his
mother-tongue, provided . . . (Inter-
ruption) . . . later on, when the pro-
ceedings, the record of the speech has
to be kept, naturally, yvou will have
to admit, abide by these rules, (In-
terruption).  Just listen. So far as
the use of your mother-tongue is con-
cerned, if you do not follow this pro-
cedure, 1f you are allowed to speak
in your mother-tongue and it is only
mentioned that you spoke in such and
such language, it will appear in the
proceedings . . . (Interruption).

sfyag famd - AW AT AT |
Shri 8. M. Banerjee (Kanpur):
We will give you a translation of
the speech by 5 O'clock today.

Mr. Deputy-Speaker: Once the
orocecdings are complete, later on,
for the translation of the speech to

be inserted—that provision is not
here. (Interruption) ... Yes, Shri
KXK. Nayar.

Shri George Fernades rose—

Mr. Deputy-Speaker: I have call-
ed Shri Nayar. [ will not listen to

any one else now.
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An hon. Member:
order.

Mr. Deputy-Speaker: That is also
a point of order,

st wi soifww : ¥ gET
YT FT AW 0 ag Ay 115 @
Fraw & aroger x@ & % g uw
HTET ) AN w7 whwerc § oy o ¥
Tt T T KT 9w § o & oF o ard
qew ¥ farirQ w o get da @
& 7 ¥ wr § 99 qw 6 frsterd
*Y frwe & agi wvar § ot o dw &
amy waAl & I qUA ¥ g
wfgwc § | a% wrw fiedt o Frowy
wY T I I3 w1 vy § fe A
TR BT GER WYX NI w7 s
T wifgy st 99 & ¥ ¥ agi 9¢
Wy & wfgy sSfew 7 -
SE v ¥ fag ..

Mr. Deputy-Speaker: This is not the
way. I would appeal to you to sit

It is a point of

down. Please resume your seat.
(Interruption).
Shri K.K. Nayar (Bahraich) : I

want to submit one thing. I happen
to be a Member born in a non-Hindi
speaking area. From what I have
heard, I find that the attempt is ¢o
make the directions given by the
Speaker paramount and superior to
the provisions in the Constitution, I
feel that it is incorrect. If the pro-
vision in the Constitution irks some-
body or is galling to some person, the
proper procedure is to alter the Con-
stitution and to make a provision
{Interruption),

An hon. Member: You have taken
your oath in Hindi, (Interruption).

8hri K. K. Nayar: I have taken my
oath in Sanskrit.

The proper method will be, the
proper procedure wil] be, to alter the
Constitution. I am not aware—of
course, the Speaker is an august per-
sonality, he has his functions—but I
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have not heard it said anywhere that
the Speaker is above the Comstitu~
tion. _ The Speaker's existence is
guaranteed by the Constitution; his
functions are gusranted by the Con-
stitution, and I say that you canhot
take any decition which will be
against the Constitution; whether
that be in your discription or not,
you will have to obey the mandate
of the Constitution. Simply because
their is a direction in this book
which lends itsel? to ambiguous
construction, you cannot ignore the
mandate of the Constitution. That
is my submission.

Several hon. Members rose—

Mr. Deputy-Speaker: Order, order.
I will given an opportunity to every-
one.

Shri J, M, Biswas (Bankaura) :
Sir, on a point of order. On the very
first day, when I entered Parlia-
ment, to take my oath, I was allow-
ed to take the cath in my mother-
tongue, Bengali, and for that, I was
never required to submit anything
in writing to you, or at a subsequent
stage. I wag not asked to submit
my speech in writing. If you want
in this particular case,~the hon.
Member is willing to give that to
you in writing also—that it should be
done here and now, that is irregular.
You allowed me on that day to take
my oath in my mother-tongue, Ben-
gali. and never wanted anything like
a translation.

Shri Randhiy Singh: The provision
to take the oath in Hindi or English
or any other Indian language men-
tioned in the Constitution is there.

16 hrs.

st wel  wenfiaw - ST
T A g § 1 sndffesr ¥ oy
wererw T & FE W AR v w0
s e § Y ag sehfew § wrr
wifigd 1wrere € 7w wig e e
frow & ot o Fraw oY aow Iy

=T % % s g gw age iy At
o & qeErd gl wnr o awdc
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o= w sivedfvfee 3 aff o | oy W
oo Wl w1 oS wwr
v fod g o fe qug & agf 9%
aW N Ay T AGH WL R
W we aweq § S el % woeht
e vt | fedt & s ¥ wot aw
w dw fegr | 99 AFQT & AT
9T W WX YW wIw @
s I & wt fe gu weet o ggr
ST AT gY, 9T A = @ww w7
& a1 ®rk T4y gETE qw w7 ) N e
¥gg ¥ AT wEr @), ar & Wy
w1 fraw & 7y feelt & wror oot s
wWifs g AT 97 9r A AR W
W HUT |

vq faly s ¥ o T qoen
fretatag a1 v frw W
WTT WP AR ST anfed Wt gH
WAt e i ey e wieere o
arar arfegd 1 § 99 w1 AT WX E
gk 9 W@ERTT |

Shrimati Sushila Rohatgl (Bilhaur):
On a point of order, Sir. May I ask
specifically whether the House is dis-
cussing the food situation, the shadow
of death lurking round every nook
and corner of the country, or have we
taken up the language issue? Is it
food that we are going to give to the
starving population of our country ar
the medium through which we speak?
(Interruptions).

Mr. Deputy-Speaker: I will listen to
the hon. member in his mother-
tongue, (Interruptions).

Shrimati Tarkevhwarl Sinha: We
cannot be intimidated like this. On
& point of order, Sir. We are follow-
ing a procedure of recording all the
proceedings here. We are given back
a topy of the proceedings as they
have taken place in the House, with
the permission that has been given.

Now by not following the previous
rule that the person has to give a
translation, how are we going to be
assured that the person who is giving
the translation of the speech is the
same gpeech that he has delivered on
the floor of the House? If the trans-
lation is in your hand, you are in g
position to ascertain and know whe-
ther it is the same. Otherwise, how
are we going to ascertain whether
what the hon. member gives ig the
same gpeech which he delivered here?

Mr. Deputy-Speaker: I have follow-
ed your point,

Shrimatt Tarkeshwarl Sinha: Sir,
are you going to give a ruling on
that?

Mr. Deputy-Speaker: I have follow-
ed the hon, Member’y point. I am
giving my ruling on that (Interrup-
tion) .  Please resume your seat. I
have permitted the hon, Member,
under the rules as it is provided, to
deliver his speech in his mother
tongue. 1 have explained all the
provisions of the Rules of Procedure
as well as the provisions of the Con-
stitution and the directions. 1 en-
tirely agree with the hon. Member
that wherever there is a little wvari.
ance between the Constitution and
the Rules of Procedure, the Consti-
tution is supreme. With all this I
must say, the hon. ladv Member has
raised a point and cast some asper-
sion. She raised a doubt whethey the
sprech delivered here and the trans-
lation submitted later would be the
same or there would be some changes,
The only thing is, if the hon. Member
certifies that it is a true translatiom,
as he has taken the oath, we must
consider it as true. We must con-
sider every Member a8 very honour-
able. Therefore, those who are eager
to speak in their mother tongue, as 1
have given a ruling just now, they
will be permitieg as provided in the
Rules if they submit a translation
certified by them as true which the
office will have to accepk
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[Mr. Deputy-Speaker]

There is one more point. I have
ts minke this observatiin. As the
hon. lagy Member over there observ-
ed we are discuszing the food situa-
tioa which is rather in a critical stage.
If hon. Members {ry to raise an issue
which ig not directly concerned with

1
£
3
!
:

Shrimati Tarkeshwarl Sinha: I re-
fuse to sit down . . . (Interruptions).

Mr. Deputy-Speaker: Please sit
down,

Shrimati Tarkeshwarli Sinha: Sir,
may I raise another pomnt of order..,

Mr, Deputy-Speaker: I will give
you an opportunity. Please sit down,
You will have to obey the Chair (In-

flouting the Chair whether they be-
long to this side or that side (Inter-
ruption). I am telling the hon. lady
Member. Let the hon. Member finish

Mr. Depity-Speaker: Plesse sit
down. 7T simnot permit her now. Let
Rl finish his speech, Lat him say
whateVir he has to say. Let o5 give

L
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Mr. Deputy-Speaker: Please sit
down. I will have to name her.
Shrimati Tarkeshwari Sinhs: I want

to know whether I would be allowed
to raise a point of order.

Mr. Deputy-Speaker: I would requ-
est Shrimati Tarkeshwari Sinha to
leave the House. Bhe is disturbing
the proceedings,

Shrimati Tarkeshwari
I know......

Mr. Deputy-Speaker: It is a ques-
tion of order. Do not question fit,

Shri Randhi Singh: Sir, she is
raising a second point of order,

Mr. Deputy-Speaker: I will consi-
der that later. Now she will have
to leave the House, Shrimati Sinha,
I have named you. You will have to
leave the House, Flease leave the
House.

Shrimati Tarkeshwarl Sinha @
You would not allow me to raisc a
point of order.

Mr. Deputy-Speaker: Not now

Shrimati Tarkeshwarl Siaha: All
right, 1 will leave the House. But I

Siaha: May

Mr. Deputy-Speaker: Not now
Please listen. She may leave the
House.

Shrimati Tarkeshwarl Binha: May
I know why I have to leave the
House?

Mr. Deputy-Sptaker: 1 will listen
to you later on. Please go out now,

sarimati  Tarkeshwari Sinbas @
Could you not give the reason?

Mr. Depuiy-Spoaker: Not now....
(Interruptions),
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(Shrimati Terkeshwari Sinha than left
the House)

My. lputy-Speaker : Now hon.
Members of the opposition are ap-
Plauding my decision. I would re-
quest all of them to obey my orders

and sit dowm ... (Interruptions)
Shei Sheo Narain (Basti): Sir, on
a point of order . .. (Interruptions).

Mr, Deputy-Speaker: Order,
order. I will take the same step
against them also it they disturb the

proceedings like this . (Interrup-
tions)
Order, order. The Prime Minister

is interveming Will you all please
listen?

The Prime Minister and Minister
of Atomic Energy (Shrimatl Indira
Gandhi): Mr Deputy-Speaker, I do
not want to question your ruling;
let the hon. Members speak accord-
ing to whatever your ruling is; but
1 would suggest to the hon. Members
opposite that if, perhaps afterwards,
we could sit and discuss this matter
of mmultaneous transiation we
could find a way out. There are
certmin practical and technical diffi-
culties whith we have to overcome.
We will consider all these matters.
So, T would suggest that instead of
having a heated argument in the
House itseld we might afterwards
consider it. Actually, yesterday one
of the DMK members raised this

and we were thinking of hav-
a further discussion.

Mr. Deputy-Speaker: Now, let the
mmmmw

Shei Pabadia (Hindaun): Why was
the hon Member asked to leave the
House® Are we school boys to be
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turned out like that? . ..
tions)

Shri Raandbir Singh: Sir, there
was a point of order rased by
Shrimati Tarkeshwari Sinha . . . (In-
terruptions)

oft agvigar : s sqEgT § g
VAR § | ITET 40 Frwrenn § a7 2w
AT AT £

(Interrup-

Shri Sheo Naraln: We are also
the representatives of the people....
(Interruptions),

Mr. Deputy-Speaker: After the
hon. Member has finished his speech,
I will certainly permit the hon. Lady
Member to enter the House and raise
her point of order ... (Interruptions)

ot agfgmy oo ey ow
Taw T RS E 1 WOh W
waEre ¥ faQeeawy gw ®Ew aam
s@E

Shri P. Vemkstasubbalah (Nan@-
yal): We are not going to take it
lying down, We want to know why
the lady Member has been made to
leave the House. Why was it done?
As g protest we are staging a walk

out

(Some hon, Members left the House
at this stage)

16,15 hrs.

[Mr. Sreaxer in the Chair]

5

Speaker: Since 1
language, 1 can gee if
anything wrong. Llet him

Shetzont! Lakshmikantamena:
before that, ] want you to give
ruling The hon, Ilady
wanted to raise a point of order
a cartain issue.

&

Mr.
that

H H

|
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[Shrimali Lukshmikaniammal]

The Deputy-Speaker disallowed it
ang named her., We would like you,
as the Speaker of the House, to tell
us  whether we. Members on this
side, <nculd be wiciims of the fuascist
trecds of these psople . (Interrup-
teomn

My, Speaker: Now
urther.

iet

us Proceed

Shri C. K. Bhattarharyya (LRai-
ganj): 1 would like to make one
submission. Under article 120 of the
Constitution g Member is allowed to
speak in a language other than Hindi
and English provided he is not in a
position to express himself adequa-
telv either in Hindi or in English.
Please azcertain from the hon. Mem-
Ler whether he is not ahle to express
himself either in Hindi or in English.
First you should ascertain this from
him . . (Imterrupticn). When the
hon. Member approached me for per-
missian to speak. he spoke to me in

English . . . (Interruptiony

Shri Mohamed Imam {Chitra-
durza): The Deputy-Speaker per-
mi‘ted  him to speak in Kannada,
with which we all agree. Now the
ruling cannol be changed. We will

request vou to albw the Member to
continue and finish his speech.

Mr. Speaker: The Deputy-Speaker
has already oermittei{ him to make
the speech in  Kannada. Whatever
the rules are. that ~aa1 be verified
later on. We shall 1nok into that.
Bu* wa presiime that the hon. Mem-
hes is nrot ahle tn epeca’t in English. .
(Interruniion),

Some hon. Members rose—

Mr. Speaker: When I am on my legs
I do not wowt ta hear anybody. Let
us be absolute'y clear about it. A1l
of uz canviat stanqg up together and
shout, Thn Neputv-Sseaker has per-
mitted him. Whoevar i; is, either on

*The original speech was delivere.l
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this side or on that side, I am not
talking of uny particular side but I
am talking of the whole House—he
has permitted it already ad the hon.
M:mber has begun his speech. At
this sfage T am not prepared 1o g0
into the ouestion whetber he knows
English. Hindl or anything clse. Let
nlin spesk. ! lnow Kannada and 1
will be aide to [ollow it and tel]l him
i there is anything objectionable,

Shri J H. Patel: *Mr. Speaker, Sir,
am exfremels nappy and thank you
very 1nuch for allowing me to exer-
¢i1se my consiitutional right ie. to
-wisk in my mother tongue.  More-
over it is a matter of great pleasure

that you can also wunderstand my
language.
Sir, whal we are discussing now is

nog the language problem whether it
is Hind1 or English. The prcblem be-
fore us and before the whole country
i~ that of the scarcity of food. I
would like that a national Commit-
tee be appointed to go into the whole
problem of focd scurcity. This Com-
mittee zhould have the benefit of co-
enersion of all the political parties in
India.

vow 1 wish to draw your a‘tention
and the attenticnp of the Government
of India to the food situa'i®n yrevail-
ing in some of the famine districts of
Mysore State. Sir, the total percent-
age of irrigated lang in Mysore State
is only 8 per cent whereas the
neizhbouring States of Andhra P:a-
desh andq Madras have ircigated land
two to three times more than that of

the Mysore State. Even then I am
surprised 1o see that Mysore State
has been considered as a surplus

S'gte and h-~= ngt been mentionad in
this book—The revew of scarcity
ani food siva*i~r in Inlie’. Hence
I reauest thit Government should
attend to the needs of the Mysore
State as re~ords th? food esoecially

in Ksnnada.
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in respect of four fo five districts viz,,.

Belfiry, Guibergs, Bljapur and Mysore
districts. “Government should declare

During the last eight years the Gov-
gmment of Mysore appointed several
committees to go into the guestion of
{rrigation facilities to be provided in
the State. All these Committees have
submitted reports to the State Gov-
ernment but nobody knows what ac-
tion has been taken by the Government
on these reports. I strongly suggest
that whole governmental machinery
concerned with the irrigational work
should be immediately reorganised.

The Government of Mysore should
provide to the farmers, agricultural
implements, kerosene, cloth etc. at
cheap rates at which they can afford
to buy these essential commodities.

Food Corporation of India is
operating in Mysore State. That Cor-
poration has turned out to be profit
making body, the profit being shared

fective. For example, at some places,
the Corporation purchases rice at
Rs. 1.50 a kilo and at other places it
purchaseg rice at Rs, 1,55 and Rs. 1.60,
I request that the procurement policy
should be rationalised and the zonal
system should be abolished.

I want to make one more request to
you, 8ir. The Members of Parliament
should be allowed to speak in their
own Tanguages. The present practice

;
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press his ideas, We are also human
beings and we have also a Kannad
language.

Bhri K. N, Tiwary: On a point of
order.

Mr. Speaker: Now the time is 4.25.
If members take only five minutes
each, then we can allow another two
or three members to speak, and then
the Minister will reply. I will call
one from this gide and one from that
side, If the members finish in three
or four minutes, then we can allow
two or three more to speak.

Before I call anybody, 1 would like
to say that this language issue is a
very tricklish problem.  After all,
there are a number of people here
who do not know English and
who know only their mother-tongue—
Kannada or Telugu or whatever it
is. Thig is indeed a tricklish pro-
blem and we shall have to discuss as
to how we manage this. We have to
tolerate all the languages.
we shal] discuss this between all the
Partles, the Prime Minister and

Shrimati Lakshmiksatamma: No-
body is....

Mr, Speaker: I not starting
debate on this, madam, 1 will’ now
call two or three Members to
on the food situation.

Mr. Sheo Narain.

ferr ¥ e wre wrie T gy @
wTaw sregmrfe . . .

The Minksder of
Affairs and Comummnicatiens (Dr.)
Bam sabday Siagh): The Deputy.
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decision, but I might be permitted to
request you to call
(Interruptions).

An _hon, Member: She cbeyed the
Chair

Mr. Speaker: If the House agrees, 1
bave no objection

Shri Khadilkar (Khed): I have al-
ready said that, after that speech 1a
finished, she can enter

Mr Speaker: She can enter now

oft wy fond - 3T W WU X
o ¥y g W grow T

off %o w10 frarlt  wW aEE wrw

l'r-mwh!!n\&ll(““) :
wx g W ey o ¥ Fw q® T
R A L &

ot wy fewd o @A FUCANT
ah § @ g Y W o o A
T qwrr oF |

Shrimati Lakshmikantsmma: No-
body disputes their gpeaking in any
language. We will be the happlest
persons the day English will be finlsh-
44 and all Indian langusges will be
rengouraged. Nobody is against that

Bug when the hon. Member wanied
to ame a point of otder, should she
be shuntsd ous?

called
come back. Lat us not enter into

any controversy mow.

Shri Shashi Ranjan: T suggest that
a messenger be gent to call her

Mr Speaker: Let us not waste any
more time on this. Mr Sheo Narain.

ot frw wrevaw . wvefle wsoe
wen, & srowr syl g e we
Ay O & fa¥ v Ao
fetr, frinft Tor oy Y o ¥ fifer
i1 merqwy wit v g
@ anit ®Y 2w o wrE famr oy &)
TR AW goRTt weed oY woAr
fadt @t fer 81 @ W quwd
¥t wf femm o 3 & o o
I\ afcx amraor wr sfafafeer s g
WY Wt wT gH v w1 faerar ) R gw
It g WY I wheAT vy feanar
g v A W W Iw A d

@ oy fafrer gt ¢ fege
wr oF oY ok gudr g fafeet
forer 21 & WY  slheamiz e
& greaTt wow st ¥ ave ey
v gw fafrer ¥ faw
wri fomy, a6 for go e ¥ W
rgrmr fagpckawesprmn g &
wwed ¥ wow W f oW ¥
fafrec & wfw sor ogn §
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¥ frwd gf dwier swe o

Sliel C. Ohittybadu (Chingleput):

1*Spoke in Tamil).
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Some hon. Members: On a point
of order . .. (Interruptions).

Shri K. Lakkappa: Could I also
have a chance?

Mr Speaker: An hon Member has
spoken in Kannada just now,

I think he must be from Mygore.
(Interruptions).

Let us not think of it on 5 regional
basis Just now, an hon. Member has
spoken 1n Kannada and I think he
must be from Mysore I do not
know how it is possible to accommo-
all, hon. Members want it on party
basis, then they want it on language
basis, then they want it on State
basis and so on How could I help
it? Here are the names in the list
before me. ... -

Shri Sarendranath Dwivedy: There
is no question of regional basis here.
He wants to have a chance....

Mr. Speaker: I know Shri K.
Lakkappa. I would have given him
a chance without all this ...

Shri Surendranath Dwivedy: You
may permit him to speak for about
five minutes.

Mr. Speaker: Let ys see
absolutely no dbjection.

Shri Virendrakumar Shah (Juna-
gadh :) On a point of order, Sir,
I am raising ‘this point of order under
rule 353. The hon. lady Member
who was named by the Deputy-Spea-
ker had cast esspersions by saying
whether the translution the next day
would be as per the original speech
or not. That observation of hers
certainly constitues 5 reflection.

To remove her difficulty, I may
submit that a tape-record of the
speech has been made already and
therefore, there is no reason for her
to feel any anxiety on that score.

I have

Mr, Speaker: T would appeal to all
sectione of the House that we shall
thicr¥ over this language issue. Let

*For English transistion of th: main speech in Tamil, pleass see cols

m
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| Mr. Speuker]

us uol work up cmetions now, bu-
causr that is going 1o be dangerous.
Let us not work up emotions. but let
us dizcuss 1t later on outside, no: wn
the flocr of the House. Wvu shall dis-
cuass it with (a2 leaders of ol the pur-
tics.

Now, let ys proceaed with the de-
bate. Hon. Members shouid not take
more than five minutes each, so that
I could accommodate three
more Members,

two or

Now. Shri C. Chittybabu.

Shri C, Chettivbahu;
waords v Tami!}

[Spake a few

sfi R4S o CER - qeUH
TIEA, I G e uET 2
ECICANNRCEEC I (LG C G |
arfen

Mr. Speaker: Already, a
speech has been allowed. 1 could not
help it. Now, a Tamil speech is be-
inz mad~. Why does the hon. Mem-
ber want to make noise about it?

Kannada

oY wimard Ho GTE
F%;rgmr:rii 1400 NTITT 2 &7 0 300
SOt T OARE 7T AT e g
Mr, Speaker: The hon. Member
can sbeak in Hindi when he gets a

chance. He should not shoui in this
manner,

Wri V. Krishnamoorthi:
we are also MP's. here.

After all,

sy TrnT f/7:oEw < w4 F
ghrame: B 8@ o=% 73 3

Mr. Speake=: Th2 hoa. Member
ma2v please sit down. Order. order.
That could not hzlp in assolution of
the problem. His shouting is not go-
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ing 1o help in the soiution of the pro-
blem wu [t wouled complicate it fur-
ther. 1 may wuarn here that 1t is a
serious matter: if non. Members are
tuking i wvery lightlv, then I would

say that U is golng 1o ha dangevous,
Please. {or Heoven's s=z'e. let thom
not shour Iike tus, sater all, et

them speok in their 'angupages. If
the hon. Member understands, ha nay
follow. Those who du not follow
Hindi are tolerating those who speak
in Iindi: after all. everybody in this
House has to come and sit together.
Therefore. please let hon. Members
not create problems. For  heaven's
<ake. et them not raise the question
ol language now. We shall discuss i*
caimiy with the leaders of all parties
inade the House and outside the
llouse also and then come to a solu-
tinn This is not the way 1o solve it,
For Heaven's sike. lel them not com-
plicate it. Let them hcar the hona
Member. I would appeal tou all sec-
tions of the House to let the heon.
Membe: Shri C. Chittybabu proceed.
[ know Tamil and I can correct the
lldﬁlﬁgﬁn‘zber, if there is anyihing un-
pacliamentary  or

anything wrong,

and I shall take charge of it. For

Heoaven's sue, let not hen, Members
shout,

Shri Manibhai J. Patel: I did not

want 1o shoat. . .

M. Speaker: Ordei, order, The hon,
Memboer may please resume his seat.

Shri C. Chittybabu: *Mr, Speaker,
Sir, We, hailing from Tamilnad. the
most important part of the Indian
sub-continent have got this opportuni-
tv of spreaking in Tamii. ... (Inferrup-
tions).

We hait from Tamilnad and for get-
ting through vou an opportunity to
speak in Tamil in Parliament, T am
duty bound to thank vou. Today, the
most important prob'em faring the
country ‘s food and whec'her Members
of the Congress Part-r in Parliament
hava known it or not, people of the
country are suffering from hunger.

*The orizinal speech was delivered in Tamil,



Tats eat away one fourth of the food-
grains of the country If this is true,
the insecticides and pesticides which
we supply and the schemes which
fhave been drawn up for the eradication
of rats have all gone waste Or they
fave not reached the farmer. Other-
wise, what other reason can be adduc-
ed? Therefore, Government should
<come forward to supply
insecticides and pesticides to the

5

A third problem to which I would
iike to make a refe-ence is the rate of

g

:
g
:
;
:
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Plans. If this is true, why then is
there in the country, famine and hun-
ger? If 1 ask as to what Government
hag to say for all this, they tell me

in Hindi” and thus raise the language
issue. Even after the country has
given the verdict, why this craze? For
protecting Tamil, and for removing
famine conditions from the country,
this time people in Madras have ousted
Congress from power and have instal-
led the learned ‘Anna’ in office (In-
terruptions)

If the persons opposite fail to respect
our feelings and our thoughts, I assert,
that the country will give us the
opportunity of sitting in your place
and make you sit here as opposition
Indications of that day coming soon are
already there because of your attitude.
With this. and after expressing my
thanks, I end my speech

Shri Randhir Singh: Sir, take pity
on us, we do not understand what
he said.

Mr. Speaker: He was pointing out
the rates of electricity for Agricul-
turists, they were charging 13 paize
per unit compared to only two
for industrial uses. The hon.
Minister may make a note of fit....
(Interruptions), I do not take notice
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of people who are standing when 1
am on my legs. They should not do
s0.

Shri K, Lakkappa: I am very grate-
ful to the hon. Speaker for having
given me an opportunity to speak on
the food situation which has arisen
ou. of the policies of this Govern-
ment. Twenty years of Congress
rule had brought untold sorrow to
mankind. These paper five year plans
have resulted in starvation deaths
and scarcity and drought conditions
everywhere in the country. This dis-
cussion which has arisen out of ‘he
Bihar starvation conditions and
deaths and the death of cattle also
without food and fodder and also due
to diseases all this is the result of
vour plans. Shri Asoka Mehta our
Minister of Planning and also Deputy
Chairman of the Planning Commis-
sion has recently said i(hat lack of
leadership resulted in non-implemen-
tation of plans in the country. This
conclusion has been drawn by tihe
Treasury Benches that their Congress
rule and administration and their
plans too had not been fruitful.
People do not have even two square
mealss a day. The step motherly
attitude of the Centre to Mysore State
cannot be tolerated hereafter. Cen-
tral assistance to Mysore State all
these years is negligible. The irriga-
tion projects for which the green
signal had been given had not been
given the assistance by the Centre.
T=ke for example the Upper Krishna,
Hemavathi and Kampakoda and other
irrigation projects. They have not
bren implemented. It has resulted
‘n a food deficit in Mysore State,
Today food distribution in Mvsore
State is in the hands of the Govern-
ment but there is no Government in
this year, 1967, Mr. Nijalingappa who
is heading the Ministry has not been
elected by the People; he has played
a constitutional fraud and got into
power, Now, they are saying that it
is a popular Government. 1 would
like to quote a recent statement in
the Indian Express which asks that
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tne jugglery of figures between the
Centre and the State would not tally.
The State says that there is a deficit
of about 4 lakh tons of foodgrains;
the Centre says only two lakhs of
tons. What is this? I want to know?
People of Mysore State, especially in
my Constituency of Tumkur which
is the neighbouring district of Anant-
pur—our hon. Speaker comes from
that place—are in trouble. Scarcity
belts, i.e. Tumkur district, Kolar and
Chitradurga Districts have not been
dealt and no permanent measures to
meet the scarcity area has not been
met by the Centre. There, we are
asking for a permanent measure, We
have been working for a permanent
measure, and the Centre has to give
aid to such a permanent measure. To
me, the demand for food is important.
But unfortunately, my State of
Mysore has not been recognised, is
not getting respect in the eye of the
Centre. I hope that the Centre will
he able to recognise if a popular
Government of the Opposition comes
into power in my State. We hope,
and trust we will get, that it will come
within a couple of months.

With these words,
seat.

I resume my

Several hon. Members rose—

Mr. Speaker: I can give only two
or three minutes. The Minister wants
40 10 45 minutes. I now call the last
speaker, Shrimati Tarkeshwari Sinha.

An hon. Member: 1 have given
notice,
Mr. Speaker: At least a hundred

notices are with me. I cannot call
¢il the hon. Members unfortunately.
I have called the last speaker on this
subject.

Shri Jvotirmoy Basu (Diamond
HHarbour): Some of us moved a re-
solution on the 28th: they cannot be
ruled out. (Interruption),

Mr. Speaker: Order, order. Thare
is no time; Shrimati Tarkeshwari
Sinha.
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with my points, I would like to con-
gratulate the bon. Minister for his
two statements which have been
given. Though the picture looks rather
gloomy, I must say that it is a very
honest appraisal of the gituation, and
that means that he has taken the first
opportunity of taking this Parliament
into confidence about what exactly is
the situation, and what needs to be
done in the light of that situation.

The hon, Minister has been known
1o us personally; we have known him
for a number of years, and when-
ever we had occasion to talk to him
about the food problem, we always
found in him a most pafient and con-
siderate listener and also he always
showed great common-sense in
approaching the problem of food.
There has been drought in Bihar, we
have been discussing with him the
drought problem, and whenever we
had any chance to talk about it, we
used to find in him, a person of great
common-sense, and that s exactly
what is required to solve the food
problem of India.

This problem is not only physical,
but it is =lso psychological and emo-
tional, and if any Food Minister wants
to solve the problem of food he has
to solve this problem nét only phy-
sically but psychologically and emo-
tionally. A feeling of scarcity has
¢ome in this country. If you really
ralculate the flgures, you will come
to one conclusion: evefi il one seer
of foodgrain is stored per family—
far 50 crores of population,—we may
take ¥ that there are eight crores to
O crores of familiss in Indla, taking

)

an average of five members per
family-—it means that we can store
about 10 crores of seers of foodgrains,
which comes to millions of maunds.

Why is there a tendency for stor-
ing? I am a housewife, and 1 know
I can react to the situa‘ion as “every
housewife would do, Every house-
wife today is so mightly afraid of
tomorrow; they do not know what
1s going to happen tomorrow, and
therefore, there is a tendency—and
an average housewife could easily
spare something—to store some food-:
grains, out of the rations or outside
the ration shops and store it for the
rainy day or for the bad days that
are likely 1o come,  Therefore,
everyone of us is very seriously con-
cerned about this problem. This is
also a psychological problem. The
hon. Minister has to tackle this situa-
tion not only physically but psycho-
logically too

The feeling of scarcity has come
in this country Psychologically, the
people feel so insecure about it. The
hon. Minister's arrival into this
Ministry has brought some confidence,
and there is no doubt about it. We
feel assured that with his common
sense, he will be able to give some
more food. He will not be a person
who will grow food on the files of
the Secretariat. He himself knows
that a psychological sense of stability
has to be brought into this country.
Apart from that, the physical pro-
blem of food has been there. Unfor-
tunately, for the past number of
years, food has been one of the
experimenta]l problems. Every time
we are experimenting with food and
education, We started with free
movement of foodgrains. Then we
had :zones. We had controls, then
decontrol and agsin controls zonal
system-—inter-State zones and State
zones. Now zones have come to live
at the level of taluks. The hon.
Minister must have had experience
of it in Bihar in his own district.
The District Magistrate of a parti-
cular district used to follow his own-
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practice. He was so scared of the
food situation in his district that
foodgrains were not allowed to be
sent from one district to another
«district in the same State, We com-
plained to the Bihar Government
that this should not be permitted.
The District Magistrate said, “I can-
not take the responsibility of feed-
ing other than my own people, There-
fore, I would exercise my discretion”.
Every District Magistrate and Sub-
Divisional Magistrate followed his
cown practice and restricted the
movement of foodgrains.

The restriction on the movement
of foodgrains has been creating such
.a problem that it has to go. The
-entire system of =zonal distribution
has to be re-examined. Let the whole
country stand up as one. We are
-talking about integration. Let food
be the point of integration for the
.country. For the deficit States, cer-
‘tainly there is no chance. -The Chief
Minister of Bihar was pleading with
-the Central Government, Where
from can the Centre find foodgrains
for Bihar, U.P., Maharashtra, Guja-
rat, Kerala and Bengal? I sympa-
thise with the Minister. How can
he produce food on the floor of the
House? He has to distribute what-
ever is available in stock. His hands
are tied. Every Chief Minister hes
got a say in the implementation of
his policy. Every Chief Minister says
he would not be in a position to give
anything. The Kerala Chief Minis-
ter went to Mysore and Andhra.
They said they are incapable of giv-
ing food.

Therefore, the entire system of
zones should be re-examined. We
should stand as one nation. Let the
needy States feel they belong to ihis
country, A sense of belonging has
to be created in this country. This
can be done only if the Central Gov-
ernment takes the full authority over
distribution. Please do not misunder-
stand that the removal of =zones
.means doing away with the socialist
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pactern. It only means you get a
better hand to lay on the foodstuffs.
Go into the market and buy food-
stuffs at a remunerative price. It is
not so difficult in the market. We
know the village bazaar, If Govern-
ment goes into the market and gives
the same price or even Rs. 2 less,
Government can give so many incen-
tives. They can say to the farmer,
“You give me foodgrains for Rs. 2
less. 1 will give you fertilisers.” Let
there be give and take on that basis.
So, let the Government operate in a
big market system.

Sir, the middleman, the small petty
trader, has been condemned. They
are telling us openly, “We are not
trusted. We are condemned as if we
are goondas, criminals, bribe-takers
or blackmarketeers.” A kind of mis-
trust has been created between the
small petty trader and the Govern-
ment., The middlemen can be absorb-
ed in the system of bigger State-trad-
ing in foodgrains, with the flexibility
of market operations. Let the Gov-
ernment operate in the system of
market operation and I am sure with
the incentives that the Government
will be able to give to the farmer, the
farmer will readily give the food-
grains to the Government.

Mr, Speaker: The hon. Minister,

st Afrary & @z Zw oagt
g7 @ AW F1 wfafafua s
2 g aw A A I T T
g1 gZH A AR TEAFT WA
Tgt faear 21 gw AT 2% @3 &
TR

Shri Jagjiwan Ram: Mr. Speaker,
Sir, I am grateful to you for having
made that suggestion of having a
general discussion on the food situa-
tion in the country, which I welcom-
ed. Today I feel that it was a good
suggestion, and a large number of
hon. Members who have participated
in this debate have made useful sug-
gestions.
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the greatest emphasis on how quickly
and how soon we can augment sur
agricultural production.

There are problems to which 1 will
refer. Kerala, for example, is in
short supply so far as rice requre-
ments are concerned. We have been

we do not supply such a large quan-
uty but still some quantity has to be
supplied. Our rice situation is more
dificult than the wheat situation and
the two successive years of unprece-
dented drought has asccentuated

E

food has to be solved as a national
question. It should not be treated as
a party question snd no attempt
should be made to take advantage,
for party purposes, of a serious situa-
tion in one part of the try or
ihe other. Perhaps, one will be de-
bassing himsel? if he tries to pxploit
starvation deaths in this part of ihe
country or that for political gains.

Shri Indrajit Gupta: What about
those who abandoned procurement
because of political reasons before
the electiona?

Shri Jagjivan Ram: I will come to
that it you have a lhttle patience, I
was saying that food has to be treat-
ed as a national gquestion and it
should be the joint effort of the Cen-
tra] and State Governments to meet
the serious mtuation that is facing
the country, Unless we make a joint
endeavour in this matter, whether it
15 a surplus State or a deficit State.
1 feel the problem will continue to
challenge us. Therefore, joint effort
15 necessary. The joint effort should
be not only by the State Govern-
ments but by the people in every
State bédcause the problem is such
that the entire country will have to
be mobilised to face this situation.

17 hra,

Procurement will help us to some
extent. There is no doubt that there
is some stock of foodgrains under-
ground, either with big cultivators or
the traders, I will not be justified
in word “underground"”
the case of cultivators, but there
culti

Egﬁﬁéﬂr
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{Shri Jagjivan Ram] .
they should bring it to the market.
Every endeavour should be made .0
persuade the traders by appealing to
their sense of humanity not to indulge
in anti-social activities.

Shri Gadilingana Gowd (Kurnooi):
The farmers must be given fai:
prices,

Shri Jagjivan Ram: I am coming
to that. I will be dealing with 1he
price problem.

Some of the State Governments
have their own system of procurc
ment. In the matter of procurement
my approach is pragmatic and not
dogmatic. By and large, it will have
to be left to the State Governments
as to what mechanism they will
follow for successful procurement! of
the surplus foodgrains in their res-
peclive States. In some States 1t
may be the levy system, while In
rome others it may be directly from
the cultivators and still others direc!-
ly from the millers. It will all
depend upon the circumstances
existing in each State, what they
feel, what method they think will be
more effeciive for making the desired
procurement in ‘heir respective
States,

In some BStates the procurement
policies have been quite successful.
So, it wil] be difficult to have a uni-
form policy, so far as procurement
is concerned. But it will have to be
an effort of the State Government,
both in the surplus and deficit States,
to have some system of procurement
sn that whatever surplus is available
in the surplus State iy made awvail-
able to the deficit States, and in the
deficit States, wherever there are
surplus pockets or surplus producers
sumething is procured from them to
augment whatever is made available
either from the Centre or from other
States.

Shri Indrajit Gupta: What will be
the role of the Food Corporation if
it is left to the States?

Pood Situation MARCH 30, 1087 i She-Cowniry “(K) 1998

Shri Jagfivan Bam: 'Perhaps the
hon. Member is aware that the Food
Corporation functions as an ageni of
the S.ate Government with the autho-
tily that is given to it.

The Food Corporation procures the
stock. It will.be at the disposal of
the State Government. Ft will be on
the decision of the State Govern-
ment as to what portion will be plac-
ed at the disposal of the Central Gov-
ernment or allocated to some other
Stu ¢ and what portion will be uti-
lisad i the State from which it has
Jeen procured

The Food Coiporation has done
good work in some States. Recently
they have been invited in other States
also This 1s one way of having the
public sector in the wholesale trade,
Gradually State Governments are ap-
proaching the Food Corporation to
make purchases and procurement in
theiwr States It is our expectation that
in course of time all the State Gov-
ernments will be entrusting most of
i1 puichases and procurement to
the Food Corporation

st it A (Fark wEge) -
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Shrj Jagjivan Ram: That 1s one
aspect that requires to be looked in-
to. The little that I have seen dur-
ing the short period that ! have been
in charge of this Ministry reveals
that the overhead charges of the Food
Corporation are very small I was
given to understand before I took
charge of this Ministry that the over-
head charges were rather high. As
I have sald, these are some of the
aspects which require to be looked
into.

Whether it is the Food Corpora-

possible. It will be my effort 10 see

‘

s

e T P



that the Food Corporation serves the
purpose for which it has bean estab-
lished and does its work economical-
ly and efficiently, and meets the
expectations of the people who
require that foodgrains trade in this
country should be placed on a sound
and rational basis,

‘While considering the gquestion of
food and agriculture one should no
forget the Constitutional provisions
m our Constitution. Agricullure is
a State subject; so is food. It is only
by agreement with the State Govern-
ment that the Centre can exercise
certain authority and powers or do
certain  things in  various States.
When hon. Members sometimes ask,
“Why do you not do so many things
for agriculture?”, perhaps they forget
this aspect of our Constitution. We
have to exccute various programmes

through the agency of the State
Governments.

Shri Nambiar: It is enough if you
glve money. They will do . It is

only the purse, the money, that 18
wanted for it.

Shri Jagjivan Ram: Perhaps my
hon. friend, Shri Nambiar, knows
that one wants to take the advantage
and not the obligation. That applies
there also.

Bu* we have in recent times made
advanees in agriculture as well, The
only answer to the problem that we
are fazcing today is production. Sug-
gestions have been madg about the
zonal sysiem, for removing the zones
Some people have suggested siricter
enforcement of levy; others have sug-
gested that the levy system should
be abolished. I know, there is diver-
gence of views among the Opposi-
tion Members as well. Some are on
the right, some are on the left, some
are further left and some are further
right.

Shri Namblar: Some are in the

+ raiddle.
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Shri Pashabhat Patel (Baroda): Do
you know that in Bhopal the pro-
curement price was Hs. 52 and the
sale price was Hs. 140 in Bombay?

Shri Jagjivan Ram: I am not listen-
ing to him; he is wasting his words
unnecessarily. Let him have a little
patience. If he has some douBts still
left after 1 have finished, he is always
welcome to come to me and suggest
what he has to.

In this respect, I may say, some
hon, Members from Madhya Pradesh
said that they did not get an opportu-
nity to speak in the House, I may
suggest to them that I will always
welcome any suggestion from any
Member of the House in thig matter.
They will be free to approach me or
to write to me whenever any idea
occurs to them which will present a
solution to the difficult problem that
we have today.

The system of distribution also, in
various States, differs. At certain
places, we have stalutory rationing;
at other places, we have modified
ratoning and m many rural areas in
the deficit States or even in scarcity
areas and in surplus areas, we have
fair price shops. It will require &
bold person to say that in all these
systems of distribution there 'is no
scope for leakages, So, it should be
the endeavour of those who are in
charge of all these distribution sys-
tems to see that, in view of the scar-
city that we are faced with, all loop-
holes and all channels of leakages are
plugged and efficiently plugged be-
cause any leakage deprives the class
of people for whom these foodgrains
are meant and their goes to a class of
people who have a better purchasing
capacity to buy them. Therefore, all
the loopholes in the distribuiion chan-
nel will have to be plugged.

About the zonal system much can
be smd for and against. 1 do not want
to go into details because, as the
House is aware, the Chief Ministers



ference on the 8th and Bth of next
month and all these important pro-
blems will be discusssd with them.
thlyhumtllounthnttnm
system..of or distrjbution,
irksome contro's should be reduced
to the minimum provided. ..

Then, about Kerala, Shri Sreekantan
Nair and Shri Gopalan spoke with
much heat and vehemence. 1 think,

has to be jointly solved by the Cen-
tre and the State and we will have
to make every effart jointly to see
that we meet the requirement of
¥erala to the best of our capacity,

Shri Vasudevan Naly (Peermade):
That is p general statement,
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ruptions) I may sssure Mr Gopalan
and Mr, Sreekantah Nair that there
is no discrimination,. We have fol-
lowsd a patlern of subsidy and the
effort has been to see that the issue
price of rice, whether procured in
this country or imported, is the same
uthtmmtwmum
or in various States. is the pat-
tern of subsidy that we have foliow-
ed The element of subsidy is still
there Though our cost per quintal
comes to nearly Rs 90, we are

Shri Shivajirao 8. Deshmukh (Par-
bhani): It becomes a subsidy at the
cost of cultivators.

8hri Jagjivan Ram: I do not think

8

In regard to West Bengal also the

:
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Shkri Jyotirmey Basu: Xindly give
me two minutes to explain,

Shrl Jagjivan Ram: He wants to

there was no procurement, I thought
that he was seeking informa-
tion, but he was not, re, I

The only thing by which we can
meet the situation is production and
production during the short period
that see have at our disposal between
harvesting of the rabi season and
sowing of the kharif season.

Shri E. K Nayanar (Palghat): May
I know the price increase in the sub-
sidy rise?

Shri Jaglivan Ram: No subsidy
has been withdrawn. That is what I
have explained, There hag not been
any discrimination. The same pattern
has been followed throughout the
country so far as the issue price of
rice is concerned and there has not
been any withdrawal. There have
been adjustments to bring the issue
price in conformity with the procure-
ment price in the States concerned,

We have taken up the programme
of producing short-term crops during
this perind between harvesting of the
rabi season and sowing of kharif sea-
son and during this period, maize, ragi
and crops which will ripen within a
period of 60 to 70 days will have to
be taken up on a large scale, and in
that I will seek the cooperation of the
leaders of public opinion in this coun-
try, to whatever political party or
group they may belong. We have to
see that every inch of land, wherever
mny source of irrigation exists is uti-
lised for summer paddy and where
water iz not adequate for summer
paddy, for maize or for ragi or for
some other variety of foodgrains, so
that by July or August, we produce
# fow hundred thousand maunds of
foodgrains in this country.

Questions have been raised about
the drought situation in Bihar and the

eagtern parts of UP. We have given
some details, but [ may add that we
are frying certainly through the
agency of the State Governments con-
cerned to solve the water problem
in the first instance, because the sub-
soil water has receded, presenting a
problem for drinking water supply.
We have supplled nearly 100 rigs to
the Government of Bihar, and neerly
72 of them are already in operation
and the others are likely to be com-
missioned very shortly.

About the fodder problem also, my
Ministry and I myself personally have
written letters to the Chief Ministers
of various States to help the Bihar
Government in the matter of fodder.
Some fodders have been located and
are being transported. Even some
cattle camps have been started at two
centres, and nearly 10,000 cattle, use-
ful cattle, will be maintained at every
centre either by Government or by
voluntary agencies.

The problem that Bihar or Eastern
U.P. is facing is g colossa] problem
and they will require the sympathy
and suppori of the whole nation, not
only from Government but also from
voluntary organisations, It is not only
the monev part that is going to meet
the situation. So far as the relief
works are concerned, involving either
hard manual labour or light manual
labour, we have made it clear to the
Governments concerned that there
will be no limitation in regard to
funds, Let them put some purchasing
power in the hands of the people in
the affected areas so that they
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utihised for irrigation purposes, so that
we can grow food crops, that will help
the country.

Then, remunerative prices should
be paid to the producers if we want
that thev should bring out ther
stocks and also increase their produc-
tion I may tell the House that even
before 1 took charge of thus Minustry,
I had always the feeling that ag in the
case of industry, in the case of agn-
culture also, the prices of agncultu-
ral commodities should be fixed after
taking into consideration the cost of
production of the commodities I may
inform the House that a beginning ha,
already been made in this direction I
have asked that a study should be
made of the cost of production of some
of the important agricultural commo-
dities so that at the ume of fhang
their prices, that study would be
avallable 1 am qute clear m this
mattier that as in the case of other
commodities agricultural commodities
also should receive a fair price

8hri D N Tiwary (Gopalga~,)
What about crop 1nsurance?

Shrl Ganesh Ghosh
South) Will he kindly enhghten
the House as to how much rice the
Centre has promised to West Bengal?

(Caliutta

Shri Jagjlvan Ram: To West Ben-
gal we have supplied 15,000 tonnes of
rice per month, in addition, we sup-
ply nearly 70000 tonnes of wheat per
month

Prof. Samar Gubka (Contal): Ts it
not a fact that during the Congress
regime the Centre supplied 12,000
tonnes per month”

shri Jagjivan Ram:
fimshed

A question was ramised about crop
msurance

Prof. Samar Guha: 1 have asked
a question Let him reply

Mr Speaker: He 1s disturbing the
House,

I have not

Prof. Gamar Gula: 1 want a clarl.
fication

Mr. Speaker: Not at thus stage when
the whole House is hearmg from him
mpﬂm, insurance and othér

Prof, 8amar Guha: He has made a
statement I wanted a clarification on
that

Bhri Jagjivan Ram: As I have sad,
any hon Member 18 welcome to come
and discuss and make suggest.ons,
because I am not likely to touch all
the points made within the time at
my disposal

About agriculture I want to circu-
late 4 booklet as 1 have done in the
matter of food for the benefit of
hon Members

1 was talking about crop msurance
Perhaps the House 1s aware that we
have already drafted Bill and want to
proceed with the scheme of crop
insurance

Shri M. R. Krishna (Peddapall)
Did the Planning Commission agree
to all this?

Shri Jagjivan Ram: The hon Mem
ber should know tha* when I am
speaking I do so with some responsi-
bility

We have to take irmgation facil-
ties, seeds and fertilisers available to
the farmers At the same time. we
have to make credit easily available
to them

An hon. Member: At a cost they
can bear

Bbrl Jagjivan Ram: Thig shouid he
done not only through co-operatives,
but where co-operatives have not
made any headway, we will have to
have finance corporations for fimane-
ing them I propose to proceed with
1t
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i am aware of the fact that most
of the facilitiea that have been pro-
vided by the Government or the co-
operatives have not percolated to the
lower rung of the farmers. It shall
be my endeavour with the coopera-
tion of the Members of the House to
gsee that the wvarious benefits and
fazilities provided for the farmers
reach the small farmers as well,

On this occasion, I would like to
say that jn our difficult time when
there was a shortage of foodgrains,
several friendly nations came to our
help. We are still in that difficul.
situation. I would like to express my
thanks to those several friendly
nations who came to our help and
assisiance in our times of difficulty.

1 would again appeal to the House
that food should be treated as a
national problem above party. I will
take the earliest opportunity to enlist
t » co-operation of the leaders of the
various parties in this House so tha:
we van have a very intensive cam-
paign for growing short-term crops
during this interval between the rabi
and kharif seasons. In this 1 will
require the co-operation and assistance
not only of the political parties, bu
also of public workers, social workers,
educational institutions, the intelli-
gentsia, in fact the entire country, so
that India can meet this challenge
and show to the world that if we can
unite in the face of external danger,
we can umte in the face of hunger
and starvation in the country.

Some hon. Members rose—

Mr, Speaker: The next debate is
imporiant; it is about the Calcutta
troubles.

Prof. Samar Guba: A wrong im-

pression will be carried in Bengal
unless the hon. Minister answers my
questions. He has sald that the Cen-
tral Government has given 15,800
tonnes of rice and 70,000 tonnes of
wheat per month. My question s
what amount of rice and wheat was
the Centre sending to the Congress

CHAITRA p, 1880 (SAKA)
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Government before the elections?....
(Interruptions). The Food Minister
ol West Bengal visited Delhi and had
discussions. What is the exact
amount of rice and wheat which the
West Bengal Government demanded
of the Central Government to meet the
acute scarcity conditions in ,West
Bengal? . ., (Interruptions).

Mr. Speaker: I shall now put the
substitute motions,

Shri Surendranath Dwivedy: He
can reply to this question in brief.

Mr, Speaker: No.

Shri Surendranath Dwivedy: This
1$ no proper. You have permitted
him to put this question. If you had.
not permitted him at all, [ would
have no cause for grievance. But
having permitted, it is not proper.

Mr, Speaker: Not only he but other
people also got up to pu: gquestions.
If I allow one question from him and
not allow others, will it be proper?

Shri Surendranath Dwivedy: You
have already allowed him. .

Mr. Speaker: I tried to prevent him;
1 could not. I was on my legs but
he also got up and began to shout.
Tha Chief Minister of Bengal has
come here; he has discussed these
things He alleges that there is some
dischmination by the Centre against
this present Government of Bengal
1t 15 a big gquestion.

was the demand of the State Govern.
ment and what are they actually going
to give?

Mr. Speaker: If I allow that ques-
tion to be I will have to
allow others. I am not going to
criminate like that; it would not

. (Interruptions) Whnt::
Spuker is on his legs, you should
shout like that; it is not proper, This

z?



question but you are preventing the
answer being given.

Mr. Bpeaker: No (Interruptions).

not shout at me like that. 1 will mt
down only it the Speaker direc.s me
For heaven's sake—we want to con-
duct the proceedings in this House in
the proper manner—I am making a
request to you, Sir, andif you ask me
to sit down, I will sit down. But if
these people shout at me lhke this, 1
am not going to sit down. There
must be some order. 1 was making
a humble request to you, We have
taxen so much time over this; there
would have been no harm if you had
allowed that gquestion to be answered
You have allowed him to put the
question

Mr. Speaker: No.

8hri Sorendransth Dwivedy: 1t 1s
on record.

Mr. Speaker: No, no. Please do
not put words in my mouth which I
have not spoken.

Shri Surendranath Dwivedy: How
can he speak unless he has been per-
mitted to speak?

Mr. Speaker: He went on speaking.
byl Surendranath Dwivedy: A
reply should be given. That is what
* was asking for.
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It 1» No. 7, a disapproval
motion. I will first put it to the vote,
because he is opposing the original
motion

The question is

“That for the original motion,
the following be substituted,
namely.

‘This House, having consider-
ed the food situation 1n the
country, regrets the Govern-
ment’s utter failure—

(a) to solve food problem;

(b) 1n checking the fluctuation in
the prices of foodgrans and
ensuring adequate price to
the farmers through definite
price policy and protection of
the consumers and the far-
mers from the hardship of
prices;

(c) to provide irrigation facilities
for the entire cultivable land;

(d) to give ownership rights to
the tillers through land re-
forms according to the recom-
mendstion of the Planning
Commission and o ensure the
cultivation of cultivable fallow
:cmmmm
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TERS OF URGENT PUBLIC M-

PORTANCE—contd.

(i) SrruaTioN m
Shri Krishna Kuomar
(Howrah):

CALLING ATTENTION TO MAT-

17.87 hrs,
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1 call the attention
Minig.er of Home Affairs to
mg matter of urgent pub
unce and I request that he

a statement thereon:

m

Marnh,th.um

“Yesterday's incidents in Cal-

cutta”

m..:mzﬁt 18
m mu

entry jato the temple. Asmamh

Shri Shrl Chand Goal (Chandigarh):
Bir, I have also given a Calling Atten-
tion Notice. I presume that mine was

the first one.

a few Sikhs who were

went inside,
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The Army had to be called ocut to

deal with the situation. Orders under
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section 144 Cr.P C. were promulga ed

mtheaﬂectedarm Curfcww
also imposed

800 p.m. to 5.00 am,

started l:;xpnvln‘ from 2.30 p.m.

Fire Brigade had meanwhile
uﬂodintouﬁn;uhhthaﬂu
The Fire Brigade

mob and

Brigade
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Shri ¥. B. Chavan: May I make an
appeall As it is a question involving
the seniiments of both the communi-
tiex and sz the leaders of both the
communities have met the Chief
Minister and have reached "a certain
settlement, I do not think anything
should be said, done or suggested in
this House, so that the atmosphers
created there may not be spoiled.

Mr, Bpeaker: 1 agree. Therefore,
I shall adjourn the House now,

¥re Tw witge sifgm (wellwr) :
fegfow qv wwer aff 1 g st
age ¥ N vy d g a ofrs qew

CHAITRA 9, 138 (SAKA)
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Mr. BSpeaker: No, no,

that the House agrees that no more
Questions are necessary now. Let us
adjourn and meet again jomarrow not
1100 in the morning.

take

s

The Lok Sabha then sdjourned till
Eleven of the Clock on Friday, Merch
81, 1967/Chaitre 10, 1880 (Sake),
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